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ORAL ANSWERS TO QUESTIONS 

माननीय अ�य� : �� काल, �� स�ंया – 481, �ी दलुाल च�� गो�वामी । 

 (Q. 481) 

�ी िवनायक भाउराव राऊत :  सर, मेरा एक पॉइंट ऑफ आड�र है।  

माननीय अ�य� : �� काल म� पॉइंट ऑफ आड�र नह� होता है।  

�ी दुलाल च�� गो�वामी: अ�य� महोदय, माननीय मं�ी जी ने िव�तार से इस �� का जवाब िदया है, 

लेिकन म� माननीय मं�ी जी से कहना चाहता ह� ँिक िसफ�  िदशा-िनद�श से यह काम नह� चलेगा। माननीय मं�ी 

जी, जो आरयूबी है, खासकर जो बरसात वाला ए�रया है या िफर जहा ंबरसात के समय बाढ़ आती है, वहा ं

आरयूबी क� हाइट से ऊपर, रलेवे लाइन के �ेक के नीचे तक पानी आ जाता है और इसका समाधान का 

तरीका यह बताया गया है िक प�प सेट से पानी िनकाला जाता है। म� यह कहना चाहता ह� ँिक जब नजदीक 

म� नाला होगा तभी तो वहां से पानी िनकाला जाएगा।… (�यवधान) 

माननीय अ�य� : आपका �� �या है?  

�ी दुलाल च�� गो�वामी : म� माननीय मं�ी जी से कहना चाहता ह� ँ िक इसका कोई वैकि�पक उपाय 

सोचना चािहए और जल िनकासी क� �ॉपर �यव�था होनी चािहए, �य�िक बरसात के समय तो यह 

आरओबी बदं रहता ही है, उसके आगे चार महीने तक भी बदं रहता है। 

�ी अ�नी वै�णव: माननीय अ�य� जी, माननीय सद�य जी ने यहा ंपर जो आरयूबी म� वाटर लॉिगंग का 

िवषय रखा है, वह वा�तव म� सभी माननीय सद�य� का िवषय है। अभी रलेवे ने से�ेटरी रलेवे बोड�  के अडंर 

पूर ेदेश भर के चीफ इंजीिनयस� क� एक िडटे�ड वक� शॉप रखी थी िक िकस तरह से हमार ेपास समाधान के 

िजतने भी ऑ�श�स अवेलेबल ह�, उन ऑ�श�स को इसम� यूज िकया जाए।  

 मा�यवर अ�य� जी, इसम� चार ऑ�श�स यूज िकए जा रहे ह�। पहला, पि�पगं का है। िपछले साल भी 

पि�पगं बह�त क� गई थी। इस साल हम उसको और अिधक मा�ा म� कर�गे। दूसरा, हम िडजाइन म� च�ज कर 

रहे ह�। हमार ेकना�टक के सासंद महोदय भगवंत खबुा जी, जो िक एमओएस ह�, उ�ह�ने मीिटंग म� एक बह�त 

अ�छा सझुाव िदया था िक अगर एक िकलोमीटर दूर भी लेवल लोअर है और एक िकलोमीटर लंबी पाइप 
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लाइन भी बनाते ह� तो अ�छा होगा। हम उस सझुाव को भी अमल म� ला रहे ह�। तीसरा, बह�त सारी जगह 

आरयूबी को थोड़ा चौड़ा करके जैसे अगर बाक� िह�से का लेवल नीचे है तो हम कुछ िह�से का एक-एक 

मीटर का िह�सा ऊपर लेने का �यास कर रहे ह�। साथ ही साथ हम अब यह कोिशश कर�गे िक अिधक से 

अिधक आरओबी बनाए,ं ओवरि�ज बनाए ंना िक अंडरपास बनाए,ं �य�िक अ�डरपास म� चाहे िजतनी भी 

कोिशश क� जाए, लेिकन दूर-दराज के इलाके म� वाटर लॉिगंग तो होती ही है।  

�ी दुलाल च�� गो�वामी : माननीय मं�ी जी ध�यवाद। अ�य� महोदय, म� माननीय मं�ी जी से एक आ�ह 

करना चाहता ह�।ँ माननीय मं�ी जी ने अपने जवाब म� भी बोला है िक बरसात और बाढ़ �िसत ए�रया के िलए 

सभी माननीय सद�य� का �� उनके पास आता है िक ऐसे ए�रयाज़ म� आरयूबी कारगर नह� है इसिलए मेरा 

माननीय मं�ी जी से आ�ह है िक िजतने भी आरयूबीज़ म� जल जमाव का मामला है, �या आप इनके सबंधं 

म� सभी प�रयोजनाओ ंको �लब करके और इनको रा��ीय प�रयोजनाओ ंम� िचि�त करके वहां आरओबी 

बनाने पर िवचार रखते ह�?  

�ी अ�नी वै�णव: माननीय अ�य� जी, मा�यवर सासंद का जो ��ताव है, उसका म� �वागत करता ह�।ँ 

यथासभंव आरयूबीज़ को आरओबीज़ म� क�वट�  करने का �यास चल रहा है। अ�य� जी, दोन� क� कॉ�ट म� 

बह�त बड़ा िडफर�स होता है। आरयूबी दो-तीन करोड़ �पये म� बन जाता है, जबिक आरओबी म� 50 से 60 

करोड़ �पये क� कॉ�ट आती है। साथ ही साथ आरओबी ज�दी से ज�दी बने, उसके िलए एक बह�त अ�छा 

�यास िकया गया है। अभी 218 के आसपास �टैडंड�  िडजाइ�स बनाई गई ह�, िजससे कह� पर भी अ�ूवल 

का झमेला ही नह� रहेगा।  

 िडजाइन आलरडेी ए�ूव करके फ��ड म� भेजी गई है, िजससे ए�ूवल का कोई झमेला ही न रहे, 

फटाफट ए�ूवल हो और काम आगे बढ़े। 

�ी उदय �ताप िसहं : माननीय अ�य�, माननीय मं�ी जी ने बड़े िव�तार से जवाब िदया है। म� जानना 

चाहता ह� ंिक जहा ंपर जल भराव नह� होता, पि�पगं क� आव�यकता नह� पड़ती, माग� उपल�ध है और वहा,ं 

केवल जो रलेवे एक बॉ�स बनाकर उसके अंदर िखसकाता है और वह अडंरपास चालू हो जाता है। मेर े

ससंदीय �े� म� वनखेड़ी, बागरातवा, सोनतलाई और बारापरुा ऐसी जगह� ह�, जहा ंवाटर लॉिगंग नह� होती 
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है, माग� उपल�ध है और वहा ंअंडरपास बन सकते ह�। म� आपके मा�यम से जानना चाहता ह� ं िक जहा ंपर 

वाटर लािगंग नह� होती है, �या वहा ंपर माननीय मं�ी जी यह सिुवधा उपल�ध कराएगें? 

�ी अ�नी वै�णव: मा�यवर अ�य� जी, जहा ंपर भी ए�ब�कम�ट क� हाइट करीब तीन मीटर से अिधक है, 

वहा ंपर आरयूबी बनाने म� कोई तकलीफ नह� होती है। जहा ंसे भी इस तरह के ��ताव आएगें, ज�र उन 

पर िवचार करके उिचत िनण�य िलया जाएगा।  

SHRI ADHIR RANJAN CHOWDHURY : Sir, instead of expeditious execution of 

railway projects, a number of railway projects have been suffering from 

procrastination. सर, म� आपका थोड़ा इंड�ज�स चाहता ह� ंऔर दूसर ेएक म�ेु को उठाना चाहता ह�ं, जो 

मेर े �े� से जड़ुा ह�आ है। िपछले आठ-नौ वष� से एक आरओबी – 131, चआुपरु-बहरामपरु और दूसरा 

आरओबी – 132, पचंाननतला-बरहामपरु, आरयूबी न�बर-111, in all these projects everything 

was sanctioned, tenders were done, and contracts were awarded. But no progress 

has so far been achieved, barring 60 per cent job at Chuapur ROB. Not only that, in 

so far as low-cost RUB is concerned, there is no visibility in the Salat to Azimganj 

project under Howrah Division. म� जानता ह� ंिक यह स�पक�  हो भी सकता है, नह� भी हो सकता है, 

लेिकन आउट ऑफ िड�पश�न �या कर�। आरओबी क� हालत यह है, आरयूबी का हाल यह है, आप यहा ं

कहते ह� िक प�प आउट करना चािहए, लेिकन प�प आउट कौन करगेा? सूबे क� सरकार को कहना पड़ेगा, 

लेिकन वे कहते ह� िक इसम� हमारा इ�रगेशन िडपाट�म�ट योगदान नह� कर सकता है। ऐसे म� हम �या कर� 

और कहा ंजाए?ं प�प आउट करने के िलए �या आपके पास कोई �मता है? आपको सूब� क� सरकार पर 

िनभ�र करना पड़ेगा। 

�ी अ�नी वै�णव: मा�यवर अ�य� जी, कोई भी आरयूबी या ओओबी अगर बनता है तो उसम� रलेवे क� 

जमीन, रलेवे क� पटरी के ऊपर वाला िह�सा और उसके नीचे वाला िह�सा आता है और उसके साथ  

रा�य सरकार क� कोई न कोई सड़क जड़ुी ह�ई होती है। बह�त ही अफसोस क� बात है िक कुछ सूबे ऐसे ह�, 

िजनम� मा�यवर एलओपी साहब का सूबा भी ह,ै जहां परमीश�स ही नह� िमलती ह�। आप छोटे से छोटे काम 
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के िलए भी अगर परमीशन लेना चाह� तो कई बार िद�कत� आती ह�। एलओपी साहब ने िजन �पेिसिफक 

एलसी, आरओबी और आरयूबी का नाम िदया है, उनके बार ेम� जानकारी लेकर म� मा�यवर एलओपी साहब 

को दे दूगंा।… (�यवधान) 

माननीय अ�य� : �ी एस. एस. पलानीमिण�कम । 

… (�यवधान) 

�ी नामा नाग�ेर राव : सर, हमने नोिटस िदया था।… (�यवधान) इस िवषय को उठाने के िलए हम� समय 

नह� िमल रहा है, इसिलए हम वॉकआउट कर रहे ह�। 

11.08 hrs 

At this stage, Shri Nama Nageswara Rao  and some other 
 hon. Members left the House. 

 
SHRI S. S. PALANIMANICKAM : Thank you, Sir. As per the answer given by the 

hon. Minister about RUBs, all the RUBs are under the RDSO. But, all of a sudden, the 

Railway Board and the Railway Ministry have decided to convert all the manned and 

unmanned crossings into RUBs. Indian Railways covers the longest coastal area in 

the country. During monsoon season, all the coastal areas in the country get 

submerged into water, and at present, the Railway Department is not able to drain 

that water into the nearby areas. So, the Railway Ministry should reconsider its 

decision of converting all manned and unmanned crossings into RUBs. There must 

be some new proposal in this regard or the Railways may continue manned and 

unmanned crossings.  

SHRI ASHWINI VAISHNAW: Hon. Speaker, Sir, the point raised by the hon. Member 

is a very valid point.  But the decision to eliminate unmanned crossings and the 

decision to close down manned crossings was taken purely after many years of 
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discussion in which every LC used to have the danger of accidents.  There were very 

unfortunate incidents in the past.  So, I think, this is a very good decision taken by the 

Railways.  I would request the hon. Member to support this decision.  This has 

reduced so many grave accidents.  On the contrary, we must try and find more 

technical solutions or engineering solutions rather than taking a decision to reverse 

the closure of LCs. 
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HON. SPEAKER: Q. No. 482, Shri Sanjay Kaka Patil. 

… (Interruptions) 

 (Q. 482) 

KUMARI GODDETI MADHAVI: Thank you, Speaker, Sir.  The liberalisation of 

regulations of geospatial mapping was meant to boost planning for infrastructure, 

development and businesses which are data-based.  Since de-regulation, what 

improvements have been seen in these sectors and how does the Government plan 

to consolidate these gains?  

DR. JITENDRA SINGH: Hon. Speaker, Sir, I am glad that the hon. Member has 

asked this question.  As she is rightly mentioning, liberalisation in the geospatial 

policy and the new guidelines were brought in to enable ease of working, ease of 

science and also ease of mapping.  Now that the Government has undertaken several 

flagship programmes like the SVAMITVA programme where it is intended to map the 

habitat areas of all the villages across the country, the role of this organisation, the 

Surveyor General of India office also has enhanced.  You would also appreciate that 

this is in keeping with the policy of Prime Minister Narendra Modi to reduce the 

compliances and reduce the regulations where not required.  Earlier, there was 

unlocking of space technology.  Now, this is followed by liberalisation of the 

geospatial policy so that it is accessible to all except for the security concerns 

wherever they are applicable.  Several safeguards have been put in place.  Now, also 

there is some liberalisation in the drone guidelines.  So, this is all in keeping with the 

new context and the new agenda of the Government for the coming years. 
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SHRI HEMANT TUKARAM GODSE: Thank you hon. Speaker, Sir.  During the 

Russia and Ukraine war, we have seen that all the geospatial, financial and health 

related data was shut down by the international companies because of their presence 

in Russia.  Now, Russians cannot use their credit cards and debit cards.  Neither is 

their data on foreign land accessible to them because it is with the international 

companies.  So, through you, I would like to know from the hon. Minister whether our 

country is dependent on foreign companies for our geospatial, banking, health, 

telecom, and e-governance data.  Also, if our country faces such a warlike situation, is 

our data of Government health record and data of Indian enterprises safe on cloud 

controlled by foreign entities?  Also, is the Government planning to transfer the entire 

technology of foreign entities to our Indian companies?  

DR. JITENDRA SINGH: Hon. Speaker, Sir, the concern of the hon. Member is well 

taken.  But there is no such reason to be worried as far as the safety of the data is 

concerned.  Liberalisation of the regulations was meant to make it more accessible.   

Even otherwise, data was available through other sources.  Now, it is 

accessible to the domestic users and the domestic agencies.  However, if a foreign 

entity has to access our data, then there are already guidelines in place even in 

normal circumstances, even if it is not a warlike situation.  There is a separate list of 

sensitive attributes which I can narrate, but it will take long.  This is called negative list 

of sensitive attributes.  These clauses have already been in place even for the peace 

times. 

SHRI MANISH TEWARI : Thank you very much, hon. Speaker, Sir. I would like to 

thank the hon. Minister for a very detailed reply. But I would like to ask one question 
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to the hon. Minister because there seems to be some kind of a confusion in the 

answer which he has given. He said that as per the guidelines for acquiring and 

producing geospatial data and geospatial data services including maps, which were 

issued by the Department of Science and Technology on 15th February, 2021, -- and 

the last three lines say -- terrestrial mobile mapping survey, street view survey, and 

surveying in Indian territorial waters shall be permitted only for Indian entities 

irrespective of accuracy. Hon. Speaker, Sir, my question is this. Today, all of us are 

using Google Maps, Google Earth, and various other kinds of applications where very 

detailed street views and also, the minutest details of all our cities, metropolises, and 

towns are available. So, under those circumstances, how are these guidelines really 

compatible with what is the existing situation? Is the Government going to bring out 

some additional guidelines which will validate the status quo which is already in play? 

Are you going to invalidate Google Maps and other Google applications, and all other 

global geospatial services which are being used by the citizenry, at large, across the 

world, including India?  

DR. JITENDRA SINGH: I am glad that the hon. Member has asked this question. Of 

course, this was one of the considerations when the regulations were relaxed. As you 

have rightly mentioned, the data was available from other sources like Google. Now, 

as far as we are concerned, we have tried to restrict the use to the domestic users as 

much as possible and also, we have reduced the extent of scientific resolutions that 

will be available to the non-Indian entities. But that is not the end of it. I agree with 

you. We are in the process of formulating a policy which would outline the approach 

and strategy for holistic development of geospatial ecosystem because the 
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technology is moving very fast. I agree with you that this new policy will then, finally 

replace the existing National Mapping Policy, which was formulated way back in 

2005. So, to that extent, of course, we need to update ourselves from time to time. 

We will also take all these concerns into consideration and will come out with a 

comprehensive policy. The work, in this regard, is already going on as a follow-up to 

the changed new guidelines. 
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माननीय अ�य� : �� सं�या – 483, �ी शंकर लालवानी ।  

(Q. 483) 

�ी शंकर लालवानी : अ�य� जी, माननीय मं�ी जी ने बह�त ही िव�तार के साथ �� न का उ�र िदया है, 

इसके िलए म� उनको ध�यवाद देना चाहता ह�।ं माननीय �धान मं�ी जी के नेत�ृव म� आपका िवभाग बह�त 

तेजी से काम कर रहा है और समाज के अंितम �यि� तक पह�चं रहा है। हम ने यह कोिवड म� भी देखा है, 

उसके िलए म� आपको बधाई देता ह�।ं  

 माननीय मं�ी जी से मेरा �� न है िक 4G क� सेवाए ंकब �ारभं ह�गी और इंदौर म� 4G क� सेवा कब 

�ारभं होगी? 

�ी अ�नी वै�णव : मा�यवर अ�य� जी, माननीय सासंद का पूरक �� न इससे अन�रलेटेड ह,ै िफर भी म� 

बह�त ही सतंोष के साथ सदन को आपके मा�यम से जानकारी देना चाह�गंा िक भारत म� डेवल�ड, भारत के 

इंजीिनयस�, भारत के साइंिट�ट्स ने जो डेवलप िकया है, आज उसको पूरी दिुनया देख रही ह,ै वैसा 4G 

क�पलीट कोर नेटवक� , रिेडयो ऐ�सेस नेटवक� ,  पूरा उसका टेलीकॉम इि�व�म�ट का सेट-अप बन कर 

तैयार है और बीएसएनएल 6000 से �यादा टावस� का पहला ऑड�र �लेस कर रहा है। म� आपको चेक करके 

यह बता दूगंा िक उसम� इंदौर सि�मिलत है या नह�। उसके तरुतं बाद म� और 6000 टावस� और उसके बाद 

म� पूरा एक लाख टावस� का ऑड�र �लेस होगा। इसके साथ ही साथ 5G का डेवलपम�ट इन-पैरलल चल रहा 

है।  

 मा�यवर अ�य� जी, इस अमतृकाल म� मा�यवर �धान मं�ी जी ने आ�मिनभ�र होने का सकं�प 

िलया है, उसका एक बह�त अ�छा उदाहरण है िक 4G और 5G देश म� अपनी िनिम�त टे�नोलॉजी डेवलप 

हो कर तैयार हो रही है।   

�ी शंकर लालवानी : मेरा स�लीम��ी �वे�न यह है िक आप सचंार मं�ी ह� और रले मं�ी भी ह�। कभी-कभी 

जनता क� ओर से मागं आती है िक �या भिव�य म� रलेवे म� नेट श�ु िकये जाने क� सभंावना है? 

�ी अ�नी वै�णव : माननीय अ�य� जी, माननीय सद�य का �� फाइ�ाइजेशन से बह�त दूर है। िफर भी म� 

माननीय सद�य को बताना चाह�गंा िक सौ िकलोमीटर क� �पीड से ऊपर जाने के िलए िमिनमम 5 जी 
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चािहए होती है, 4 जी क� �पीड म� िडसर�शन आना श�ु हो जाता है। यह टे�नोलॉजी का एक इवो�यूशनरी 

समय है। जैसे-जैसे 5 जी भारत म� डेवलप होगी और �ोिलफरटे होगी, वैसे-वैसे रले� म� भी िमलने लगेगी। 

डॉ. भारतीबेन डी. �याल: माननीय अ�य� महोदय, वैसे तो माननीय मं�ी जी ने बह�त ही अ�छी तरह से 

और िव�तार से जवाब िदया है। लेिकन जब म� जवाब पढ़ रही थी, तो मझेु आ�य� ह�आ िक िपछले लगभग 

पचास-साठ वष� म� इस देश म� िजतने बीटीएस नह� लगे थे, उससे कह� �यादा िपछले आठ साल म� 

माननीय �धानमं�ी जी के नेत�ृव म� सबंिंधत मं�ालय �ारा पूर े देश म� बीटीएस लगाए गए ह�। म� आपको 

आंकड़े बताना चाह�गंी िक पूर ेदेश म� अब 23, 07,068 बीटीएस लग चकेु ह�। यह िडिजटल इंिडया क� ओर 

बह�त ही अ�छे काम हो रहे ह�।  

म� माननीय मं�ी जी को इसके िलए बधाई देना चाहती ह�।ँ मेरा एक छोटा-सा �� यह है िक गुजरात 

म� भी 1,40,066 बीटीएस लग चकेु ह�। लेिकन �रल ए�रयाज म� अभी भी थोड़ी िद�कत है, इसिलए म� 

माननीय मं�ी जी से जानना चाहती ह� ँ िक गजुरात म� िजतने टॉवर ऑि�टकल फाइबर से जड़ुने के िलए 

बाक� ह�, �या उसके िलए कोई ल�य िनधा��रत िकया गया है या नह�? 

�ी अ�नी वै�णव : माननीय अ�य� जी, म� माननीय सद�य महोदया को ध�यवाद दूगंा, उ�ह�ने मेरा काम 

बह�त ह�का कर िदया।  

 मा�यवर, अभी �धानमं�ी जी ने सकं�प िलया है िक इस ‘अमतृकाल’ म� सैचरुशेन लेवल पर पह�चंना 

है। कोई िडसि�िमनेशन न करते ह�ए, िजतने भी अन-कवड� ए�रयाज या िवलेजेज ह�, चाहे वे गजुरात, म�य 

�देश, ओिडशा, नॉथ�-ई�ट, ज�मू-क�मीर, तिमलनाडु, केरल आिद कह� भी ह�, सभी �थान� पर फाइबर 

भी पह�चंाना है और टॉवर क� सिव�सेज भी देनी है। इससे सबंिंधत अभी एक सव� चल रहा है, जो बह�त ही 

िडटे�ड सव� है। �ॉपर रिेडयो िसगनल क� �टडी के िहसाब से उसका पॉवर लेकर यह िकया जाएगा। अभी 

इसका सव� चल रहा है। जैसे ही यह सव� क��लीट होगा, उसके बाद िजतने भी बचे ह�ए गावँ ह�, उन सब गावँ� 

म�, सभी �े�� म� फाइबर टॉवर के िलए �यव�था क� जाएगी।  

SHRI DAYANIDHI MARAN : Thank you, Speaker Sir.  
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 Sir, the hon. Minister has given a very good answer to the question that the 

major hurdle in having fibre connectivity or laying fibre is the Right of Way. 

 Sir, this answer is not the first time being given in the Parliament by our 

Minister. Previous Telecom Ministers have also expressed their inability to make sure 

to by-pass State laws and give Right of Way to all telecom providers.  

 Sir, Today when fibre to home has reached its peak and people are demanding 

high speeds, the Union Government should come forward to make a policy and make 

it more viable and uniform throughout the country so that laying of fibre lines by 

telecom operators and cable tv operators are made easy and it is a one-stop shop 

and they do not have to run from pillar to post.  

 You have BharatNet by which the Union Government is trying to make internet 

available to villages. All this could be made easier if the policy is done properly. You 

have the TRAI on your side. Why is it that you are not putting your effort and heart 

and soul so that Right of Way is ensured for the telecom providers and cable TV 

operators?  

SHRI ASHWINI VAISHNAW: I welcome the hon. Member’s suggestion and in fact, 

he knows a lot about telecom. So, it is a very wise suggestion.  

 Sir, I would like to place on record our appreciation for BSNL which has done 

an excellent experiment over the last almost one year.  

On what exactly what the hon. Member has said, the cable operators, the local 

entrepreneurs, somebody in the village, are willing to take that risk and put that effort 

to take the fibre to the home and today, almost on an average, one lakh connections 
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are given every month. So, that is exactly what you said and now, we want to scale it 

up that experiment up to a larger level.   

 In the federal structure, can the Central Government enforce something which 

is purely the mandate of the State and the local Governments? That is the question 

on which already a lot of discussions have happened in the past. Hopefully, almost 12 

States have aligned with the Central Government’s policy. I would like to request the 

hon. Members of Parliament to please request their State Governments to reduce the 

cost of RoW. In some of the States, the cost of RoW is as high as Rs. 25 lakh per 

kilometres. How would fibrisation happen? That is the kind of big burden that some of 

the States are putting. I will request all the hon. Members to please work with their 

respective State Governments and make sure that the cost is reduced.   

�ी राजीव �ताप �डी  : अ�य� महोदय, देश क� सरकार और माननीय �धान मं�ी जी का एक बह�त ही 

एि�बिशयस �ो�ाम है, िजससे सचमचु भारत क� त�वीर बदल जाएगी, जब हम छ: लाख गावं� म� ऑि�टकल 

फाइबर से ला�ट माइल कनेि�टिवटी कर ल�गे। हमार ेपास बीएसएनएल है, उसके बाद हमने बीबीएनएल 

बनाया, लेिकन अचानक सरकार ने िकसी समय, हमारी सरकार ने नह�, िपछली सरकार ने बीबीएनएल 

और बीएसएनल के हाथ काट िदए।  

 एक स�ंथा से �पेशल परपज �हीकल बनाकर सीएससी बनाने क� बात कही, जो ला�ट माइल 

कनेि�टिवटी को इन�योर करगेी। इस �ाइवेट स�ंथा म� �पेशल परपज �हीकल बनाया गया। िजस अंितम 

घर म� ऑि�टकल फाइबर पह�चंाना है, उसक� सीएससी को िज�मेदारी दी गई, िजसके बार ेम� चचा� क� गई 

है।  

 महोदय, ट�क म� अगर पानी हो और टंक� से पानी न िनकले, तो मेर े िलए ट�क का पानी बेकार है। 

इसिलए म� माननीय मं�ी जी से आ�ह क�ंगा। म�ने �यि�गत तौर पर भी उनसे आ�ह िकया है िक सीएससी 

क� फं�शिनगं, जो एक �ाइवेट इंि�टट्यूशन है, िजसक� उपि�थित न तो सांसद� क� बैठक म� ह ैऔर न 
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िकसी को उसक� जानकारी है, उस �ाइवेट स�ंथा के बजाए वापस बीबीएनएल और बीएसएनएल को इसे 

सपुदु� कर�, तािक हम देश के हर गावं, हर घर तक �धान मं�ी जी क� इस बड़ी योजना को पह�चंा सक� ।  

 खासकर, िबहार म� जो सीएससी है, वह एक ऐसी सं�था है, िजसके बार ेम� हमेशा चचा� होती रहती 

है। हर गावं म� ला�ट माइल कनेि�टिवटी पह�चंाने के िलए जब तक हम ऑि�टकल फाइबर को चालू नह� 

करा देते ह�, िजसे ‘अप’ कहा जाता है, तब तक हम इस योजना म� कामयाब नह� ह�गे।  

 म� आपस े आ�ह क�ंगा िक यिद सरकार इस पर कोई नीितगत फैसला लेगी, तो शायद 

बीएसएनएल और बीबीएनल दोन� कामयाब ह�गे और इस �ाइवेट स�ंथा से हम म�ु हो सक� गे, िजससे सभी 

सासंद� क� भागीदारी बढ़ेगी।  

 मेरा आपसे यही अनरुोध है। ध�यवाद।  

�ी अ�नी वै�णव : अ�य� महोदय, माननीय सासंद महोदय ने अपनी पीड़ा �य� क� है। वे मझुसे पस�नली 

िमले भी थे। 

 अ�य� जी, भारतनेट के रोल-आउट म� व�-व� पर, समय-समय पर कई तरह के चैल�जेज आए। 

देश भर म� ऑि�टकल फाइबर का इतना बड़ा रोल-आउट, इतनी कॉ��लेि�सटी के साथ और िवशेषकर एक 

फेडरल ���चर म�, िजसम� रा�य सरकार� को भी साथ लेना होता है और लोकल गवन�म�ट्स को भी साथ 

लेना होता है। ऐसे कई चैल�जेज आए, इन चैल�जेज म� कभी-कभी इनोवेिटव ए�सपे�रम�ट्स भी िकए गए। म� 

मानता ह� ंिक सीएससी को एक व� म� इनवॉ�व करके, उनके ज�रए से कोिशश करना, िजससे ला�ट माइल 

कनेि�टिवटी सब जगह पह�चं सके, यह अ�छा ए�सपे�रम�ट था। … (�यवधान) 

�ी राजीव �ताप �डी : िकसी सासंद से सीएससी के लोग मलुाकात नह� करते ह�, िदशा कमेटी क� बैठक 

म� उसके अिधकारी नह� आते ह�। … (�यवधान) वह एक �ाइवेट स�ंथा है। … (�यवधान) 

�ी अ�नी वै�णव : अ�य� जी, हर �ोजे�ट म� कुछ �लसेज होते ह� और कुछ माइनसेज होते ह�। … 

(�यवधान) इसम� ज�र कुछ किमया ंरही ह�गी, लेिकन अब एक बह�त ि�लयर डायर�ेशन म� भारतनेट को ले 

जाया जा रहा है, िजसम� जो िमिडल-माइल ह,ै जो सबसे ि�िटकल है, जैसा िक ए�जा�पल िदया गया िक 

पानी के ट�क म� पानी हो, लेिकन नल म� पानी न आए, तो जो िमिडल-माइल – िजतना भी कनेि�टंग फाइबर 
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है, उसके िलए बह�त ही अ�छी �ोफेशनल एज�सीज को लगाकर, उनके साथ �टडी क� जा रही है। उस 

नेटवक�  क� पूरी टोपोलॉजी च�ज करके, लीिनयर क� जगह �रगं-टोपोलॉजी लाने का �यास अभी चल रहा है, 

िजसके बह�त ही ज�दी �रज�ट्स भी आएगें।  

 मझेु आशा है िक माननीय सासंद जी क� इसम� सहमित रहेगी। 

�ी गोपाल शे�ी: माननीय अ�य� महोदय, ध�यवाद।  

 अ�य� महोदय, मेरा �� है, िजसके बार ेम� म� थोड़ा क��यूज ह�ं, �य�िक कुछ उ�र आ गए ह�। 

शहरी इलाक� म� ऑि�टकल फाइबर केिबल के िलए जो िडिगंग होती है, उससे बड़ी परशेानी होती है। शहरी 

इलाक� म� �हीक�स क� स�ंया बह�त होती है, इसिलए समय-समय पर वहा ंखदुाई का काम होने से बड़ी 

परशेानी होती है। म� माननीय मं�ी जी से जानना चाह�गंा िक �या सरकार के पास ऐसी कोई योजना है िक 

बगैर िडिगंग से इस काय� को िकया जा सके? टै�नोलॉजी का जमाना आ गया है। आपने अपने उ�र म� भी 

कहा है िक रलेवे म� अगर 5G आ जाएगी, तो यह �ॉ�लम सॉ�व हो सकती है। िडिगंग िकए बगैर इस नेटवक�  

का उपयोग �यादा से �यादा लोग� को िकस �कार हो सकता है, यह म� जानना चाहता ह�।ं अ�य� जी, म� 

महारा�� सरकार को ध�यवाद देना चाह�गंा। हमार ेपूव�  म�ुय मं�ी �ी दवेे�� फडनवीस जी के नेत�ृव म� बड़े 

पैमाने पर काम ह�आ और आज देश म� सबसे �यादा बीटीएस - 2,40,000 महारा�� म� लगे ह�। इसके िलए 

म� महारा�� सरकार को भी ध�यवाद देना चाह�गंा।  

�ी अ�नी वै�णव : अ�य� जी, माननीय सद�य ने �� पूछा है िक िबना िडिगंग के फाइबर िबछाना, यह 

सभंव नह� है। एक तरीका है िक इले��ीकल पो�स के ऊपर उसे लगाया जाए, लेिकन इले��ीकल पो�स 

पर ले जाने म� िद�कत यह है िक वह कभी भी कट हो सकता है। कभी उसक� सैिगंग हो जाती है। यह 

ए�सपेरीम�ट्स कई जगह िकए गए ह�, लेिकन बह�त �यादा सफल नह� ह�ए ह� इसिलए िडिगंग और ि�िलंग तो 

करनी पड़ेगी। यिद हॉरीज�टल ि�िलंग कर�, तो हो सकता है िक कम से कम िडसर�शन हो, लेिकन यह तो 

अिनवाय� है। 

�ी राजीव रजंन िसहं ‘ललन’ : महोदय, म� आपके मा�यम से माननीय मं�ी जी से कहना चाहता ह� ंिक यह 

बह�त अ�छा कदम है िक टावस� को आ�टीकल फाइबर के साथ जोड़ रह ेह�। इसक� गित पहले धीमी थी, 
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लेिकन अब गित म� थोड़ी तेजी आई है। इसका सबसे बड़ा लाभ केवल �ाइवेट ऑपरटेस� ले रहे ह�। 

बीएसएनएल का नाम गांव म� ‘भाई साहब नह� लगेग�’ है। बीएसएनएल क� यह फुल फाम� बन गई है। 

बीएसएनएल क� सेवा लगातार िगर रही है। बीएसएनएल आज तक 4जी यूज नह� कर पाया है और आप 

5जी म� चले गए ह�। 

 महोदय, म� माननीय मं�ी जी से जानना चाहता ह� ं िक बीएसएनएल क� बेहतर परफोम�स के िलए 

आपके पास �या काय��म है, �य�िक आपके बीएसएनएल के जो क�टमस� ह�, वे �ाइवेट ऑपरटेस� के पास 

िश�ट हो रहे ह�? 

�ी अ�नी वै�णव : अ�य� जी, यिद माननीय सद�य �यान देते तो म�ने �� के पहले ही स�लीम�टरी उ�र 

म� बताया था िक भारत म� िनिम�त 4जी का बीएसएनएल अभी रोल आउट �टाट�  कर रहा है और जैसे 4जी 

रोल आउट होगा, वैसे-वैसे बीएसएनएल क� सिव�सेज डेफ�नेटली बह�त इ��ूव ह�गी। 
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माननीय अ�य� : �� सं�या – 484, डॉ. �ीकातं एकनाथ िशदंे ।  

(Q. 484) 

डॉ. �ीकातं एकनाथ िशंदे : माननीय अ�य� जी, म� माननीय मं�ी जी का ध�यवाद अदा क�ंगा िक मूल 

�� का उ�र बह�त िव�ततृ �प से िदया है। मेर ेउप-�� NMICPS के बार ेम� भी माननीय मं�ी जी ने उ�र 

म� �यौरा िदया है। आिट� िफिशयल इंटेलीज�स बह�त बड़ा �े� ह,ै िजसम� हम� िनवेश करने क� आव�यकता है 

और सरकार National Mission on Interdisciplinary Cyber Physical System, NMICPS के 

मा�यम से Development and translation of futuristic technologies specially in the areas 

of Artificial Intelligence पर काम कर रही है, लेिकन िफिजकल टाग�ट्स NMICPS के अंतग�त ह�। वे 

बह�त कम ह�। जैसे Job creation under the Mission was set as 2,54,000 against which the 

Department could only achieve 1,157 which is 0.46 per cent. टे�नोलॉजी �ोड�ट्स का 

ल�य 607 था, इनम� से केवल 45 पूर ेह�ए ह� और यह केवल सात �ितशत है। Start-up and spin-off 

companies िजनका ल�य 1170 था, उनम� से िसफ�  54 ही पूर ेह�ए ह�, जो िक पाचं �ितशत है।  

अ�य� जी, म� आपके मा�यम से माननीय मं�ी जी से जानना चाहता ह�ं िक आिट� िफिशयल 

इंटेलीज�स जैसे मह�वपूण� ए�रया के िलए चलाई जाने वाली योजना के नॉन परफोम�स के कारण� क� �या 

सरकार ने समी�ा क� है और इसम� सधुार करने के िलए भिव�य म� सरकार क� �या योजना है? 

डॉ. िजते�� िसहं : अ�य� जी, आदरणीय सद�य इस िवषय के जानकार ह�, इसिलए इ�ह�ने दो-तीन भाग� 

म� यह �� िकया है। जहा ं तक �टाट�अ�स और आिट� िफिशयल इंटेलीज�स के नए आयाम� का सबंधं है, 

िन�य ही यह सरकार क� �ाथिमकताओ ंम� है और आपको �मरण होगा िक वष� 2015 म� लालिकले के 

प�रसर से �वतं�ता िदवस के अवसर पर �धान मं�ी जी ने �टाट�-अप इंिडया, �ट�ड-अप इंिडया का आ�ान 

िकया था और उसके बाद वष� 2016 से एक नीित िनधा��रत क� गई, िजसके अंतग�त इसे बह�त ती� गित दी 

गई। हालािंक this is on the assent, माननीय सद�य ठीक कह रहे ह� िक इसे आगे बढ़ना है, लेिकन यिद 

इससे पहले क� ि�थित और पहले के आठ वष� का समय वष� 2006 से 2014 तक देखते, तो उस समय 

सरकार क� तरफ से फंडेड �टाट�-अ�स क� स�ंया मा� 1650 थी, �य�िक उस समय इतनी �ाथिमकता 
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नह� दी जाती थी। जैसे-जैसे नई टे�नोलॉजी आई, आिट� िफिशयल इंटेलीज�स क� चचा� ह�ई, �ो�स क� चचा�  

ह�ई और बह�त सार ेआयाम जैसे हैली वॉर टे�नोलॉजी आई तथा अ�य बह�त सार े�े� आ गए। �धान मं�ी 

जी के आ�ान के प�ात् गत आठ वष� म�, वष� 2014 से 2022 तक टोटल फंडेड 10600 �टाट�-अ�स क� 

स�ंया हो गई। यानी आठ वष� क� तलुना म� दस गनुा �टाट�-अ�स क� स�ंया बढ़ी है। 

ये वे �टाट�  अ�स ह�, जो सरकार क� ओर से फंडेड ह�, िफर चाहे वे साइंस एडं टे�नोलॉजी िवभाग 

क� ओर से ह� चाहे अ�य िवभाग� से ह�। अगर आप मा� रिज�टड� �टाट�  अ�स क� स�ंया ल�, जो िक 

डीपीआईआई म� फंडेड ऑर नॉन फंडेड होते ह�, तो उनक� सं�या वष� 2016 से 67 हजार ह,ै यानी जब से 

इसको �ाथिमकता दी गयी, तब से। We are now a part of the global world and we have to 

live up to the global benchmark.  

आिट� िफिशयल इंटेलीज�स का उपयोग एक �े� म� नह�, बि�क अनेक �े�� म� िकया जा रहा है। 

इसका उपयोग �ो�स म� भी िकया जा रहा है। यहा ंतक िक आपको हैरत होगी, िमिन��ी ऑफ पस�नेल म� 

ि�व�शन ऑफ कर�शन म� भी िकया जा रहा है।  

यिद कोई यािचका आती है, तो आिट� िफिशयल इंटेलीज�स के मा�यम से ‘िबटवीन द लाइ�स’ पढ़ा 

जा सकता है िक उसने जो बात कही है, उसके अित�र� भी कुछ है। सरकार �ितब� है, अगर आप कह�गे 

तो म� सारी स�ंथाओ ं क� स�ंया भी आपको दे सकता ह�,ं य�िप उसक� आव�यकता नह� है। यह एक 

सतंोषजनक बात है िक we are now in the third position in the world after USA and China 

as far as unicorns are concerned. We already have 99 unicorns. शायद मेर े बात करते-

करते 100 हो गए ह�। म� कल सबुह का आंकड़ा दे रहा ह�।ं कहने का अथ� यह है िक काफ� तेज गित से यह 

हो रहा है और आम जनमानस म� भी इसके �ित उ�साह है। We are aware of it and we will 

cooperate with the startup movements and encourage them.  

�ीकातं एकनाथ िशंदे : सर, मेरा दूसरा �� बायो टे�नोलॉजी से सबंिंधत है। �दूषण जैसी सम�याओ ंका 

िनवारण करने के िलए बायो टे�नोलॉजी एक बह�त �यापक मा�यम है। आज देश म� भारी मा�ा म� �टाट� 

अ�स बन रहे ह�, जो अ�छी बात है, लेिकन वे�ट मैनेजम�ट टै�नीक के �टाट�  अ�स का अभी भी अभाव है। 
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मेरा मं�ी जी से यह �� है िक जैसे सरकार ने कोरोना महामारी के समय  NIDHI4COVID 2.0 श�ु िकया 

था, �या वैसे ही वे�ट मैनेजम�ट और बायो �रमेिडएशन टे�नोलॉजी के �े� म� काय� करने वाले �टाट�  अ�स 

के िलए एक डेडीकेटेडे योजना लाने का सरकार का कोई िवचार है?  

डॉ. िजते�� िसहं : अ�य� महोदय, माननीय सद�य ने जो बात कही है, वह िनि�त �प से आधिुनक 

मापदडं� के साथ जड़ुती है। ह�आ यह है िक जानकारी का अभाव है। बायो टे�नोलॉजी के मा�यम से I am 

proud to share with the House that भारत क� जो वै�सीन डेवलप ह�ई है, उसके �ॉय�स हमार ेही 

िवभाग म� ह�ए ह�। फरीदाबाद म� हमारा एक स�ंथान है, वहा ंपर बाद म� भारत बायोटेक ने उसे डेवलप िकया। 

इसके अित�र� नेजल वै�सीन जो डेवलप हो रही है, वह भी बायो टे�नोलॉजी क� वजह से ह�ई है। बायो 

टे�नोलॉजी िपछले कुछ वष� म� बह�त सि�य हो चकुा है और �टाट�  अ�स को बढ़ावा देने के िलए वहा ंपर 

िबराक नामक स�ंथा है, Biotechnology Industry Research Assistance Council. It has 

become quite popular in recent times.  

 जहा ंतक �पेिसिफकली वे�ट मैनेजम�ट का सबंधं है, जैसा िक म�ने कहा िक जानकारी का अभाव है। 

हमार ेयहा ंनजदीक ही मोती बाग कालोनी है, जहा ंपर सरकारी अिधकारी रहते ह�। वहा ंक� सोसायटी क� 

एक िबि�डंग म� एक �लाटं भी सीएसआईआर के मा�यम से लग चकुा है। जो पानी वहा ंसे िनकलता है, उसी 

को साफ करके दोबारा उपयोग म� लाया जा रहा है। But I agree with you that we should create 

more awareness तािक �टाट�  अ�स भी और आए ंऔर इन टे�नोलॉिजय� का उपयोग भी अिधक हो 

सके।  

SHRIMATI APARUPA PODDAR: Sir, the hon. Minister has given a very detailed 

answer. I want to know about the Technology Development Board which comes 

under this Ministry. It provides financial assistance to the startups. In your reply, you 

have mentioned that hon. Prime Minister also wants the startups to be promoted. A 

sum of Rs.75 crore had been allocated in 2021-22. But we have seen that only 30 per 

cent of it has been utilised till 30th January, 2022.  
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I want to know from the hon. Minister about the reason for this low utilisation.  I 

would also like to know whether the Ministry is planning to build a partnership with 

venture capital firms and investment network across the country for reaching out to a 

wider group of investors.  

DR. JITENDRA SINGH: Mr. Speaker, Sir, I would like to share with the hon. Member 

that the Technology Development Board was constituted about 25 years ago and it 

has got some good success stories as far as the startups are concerned. One of them 

is Bharat Biotech which started its career from the Technology Development Board 

(TDP).  

 From the Technology Development Board (TDB), one of the first fundings was 

done to him and today they have built up an empire. Then, Biocon Limited also 

shares a similar story. I agree with the hon. Member that now I try to go one step 

further. I have decided to go in for a start-up hunt. What was happening earlier was, 

the start-ups used to come to us and we would fund them. But if we have a 

mechanism to reach out to the most deserving companies who already have the 

capacity but require resources, then, actually, we will not only be able to support start-

ups, but also ensure sustainable start-ups for a sustainable future economy. The 

recent Beating the Retreat Show, which you saw, was also funded by the Technology 

Development Board. You saw those 1,000 drones which were put up and which 

lighted up the entire sky over the Vijay Chowk. That was the most watched Beating 

the Retreat Show ever since Independence and that had happened on the 29th 

January, 2022. There were three youngsters who were funded through the same 

Technology Development Board and within six months, they have done that show 
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which has created a record, because the world record is 5,000 drones; they have 

already reached 1,000. 

 So, we are trying to activate it. But I agree with you that we need to activate it 

further and we should also reach out to those who are actually looking up for such 

support. 

SHRI ADHIR RANJAN CHOWDHURY: Mr. Speaker, Sir, the Minister has not replied 

to the question about low utilisation of fund. 

SHRI JITENDRA SINGH: Sir, actually, it is not low utilisation of fund; it is only the 

optic of the figures, because there is a mechanism of funding. We do not straightway 

give the amount. For example, for the Beating the Retreat Show, initially they were 

given Rs. 50 lakh, then they came out with something, and then further funding was 

done. But the process is continuous. I would also like to call upon all the Members 

that we should also try to help in searching out the right kind of people so that the 

funding goes to those who may not have reached us, but we have reached out to 

them. 

SHRI LAVU SRIKRISHNA DEVARAYALU: Mr. Speaker, Sir, the Minister has given 

a very detailed reply. In his reply, he has mentioned about the various schemes that 

are available for start-ups as well as for research and development. But unfortunately, 

I could not find any mention about the National Research Foundation in the reply. 

This had been announced by the Finance Minister in her Budget Speech of 2021-22 

and she had allocated Rs. 50,000 crore for this. The idea was to spend Rs. 10,000 

crore per year. But unfortunately, there is no mention about this. So, I would like to 

know from the Minister whether any proposal has been mooted to form the board to 
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run the National Research Foundation. If it has been formed, I would like to know 

whether the money has been spent in the last one year. Can the Minister elaborate on 

that? 

SHRI JITENDRA SINGH: Sir, I appreciate the memory of the hon. Member. It was, 

indeed, announced in the Budget of 2021-22. But we are still working on it. That is 

why, it has not been included, because it has not yet been finalised. The National 

Research Foundation (NRF) concept was mooted. What has happened was, there 

was some mismatch between the funding and the research. In certain cases, a lot of 

funding went through the universities, whereas the research was happening in 

scientific institutes. So, we have tried to bring some kind of uniformity so that there 

could be a channel which could be uniform for funding and now we are also trying to 

evolve a single portal to avoid overlapping. For example, JRS examination is 

conducted by different agencies and this examination is held three or four times in a 

year. We are trying to streamline it. We are working on the concept of the National 

Research Foundation. The process is going on. It is not yet finalised. That is why, it 

was not included.  

The reason is, it requires a very exhaustive exercise, because we are going to 

overhaul the entire process and if any loophole is left, then again, we will be on the 

backfoot. But we are working on it. The Principal Scientific Advisor to the Government 

is also actively involved in it. 

PROF. SOUGATA RAY: Mr. Speaker, Sir, the hon. Minister has mentioned Bharat 

Biotech company as an example of a successful start-up. The people from Andhra 

Pradesh are saying that they are all proud of Bharat Biotech. The founders of Bharat 
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Biotech, Shri Krishna Ella and Shrimati Ella have also been awarded Padma Bhushan 

by the Government of India. Bharat Biotech was producing Covaxin. But I saw in 

newspapers that the manufacture of Covaxin has been stopped, because the WHO 

has said that the manufacturing quality is not up to the mark. 

They should stop producing the vaccine, and they should do up their 

manufacturing facility.  

माननीय अ�य� : आपका �� �या है?  

PROF. SOUGATA RAY: Since it concerns COVID vaccination, would the Minister 

kindly tell us, what is the position with regard to Bharat Biotech, which he mentioned 

earlier, which is a manufacturer of Covaxin? 

DR. JITENDRA SINGH: Hon. Speaker, Sir, there is a famous proverb in the English 

language: ‘Success has many fathers.”  So, responding to the first part of the hon. 

Member’s supplementary, yes, it is right.  Now, Bharat Biotech is being owned by 

more than one State because the person whom he named – Krishna Ella -- is a very 

successful entrepreneur.  He was born in Chengalpattu District of Tamil Nadu.  Then, 

he got himself trained in Bengaluru, Karnataka; and has some roots in Andhra; and 

then  he got funded from this Department. 

 So, now that he is successful, everybody would own him, and there is no harm 

in doing so.  

 Now, as far as the second part of his Supplementary is concerned, of course, 

the nasal vaccine is now under trial; and we have not yet put it for manufacturing 

purposes. 
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 As far as the credibility of Covaxin is concerned, I leave that to the Health 

Ministry to respond to because we are directly not engaged in that policy … 

(Interruptions) 

 As far as we are concerned, we conducted the trials which were successful, 

and then only it was developed and used for vaccination. 
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माननीय अ�य� : �� सं�या – 485, �ीमती सगंीता कुमारी िसहं देव ।  

(Q. 485) 

SHRIMATI SANGEETA KUMARI SINGH DEO: Sir, India has played a leading role in 

launching the ‘Mission Innovation’, a global initiative during the COP-21 in 2015; and 

it continues to play a pivotal role in the ‘Mission Innovation’ programme by 

participating in various areas of Clean Energy Innovation Challenges through 

collaborative projects and also supporting start-ups at their early stage of innovation. 

 In fact, under the leadership of our hon. Prime Minister, India has climbed 35 

spots on the Global Innovation Index from being ranked 81st in 2014 to 46th in 2021.  

So, now, we are in the second phase of the Mission Innovation for five years from 

2021 to 2025. 

 My supplementary to the hon. Minister is, what goals/targets have been set 

under the ‘Mission Innovation-2’, and  what are the initiatives taken by India so far? 

DR. JITENDRA SINGH: Sir, I thank the hon. Member for asking this question.  You 

would also be glad to know that the ‘Mission Innovation’ was born somewhere in 

2015, and it was a follow up of the COP-21 meeting which was attended by our hon. 

Prime Minister.  It is a matter of pride for us that the nomenclature ‘Mission 

Innovation’ was also suggested by Shri Narendra Modi. Then, it was adopted.  Now, 

we have 22 countries, which are the Members of this Mission. Broadly speaking, in a 

single sentence, the objective is: research and development of clean energy, which is 

attractive, which is affordable, and which is accessible to all.  In that direction only, the 

Mission-2 has also been taken up as a follow up.  Also, we have engaged in wider 

synergism.  Only two days back, we had bio-refineries understanding under the 
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Mission Innovation in which we are engaged in a ‘private-public alliance’, which they 

call in their parlance; and here we call it ‘participation’ with other countries like 

Netherlands etc. So, we are trying to integrate not only the public sector but also the 

private sector, not only domestically, even across. It is because the stakeholders are 

widespread.  There has to be a synergism between the academia, between the 

industry, between the start-ups and also among the researchers because otherwise it 

is not possible to have sustainable start-ups as I said.   

But I am glad that now ‘Mission Innovation’ in the second phase has 

categorised itself in different sections, and we are now catering separately for rural 

areas, for farmers, for young start-ups,  and for women.  So, I can give her the details 

if she wants.  I still have it also.  If she is interested, I can read out also, but I do not 

think the hon. Speaker will allow that kind of time.  

SHRIMATI SANGEETA KUMARI SINGH DEO: Thank you hon. Minister.  My second 

supplementary is very small.   

In your reply, it is mentioned that 36 Biotech-KISAN Hubs have been 

established in collaboration with ICAR in a number of districts including the 

Aspirational Districts.   

Sir, mine is an Aspirational District.  I would not be restricted to that.  I would 

like to know how many Biotech-KISAN Hubs have been set up in Odisha, especially, 

in Bolangir District.  If not, is it likely to be established in the near future? 

DR. JITENDRA SINGH: You are right, I have mentioned it there.  We have set up a 

programme called Biotech-KISAN as a part of our mission ‘innovation’.  It is meant for 

enhancing and coordinating various Central and State Departments for 
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biotechnological interventions in the farming sector to help both, the women as well 

as farmers.  There are 15 agro-climatic zones in the country which have also been 

taken into consideration.  We have 25,000 households across the country.  I am not 

carrying specifically the Odisha part.  I have a State-wise long list but it will take much 

time.  I will separately provide you the Odisha list.  
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माननीय अ�य� : डॉ. जयंत कुमार राय – उपि�थत नह�। 

 �वे�न नबंर 486 – �ी च�ं शेखर साह�।  

(Q. 486) 

SHRI CHANDRA SEKHAR SAHU:  Sir, I have taken your permission to speak in 

Odia. Hon'ble Speaker Sir, my question relates to the Handloom sector. I have 

received the reply but I am not satisfied. The reply clearly mentions that Covid 

pandemic has adversely affected the Handloom sector in the last two years. No 

survey has been conducted to assess the impact on the weaver’s community. In 

Odisha also no survey has taken place. In fact there is no specific announcement 

regarding any special package for the weaving community. 

माननीय अ�य� : आपका मूल �� �या है? 

�ी च�ं शेखर साह� : सर, म� उस पर आ रहा ह�।ं 

*Sir, in my constituency, there are a sizeable number of weavers. In Odisha, 

Berhampur, Bargarh and Sambalpur are places where most of the weavers reside. 

That is why I expected a specific financial package from you. As we all knew in the 

last 2 years the pandemic has completely destroyed their livelihoods. They had to 

work, nor was there any demand for this craft or produce. So their economic condition 

is in shambles. 

�ीमती दश�ना िव�म जरदोश : माननीय अ�य� जी, िजस तरह से उ�ह�ने िचतंा जताई है िक कोिवड 

महामारी के समय िसफ�  वीवस� के ऊपर नह�, बि�क पूरी दिुनया म� उसका असर ह�आ था और सभी �े�� 

को उसका सामना करना पड़ा। माननीय �धान मं�ी जी के नेत�ृव म� 20 हजार करोड़ �पये का पैकेज िदया 

                                    
 English translation of  the speech originally delivered in Odia. 
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गया और उसके बाद ही आ�मिनभ�र भारत क� न�व रखी गई थी। कोिवड के समय हमार ेयहा ंमा�क नह� 

बनते थे।  

लेिकन लाइवलीह�ड क�पिनय� के मा�यम से, स�ंथाओ ंके मा�यम से हमने उसक� श�ुआत क�। 

सबसे पहले वष� 2020 म� ‘वोकल फोर ह�डमेड’ और वष� 2021 म� ‘वोकल फोर माइ ह�डलूम माइ �ाइड’ 

दोन� को है�टैग करके सभी रा�य� के म�ुय मंि�य� और सभी के��ीय मंि�य� ने अपने-अपने तरीके से इस 

अिभयान म� उनको सोशल मीिडया के मा�यम से जागतृ िकया है। 

है�डलूम क� चीज� िकस तरह से खरीदी जाए,ं िकस तरह से उनको बढ़ावा िमले, इसका �य�न श�ु 

भी िकया गया। जब कोिवड के हालात पैदा ह�ए, तब सबसे �यादा ऑनलाइन माक� िटंग ि�कल को बढ़ावा 

िदया गया। कोिवड के समय यह िवशेष अिभयान चलाया गया। पहले 6 हज़ार लोग जैम पोट�ल पर 

ऑनलाइन थे, अब, कोिवड के बाद से कम से कम हम लोग� ने डेढ़ लाख वीवस� और सगंठन� को पोट�ल पर 

ला कर उनको मदद क� और उनक� िब�� 1 लाख 35 हज़ार करोड़ �पये क� ह�ई है। ये आंकड़े 

28.02.2022 तक के ह�। जो माक� िटंग क� ि�कल है या जो बनुकर� क� ि�थित है, उसम� बदलाव करने के 

िलए काफ� �य�न िकए गए। सभी रा�य� ने भी बह�त सार ेसहयोग िकए। �य�िक सभी म�ुय मंि�य� को भी 

कहा गया था िक बनुकर� को सपोट�  कर�। इसम� �यादातर केरल, मिणपरु, छ�ीसगढ़ और म�य �देश क� 

सरकार� ने, उसी समय उनक� जो छोटी कंपिनया ं होती ह�, जैसे एपे�स सोसाइटी तिमलनाडु म� है, 

बोयािनका, को�टे�स, तंतजुा के मा�यम से भी इन चीज� क� खरीदी क� गई और बनुकर� क� ि�थित 

सधुारने म� हम लोग� ने काफ� �य�न िकया। 

SHRI CHANDRA SEKHAR SAHU: Is the Central government planning to launch 

any special scheme for their betterment? Hon’ble Minister referred to Self Help 

Groups. Let me tell you that in Odisha maximum number of people are engaged in 

Self Help Groups. There are many SHGs which have been established by Shri 
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Naveen Patnaik. The Chief Minister has announced a package for waver community 

as well as ancillary supporting workers. But the Central government is yet to 

announce any such special package. So far as I know SHGs have no connection with 

the Handloom sector. HSGs are mostly doing tailoring jobs. Like stitching of masks. 

They are not weavers. My second supplementary question is regarding the Central 

Silk  Board team who were invited by Berhampur Municipal Corporation to do a local 

survey. I want to knew what is the status of that survey report and what are the 

recommendations? 

�ीमती दश�ना िव�म जरदोश: अ�य� महोदय, माननीय सद�य क� िचतंा वािज़ब है, लेिकन सबसे 

�यादा वीवस� भी ओिडशा म� ह�। हम लोग� ने 5,297 वीवस� को इसके िलए सहायता �दान क� है। उनका 

कौशल उ�प�न िकया है और 82 बनुकर� को वक� शेड क� सहायता दी गई है। 

�ी राह�ल रमेश शेवाले : अ�य� महोदय, आपका ध�यवाद िक आपने मझेु सि�लम��ी �वे�न पूछने का 

मौका िदया। महोदय, है�डलूम सै�टर के बार ेम� मं�ी जी ने बह�त ही िव�तार से �र�लाई िदया है। मं�ी जी 

सूरत से ही आते ह� तो टै�सटाइ�स क� �ॉ�ल�स उनको �यादा पता ह�। टै�सटाइल िमिन�टर के नाते 

उ�ह�ने बह�त ही अ�छा काम िकया है। 

नेशनल टै�सटाइल कॉप�रशेन के तहत मुंबई म� टै�सटाइल िमल� के हज़ार� �िमक� क� दयनीय 

हालत के बार ेम� म� मं�ी जी का �यान आकिष�त करना चाहता हूॅ।ं कोिवड-19 महामारी के दौरान एनटीसी के 

अधीन मुंबई के 4 टै�सटाइल िमल� को बदं कर िदया गया था। तभी से इन िमल� के मज़दूर� को वेतन का 

महज़ 50 पस�ट ही िमल रहा है। वह भी 2-3 महीन� के बाद िमलता है, िजससे उ�ह� प�रवार चलाना बह�त 

मिु�कल हो जाता है। … (�यवधान) 

माननीय अ�य� : माननीय सद�य, �लीज़। आपको उ�र का समय नह� िमलेगा, आप �� बोलते रहो। 

… (�यवधान) 
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�ी राह�ल रमेश शेवाले : अ�य� महोदय, ला�ट कह रहा हूॅ।ं … (�यवधान) उन िमल मज़दूर� क� आिथ�क 

ि�थित िदन �ित िदन िदन खराब होती जा रही है। म� आपके मा�यम से मं�ी जी से कहना चाहता हूॅ ंिक उन 

टै�सटाइल िम�स को चालू कर के िमल मज़दूर� को 100 पस�ट तन�वाह दी जानी चािहए। वे िमल मज़दूर 

िजस घर म� रहते ह�, वे हिैबटेट कंडीशन म� नह� ह�। बा�रश म� वे घर िगर सकते ह�। तो �या मं�ालय के 

मा�यम से उनको प�के घर देने क� योजना है? … (�यवधान) 

�ीमती दश�ना िव�म जरदोश: अ�य� महोदय, मुंबई क� सभी और एनटीसी िमल� जहा ंपर भी लगी ह�ई 

ह�, वहा ंके सासंद� ने यह िचतंा �य� क� है। यह है�डलूम से जड़ुा ह�आ �� नह� है। िफर भी एनटीसी िमल 

के बार ेम� िलए गए िनण�य के बार ेम� हम लोग आपको भिव�य म� बता द�गे।  

12.00 hrs 

�ी रामिशरोमिण वमा� : माननीय अ�य� महोदय, आपने मझेु मौिखक �� पूछने का अवसर िदया, इसके 

िलए आपका ध�यवाद। 

माननीय अ�य�: आप एक िमनट म� अपना �� पूछ ल�। 

�ी रामिशरोमिण वमा� : महोदय, म� माननीय मं�ी जी से यह जानना चाहता ह� ँिक देश भर म� हथकरघा के 

�े� म� कोरोना महामारी क� वजह से हथकरघा बनुकर� के �यापार और आय काफ� �भािवत ह�ए ह�। … 

(�यवधान) 

�ीमती दश�ना िव�म जरदोश: बनुकर� के िलए �ोड्यूसर कंपनी बनायी गई है। खासकर उ�ह�ने यू.पी. के 

बार ेम� बोला है। म� बताती ह� ँ िक वहा ँसे जो ऑनबोड�  िकया गया, उसके मा�यम से इस आिट�ज़न को 22 

करोड़ �पये का ऑड�र भी सात �ोड्यूसर कंपनीज़ से िमला है। सभी रा�य� ने अपनी-अपनी �ोड्यूसर 

कंपनी बनायी ह�, िजसके मा�यम से उन बनुकर� को सहायता �दान क� जा रही है। 

________ 
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12.01 hrs       (Shri Rajendra Agrawal in the Chair) 

… (�यवधान) 

12.01 ½  hrs 

At this stage, Shri B. Manickam  Tagore, Dr. Kalanidhi Veeraswamy, Prof. Sougata 
Ray, Shri Vinayak Bhaurao Raut and some other hon. Members came  

and stood on the floor near the Table. 
 

(�यवधान) 

 

माननीय सभापित : माननीय सद�यगण, अ�य� जी ने �थगन ��ताव क� िकसी भी सूचना को �वीकार 

नह� िकया है।  

…(�यवधान) 
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12.02 hrs 

PAPERS LAID ON THE TABLE 

माननीय सभापित : अब प� सभा पटल पर रखे जाएगें। 

आइटम न.ं 2 – डॉ. िजते�� िसहं । 

… (�यवधान) 

िव�ान और �ौ�ोिगक� म�ंालय के रा�य म�ंी; पृ�वी िव�ान म�ंालय के रा�य म�ंी; �धानम�ंी 

काया�लय म� रा�य म�ंी; कािम�क, लोक िशकायत और प�शन म�ंालय म� रा�य म�ंी; परमाणु ऊजा� 

िवभाग म� रा�य म�ंी तथा अतं�र� िवभाग म� रा�य म�ंी (डॉ. िजते�� िसंह): महोदय, म� िन�निलिखत 

प� सभा पटल पर रखता ह�:ँ- 

(1) कंपनी अिधिनयम, 2013 क� धारा 394 क� उपधारा 1(ख) के अंतग�त िन�निलिखत प�� 

क� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):-  

 (एक) भारतीय परमाण ुऊजा� िनगम िलिमटेड, म�ुबई के वष� 2020-2021 के काय�करण 

क� सरकार �ारा समी�ा। 

 (दो) भारतीय परमाण ुऊजा� िनगम िलिमटेड, म�ुबई के वष� 2020-2021 का वािष�क 

�ितवेदन, लेखापरीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क क� 

िट�पिणया।ं 

[Placed in Library, See No. LT 7001/17/22] 

(2) लोकपाल और लोकाय�ु अिधिनयम, 2013 क� धारा 48 के अंतग�त भारत के लोकपाल, नई 

िद�ली के वष� 2020-2021 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अं�ेजी स�ं करण)। 

(3) उपयु�� (2) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण)।  

[Placed in Library, See No. LT 7002/17/22] 
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(4) अिखल भारतीय सेवा अिधिनयम, 1951 क� धारा 3 क� उप-धारा (2) के अंतग�त 

िन� निलिखत अिधसूचनाओ ंक� एक-एक �ित (िह� दी तथा अं�ेजी स�ं करण):- 

 (एक) अिखल भारतीय सेवा (म�ृय-ुसह-सेवािनविृ� प�रलाभ) सशंोधन िनयम, 2022 

जो 9 माच�, 2022 के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 177(अ) 

म� �कािशत ह�ए थे। 

 

 (दो) भारतीय �शासिनक सेवा (सवंग� सद�य-स�ं या का िनयतन) सशंोधन िविनयम, 

2022 जो 9 माच�, 2022 के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 

178(अ) म� �कािशत ह�ए थे। 

 

 (तीन) भारतीय �शासिनक सेवा (भत�) सशंोधन िनयम, 2022 जो 9 माच�, 2022 के 

भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 179(अ) म� �कािशत ह�ए थे। 

 

 (चार) भारतीय �शासिनक सेवा (पदो�नित �ारा िनयिु�) सशंोधन िनयम, 2022 जो 

9 माच�, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 180(अ) म� 

�कािशत ह�ए थे। 

 

 (पाचं) भारतीय �शासिनक सेवा (प�रवी�ाधीन� क� अंितम परी�ा) सशंोधन िविनयम, 

2022 जो 9 माच�, 2022 के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 

181(अ) म� �कािशत ह�ए थे। 

 

 (छह) भारतीय �शासिनक सेवा (वेतन) सशंोधन िनयम, 2022 जो 9 माच�, 2022 के 

भारत के राजप� म� अिधसूचना सं. सा.का.िन. 182(अ) म� �कािशत ह�ए थे। 

 

 (सात) भारतीय पिुलस सेवा (सवंग� सद�य-स�ंया का िनयतन) सशंोधन िविनयम, 

2022 जो 9 माच�, 2022 के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 

183(अ) म� �कािशत ह�ए थे। 

 

 (आठ) भारतीय पिुलस सेवा (भत�) सशंोधन िनयम, 2022 जो 9 माच�, 2022 के भारत 

के राजप� म� अिधसूचना स.ं सा.का.िन. 184(अ) म� �कािशत ह�ए थे। 

 

 (नौ) भारतीय पिुलस सेवा (पदो�नित �ारा िनयिु�) सशंोधन िविनयम, 2022 जो 9 

माच�, 2022 के भारत के राजप� म� अिधसूचना स.ं सा.का.िन. 185(अ) म� 
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�कािशत ह�ए थे। 

 (दस) भारतीय पिुलस सेवा (वेतन) सशंोधन िनयम, 2022 जो 9 माच�, 2022 के 

भारत के राजप� म� अिधसूचना सं. सा.का.िन. 186(अ) म� �कािशत ह�ए थे। 

 

 (�यारह) भारतीय पिुलस सेवा (िवशेष भ�ा) सशंोधन िनयम, 2022 जो 9 माच�, 2022 

के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 187(अ) म� �कािशत ह�ए थे। 

 

 (बारह) भारतीय वन सेवा (सवंग� सद�य-स�ंया का िनयतन) सशंोधन िविनयम, 2022 

जो 9 माच�, 2022 के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 188(अ) 

म� �कािशत ह�ए थे। 

 

 (तेरह) भारतीय वन सेवा (भत�) सशंोधन िनयम, 2022 जो 9 माच�, 2022 के भारत के 

राजप� म� अिधसूचना सं. सा.का.िन. 189(अ) म� �कािशत ह�ए थे। 

 

 (चौदह) भारतीय वन सेवा (वेतन) सशंोधन िनयम, 2022 जो 9 माच�, 2022 के भारत 

के राजप� म� अिधसूचना स.ं सा.का.िन. 190(अ) म� �कािशत ह�ए थे। 

 

 (प�ंह) भारतीय वन सेवा (प�रवी�ाधीन� क� अंितम परी�ा) सशंोधन िविनयम, 2022 

जो 9 माच�, 2022 के भारत के राजप� म� अिधसूचना सं. सा.का.िन. 190(अ) 

म� �कािशत ह�ए थे। 

[Placed in Library, See No. LT 7003/17/22] 

 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम मेघवाल): 

महोदय, �ी फ�गन िसहं कुल�ते क� ओर से, म� मेकॉन िलिमटेड तथा इ�पात मं�ालय के बीच वष� 2021-

2022 के िलए ह�ए समझौता-�ापन क� एक �ित (िहंदी तथा अं�ेजी स�ंकरण) सभा पटल पर रखता ह�।ँ 

[Placed in Library, See No. LT 7004/17/22] 

उपभो�ा मामले, खा� और साव�जिनक िवतरण म�ंालय म� रा�य म�ंी तथा पया�वरण, वन और 

जलवायु प�रवत�न म�ंालय म� रा�य म�ंी (�ी अि�नी कुमार चौबे): महोदय, म� भारतीय मानक � यूरो 

अिधिनयम, 2016 क� धारा 40 के अंतग�त भारतीय मानक � यूरो (अन�ुपता िनधा�रण) सशंोधन 

िविनयम, 2022 जो 16 माच�, 2022 के भारत के राजप� म� अिधसूचना सं. एफ.स.ं 
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बीएस/11/11/2021 म� �कािशत ह�ए, क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) सभा पटल पर रखता 

ह�।ँ 

[Placed in Library, See No. LT 7005/17/22] 

रले म�ंालय म� रा�य म�ंी; कोयला म�ंालय म� रा�य म�ंी तथा खान म�ंालय म� रा�य म�ंी (�ी दानव े

रावसाहबे दादाराव): महोदय, म� िन� निलिखत प� सभा पटल पर रखता ह�:ँ- 

(1) (एक) रले सूचना �णाली के��, नई िद�ली के वष� 2020-2021 के वािष�क �ितवेदन 

क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) तथा लेखापरीि�त लेखे। 

 (दो)   रले सूचना �णाली के��, नई िद�ली के वष� 2020-2021 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी स�ं करण)। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 7006/17/22]

(3) (एक) रले भूिम िवकास �ािधकरण, नई िद�ली के वष� 2020-2021 के वािष�क 

�ितवेदन क� एक �ित (िह� दी तथा अं�ेजी ससं ्करण) तथा लेखापरीि�त लेखे। 

 (दो)   रले भूिम िवकास �ािधकरण, नई िद�ली के वष� 2020-2021 के काय�करण क� 

सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी स�ं करण)। 

(4) उपयु�� (3) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाला िववरण (िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 7007/17/22]
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(5) कंपनी अिधिनयम, 2013 क� धारा 394 क� उपधारा 1(ख) के अंतग�त िन�निलिखत प�� 

क� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):-  

 (एक) िमनरल ए�स�लोरशेन कॉरपोरशेन िलिमटेड, नागपरु के वष� 2020-2021 के 

काय�करण क� सरकार �ारा समी�ा। 

 (दो) िमनरल ए�स�लोरशेन कॉरपोरशेन िलिमटेड, नागपरु के वष� 2020-2021 का 

वािष�क �ितवेदन, लेखापरीि�त लेखे तथा उन पर िनयं�क-महालेखापरी�क 

क� िट�पिणया।ं 

[Placed in Library, See No. LT 7008/17/22] 

(6) (एक) एनआरटीयू फाउंडेशन, नई िद�ली के वष� 2018-2019 से 2020-2021 के 

वािष�क �ितवेदन क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) तथा 

लेखापरीि�त लेखे। 

 (दो)   एनआरटीयू फाउंडेशन, नई िद�ली के वष� 2018-2019 से 2020-2021 के 

काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा अं�ेजी 

स�ं करण)। 

(7) उपयु�� (6) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाले तीन िववरण (िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 7009/17/22] 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम 

मेघवाल): महोदय, �ी पकंज चौधरी क� ओर से, म� िन� निलिखत प� सभा पटल पर रखता ह�:ँ- 

(1) सिंवधान के अन�ु छेद 151(1) के अतंग�त िन� निलिखत प�� क� एक-एक �ित (िह� दी 

तथा अं�ेजी स�ं करण):-  

 (एक) भारत के िनयं�क-महालेखापरी�क का �ितवेदन- सघं सरकार (र�ा सेवाए)ं 
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(2021 का �ितवेदन स�ं या 25) - माच�, 2019 को समा� त ह�ए वष� के िलए 

आयधु िनमा�िणया ंऔर र�ा साव�जिनक �े� उप�म।  

[Placed in Library, See No. LT 7010/17/22] 

 (दो)   भारत के िनयं�क-महालेखापरी�क का �ितवेदन- वष� 2019-2020 

(01.04.2019 से 30.10.2019) के िलए रा� य िव� त लेखापरी�ा �ितवेदन 

(ज� मू-क� मीर सरकार) (2021 का �ितवेदन स�ं या 3)। 

[Placed in Library, See No. LT 7011/17/22] 

 (तीन)  भारत के िनयं�क-महालेखापरी�क का �ितवेदन- 31 माच�, 2020 को 

समा� त ह�ए वष� के िलए सामािजक, सामा�य, आिथ�क और राज� व �े�क� क� 

अनपुालन लेखापरी�ा पर ज� मू-क� मीर सघं रा�य�े� सरकार (2021 का 

�ितवेदन स�ं या 4)। 

[Placed in Library, See No. LT 7012/17/22] 

 (चार)   भारत के िनयं�क-महालेखापरी�क का �ितवेदन- 31 अ�टूबर, 2019 से 31 

माच�, 2020 क� अविध के िलए सघं रा� य�े� िव� त लेखापरी�ा �ितवेदन 

(ज� मू-क� मीर सघं रा�य�े� सरकार और ल�ाख सघं रा�य�े� �शासन) 

(2022 का �ितवेदन स�ं या 1) । 

[Placed in Library, See No. LT 7013/17/22] 

(2) िन� निलिखत प�� क� एक-एक �ित (िह�दी तथा अं�ेजी स�ंकरण):- 

 (एक) ज� मू-क� मीर सरकार- वष� 2019-2020 (1 अ�ैल 2019 से 30 अ�टूबर 

2019) के िलए िव� त लेखा खंड-एक। 

[Placed in Library, See No. LT 7014/17/22] 
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 (दो)   ज� मू-क� मीर सरकार- वष� 2019-2020 (1 अ�ैल 2019 से 30 अ�टूबर 

2019) के िलए िव� त लेखा खंड-दो। 

[Placed in Library, See No. LT 7015/17/22] 

 (तीन)  ज� मू-क� मीर सरकार- वष� 2019-2020 (1 अ�ैल 2019 से 30 अ�टूबर 

2019) के िलए िविनयोग लेखा। 

[Placed in Library, See No. LT 7016/17/22] 

 (चार) ज� मू-क� मीर सघं रा�य�े� सरकार और ल�ाख संघ रा�य�े� �शासन- वष� 

2019-2020 (31 अ�टूबर 2019 से 31 माच� 2020) के िलए िव� त लेखा 

खंड-एक। 

[Placed in Library, See No. LT 7017/17/22] 

 (पाचं) ज� मू-क�मीर सघं रा�य�े� सरकार और ल�ाख संघ रा�य�े� �शासन- वष� 

2019-2020 (31 अ�टूबर 2019 से 31 माच� 2020) के िलए िव� त लेखा 

खंड-दो। 

[Placed in Library, See No. LT 7018/17/22] 

 (छह) ज� मू-क� मीर सघं रा�य�े� सरकार और ल�ाख संघ रा�य�े� �शासन- वष� 

2019-2020 (31 अ�टूबर 2019 से 31 माच� 2020) के िलए िविनयोग 

लेखा। 

[Placed in Library, See No. LT 7019/17/22] 
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THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES AND MINISTER OF 

STATE IN THE MINISTRY OF RAILWAYS (SHRIMATI DARSHANA VIKRAM 

JARDOSH): Sir, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

Textiles Committee, Mumbai, for the year 2018-2019, alongwith 

Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Textiles Committee, Mumbai, for 

the year 2018-2019.  

(2)  Statement (Hindi and English versions) showing reasons for delay  

in laying the papers mentioned at (1) above. 

                                [Placed in Library, See No. LT 7020/17/22] 

(3) (i) A copy of the Annual Report (Hindi and English versions) of the 

Ahmedabad Textile Industry’s Research Association, Ahmedabad, 

for the year 2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Ahmedabad Textile Industry’s 

Research Association, Ahmedabad, for the year 2020-2021.  

[Placed in Library, See No. LT 7021/17/22]

(4) A copy each of the following Notifications (Hindi and English versions) under 

sub- Section 13B of the Central Silk Board Act, 1948:-  
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(i) S.O.610(E) published in Gazette of India dated 11th February, 2022 notifying 

the nomination of following Officers, mentioned therein, to serve as Member of 

the Central Silk Board for a period of three years from the date of this 

Notification. 

(ii) S.O.611(E) published in Gazette of India dated 11th February, 2022 notifying 

the nomination of the Joint Secretary (Silk), Ministry of Textiles, Government of 

India, New Delhi to serve as a member of the Central Silk Board for a period of 

three years with effect from 26.02.2022, subject to the provisions of this Act.  

(iii) S.O.293(E) published in Gazette of India dated 21st January, 2022 notifying the 

nomination of the members of Rajya Sabha having been duly elected to be 

Member of the Central Silk Board for a period of three years w.e.f. 22.12.2021 

or till completion of their term in Rajya Sabha, whichever is earlier, subject to 

other provisions of the Act.  

(iv) S.O.5158(E) published in Gazette of India dated 13th December, 2021 making 

certain amendment in Notification No. S.O.4589(E) dated 20th December, 2019.  

(v) S.O.2984(E) published in Gazette of India dated 28th July, 2021 notifying the 

nomination of the persons, mentioned therein, to serve as Member of the 

Central Silk Board for a period of three years from the date of this notification 

subject to the provisions of the Act.  

(vi) S.O.4990(E) published in Gazette of India dated 6th December, 2021 notifying 

the nomination of the persons, mentioned therein, to serve as Member of the 

Central Silk Board for a period of three years from the date of this notification 

subject to the provisions of the Act.  
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(vii) The Central Silk Board Silk-worm Seed (Amendment) Regulations, 2021 

published in Notification No. G.S.R.861(E) in Gazette of India dated 16th 

December, 2021. 

(5)  Four statements (Hindi and English versions) showing reasons for 

delay in laying the papers mentioned at item No. (iv) to (vii) of (4) 

above. 

[Placed in Library, See No. LT 7022/17/22] 

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 

(SHRI SOM PRAKASH): Sir, I beg to lay on the Table:- 

(1) (i) A copy of the Annual Report (Hindi and English versions) of the 

Footwear Design and Development Institute, Noida, for the year 

2020-2021, alongwith Audited Accounts.  

 (ii) A copy of the Review (Hindi and English versions) by the 

Government of the working of the Footwear Design and 

Development Institute, Noida, for the year 2020-2021.  

(2)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7023/17/22] 

 

(3) A copy each of the following papers (Hindi and English versions) under sub-

section (2) of Section 394 of the Companies Act, 2013:- 

 (i) Review by the Government of the working of the Jammu and 

Kashmir Development Finance Corporation Limited, Jammu, for 
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the year 2019-2020.  

 (ii) Annual Report of the Jammu and Kashmir Development Finance 

Corporation Limited, Jammu, for the year 2019-2020, alongwith 

Audited Accounts and comments of the Comptroller and Auditor 

General thereon. 

(4)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (3) above. 

[Placed in Library, See No. LT 7024/17/22] 

सचंार म�ंालय म� रा�य म�ंी (�ी देवुिसहं चौहान): महोदय, म� िन� निलिखत प� सभा पटल पर रखता 

ह�:ँ- 

(1) (एक) इंिडया पो�ट पेमे�ट्स ब�क, नई िद�ली के वष� 2019-2020 और 2020-

2021 के वािष�क �ितवेदन क� एक �ित (िह� दी तथा अं�ेजी स�ं करण) तथा 

लेखापरीि�त लेखे। 

 (दो)   इंिडया पो�ट पेमे�ट्स ब�क, नई िद�ली के वष� 2019-2020 और 2020-

2021 के काय�करण क� सरकार �ारा समी�ा क� एक �ित (िह� दी तथा 

अं�ेजी स�ं करण)। 

(2) उपयु�� (1) म� उि�लिखत प�� को सभा पटल पर रखने म� ह�ए िवलंब के कारण दशा�ने 

वाले दो िववरण (िह�दी तथा अं�ेजी स�ंकरण)। 

[Placed in Library, See No. LT 7025/17/22] 

_________ 
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12.03 hrs 

MESSAGES FROM RAJYA SABHA 

SECRETARY GENERAL: Sir, I have to report the following messages received from 

the Secretary General of Rajya Sabha:- 

1. “In accordance with the provisions of rule 127 of the Rules of Procedure and 

Conduct of Business in the Rajya Sabha, I am directed to inform the Lok Sabha 

that the Rajya Sabha at its sitting held on the 5th April, 2022 agreed without any 

amendment to the Chartered Accountants, the Cost and Works Accountants 

and the Company Secretaries (Amendment) Bill, 2022 which was passed by 

the Lok Sabha at its sitting held on the 30th March, 2022.” 

2. “In accordance with the provisions of rule 127 of the Rules of Procedure and 

Conduct of Business in the Rajya Sabha, I am directed to inform the Lok Sabha 

that the Rajya Sabha at its sitting held on the 5th April, 2022 agreed without any 

amendment to the Delhi Municipal Corporation (Amendment) Bill, 2022 which 

was passed by the Lok Sabha at its sitting held on the 30th March, 2022.” 

_________ 
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12.03 ½  hrs 

LEAVE OF ABSENCE FROM THE SITTINGS OF THE HOUSE 

माननीय सभापित: माननीय सद�यगण, सभा क� बैठक� से सद�य� क� अनपुि�थित सबंधंी सिमित ने 5 

अ�ैल, 2022 को सभा म� ��ततु अपने सातव� �ितवेदन िसफा�रश क� है िक िन�निलिखत सद�य� को 

उनके नाम� के सामने उि�लिखत अविध के िलए अनपुि�थित क� अनमुित �दान क� जाए:- 

 

 1. �ी सजंय शामराव धो�े 31.01.2022 से 11.02.2022 

14.03.2022 से 08.04.2022 

 2. �ी चौधरी मोहन जटुआ 

 

06.12.2021 से 21.12.2021 

31.01.2022 से 11.02.2022 

 3. �ी अतलु कुमार उफ�  अतलु राय 

िसहं 

31.01.2022 से 11.02.2022 

14.03.2022 से 08.04.2022 

 4. �ी मोह�मद आज़म खा ं(जब से 

�यागप� िदया है) 

30.11.2021 से 22.12.2021 

31.01.2022 से 11.02.2022 

14.03.2022 से 22.03.2022 

 5. �ीमती हरिसमरत कौर बादल 13.12.2021 से 22.12.2021 

31.01.2022 से 11.02.2022 

14.03.2022 से 25.03.2022 

 6. �ी सखुबीर िसहं बादल 13.12.2021 से 22.12.2021 

31.01.2022 से 11.02.2022 

14.03.2022 से 27.03.2022 

 7. �ी िगरीश भालच�� बापट 14.03.2022 से 29.03.2022 
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�या सभा क� यह इ�छा है िक सिमित �ारा अनशुिंसत अनमुित �दान क� जाए? 

अनेक माननीय सद�य: जी, हा।ँ 

माननीय सभापित: अनमुित �दान क� जारी है। सद�य� को तदनसुार सूिचत िकया जाएगा। 

 
______ 
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12.04 hrs 

COMMITTEE ON WELFARE OF OTHER BACKWARD CLASSES 

Statement 

�ी रमेश िबधूड़ी (दि�ण िद�ली):  महोदय, म� िश�ा मं�ालय से सबंिंधत ‘िद�ली िव�िव�ालय म� 

पीएच.डी म� �वेश और िश�क� क� िनयिु� म� अ�य िपछड़े वग� के �ितिनिध�व को सिुनि�त करने के िलए 

िकए गए उपाय’ के बार ेम� अ�य िपछड़े वग� के क�याण सबंधंी सिमित के छठे �ितवेदन (स�हव� लोक 

सभा) म� अंतिव�� िसफा�रश� पर सरकार �ारा क�-गई-कार�वाई के सबंधं म� सिमित के चौदहव� �ितवेदन 

(स�हव� लोक सभा) के अ�याय एक म� अंतिव�� िसफा�रश� और अ�याय पाचं म� शािमल िसफा�रश� के 

सबंधं म� अंितम उतर� पर सरकार �ारा आगे क�-गई-कार�वाई को दशा�ने वाला अ�य िपछड़े वग� के क�याण 

सबंधंी सिमित का िववरण (िह�दी तथा अं�ेजी स�ंकरण) सभा पटल पर रखता ह�।ँ 

 

_________ 
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12.04 ½  hrs 

STANDING COMMITTEE ON COMMUNICATIONS  
AND INFORMATION TECHNOLOGY 

Statements 

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, while expressing 

solidarity with my Party, I beg to lay the Statements (Hindi and English versions) 

showing further Action Taken by the Government on the following Reports of the 

Standing Committee on Communications and Information Technology (2021-22):-  

(1)  Twenty-eighth Action Taken Report (17th Lok Sabha) on the recommendations 

of the Committee contained in their Twenty-second Report (17th Lok Sabha) on 

‘Demands for Grants (2021-22)’ of the Ministry of Communications (Department 

of Posts). 

 (2)  Twenty-ninth Action Taken Report (17th Lok Sabha) on the recommendations of 

the Committee contained in their Twenty-third Report (17th Lok Sabha) on 

‘Demands for Grants (2021-22)’ of the Ministry of Communications (Department 

of Telecommunications). 

 (3)  Thirty-first Action Taken Report (17th Lok Sabha) on the recommendations of 

the Committee contained in their Twenty-fifth Report (17th Lok Sabha) on 

‘Demands for Grants (2021-22)’ of the Ministry of Information and 

Broadcasting. 

________ 
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12.04 ¾  hrs 

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS  

13th Report 

�ी रमेश िबधूड़ी (दि�ण िद�ली):  महोदय, म� ‘साव�जिनक �े� क� तेल कंपिनय� क� तेल स�ंथापनाओ ं

क� सरं�ा और सरु�ा – च�वात तौ�े के दौरान पि�मी अपतट म� ह�ई दघु�टना के िविश� सदंभ� म�’ िवषय 

के बार ेम� पे�ोिलयम और �ाकृितक गैस सबंधंी �थायी सिमित का तेरहवा ं�ितवेदन (िह�दी तथा अं�ेजी 

स�ंकरण) ��ततु करता ह�।ँ 

 

___________ 
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12.05 hrs 

STANDING COMMITTEE ON COMMERCE 

169th Report 

SHRIMATI MANJULATA MANDAL (BHADRAK): I beg to lay the 169th Report (Hindi 

and English versions) on Action Taken by Government on the Recommendations/ 

Observations of the Committee contained in its One Hundred and Sixty-first Report on 

'Review of the Intellectual Property Rights Regime in India' of the Standing Committee 

on Commerce. 

 

________ 

 

 

12.05 ½  hrs 

BUSINESS ADVISORY COMMITTEE  

33rd Report 

THE MINISTER OF PARLIAMENTARY AFFAIRS, MINISTER OF COAL AND 

MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, I beg to present the Thirty-third 

Report of the Business Advisory Committee.  

_______ 
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�ी अशोक कुमार यादव (मधुबनी): महोदय, मधबुनी लोक सभा अंतग�त दरभगंा िजले के जाले �खंड 

ि�थत अिह�या �थान ऐितहािसक धरोहर के �प म� िव�मान है।… (�यवधान) कथाओ ंके अनसुार माता 

अिह�या गौतम ऋिष क� प�नी तथा ��ा जी क� मानस प�ुी थ�।… (�यवधान) िह�दू पर�परा म� इ�ह� सिृ� 

क� पिव�तम पाचँ क�याओ ंम� से एक िगना जाता है और इ�ह� �ात: �मरणीय माना जाता है।… (�यवधान) 

कहा जाता है िक ऋिष िव�ािम� क� आ�ा से इसी �थान पर भगवान राम ने माता अिह�या का उ�ार 

िकया और त�प�ात् ईशान कोण से चलते ह�ए, ऋिष िव�ािम� के साथ िवदेह नगरी जनकपरु पह�चेँ।… 

(�यवधान) इस पौरािणक �थल को रामायण सिक� ट से भी जोड़ा गया है।… (�यवधान) वह� वष� 2013 म� ही 

इस �थल का परुात�व िवभाग, भारत सरकार के �ारा अिध�हण िकया जा चकुा है।… (�यवधान) तथािप 

वष� से परुाने मंिदर वहा ँअवि�थत ह� और जीण�-शीण� अव�था म� ह�।… (�यवधान) 

म� भारत सरकार के स�ंकृित मं�ी से आ�ह करता ह�,ँ मागँ करता ह� ँ िक वहा ँपर जो मंिदर है, वह 

एक ऐितहािसक मंिदर है और जीण�-शीण� अव�था म� है, उसका जीण��ार कराने क� आव�यकता है।… 

(�यवधान) म� सरकार से ऐसी मागँ करता ह�,ँ ध�यवाद।… (�यवधान) 

ससंदीय काय� म�ंी; कोयला म�ंी तथा खान म�ंी (�ी �हलाद जोशी): म� कहना चाहता ह� ंिक जब यू�ेन 

क� िसचएुशन पर चचा� के िलए इन लोग� ने पूछा था, तब िडटेल म� चचा�  हो गई है। …(�यवधान) माननीय 

हरदीप िसहं परुी जी, जो पे�ोिलयम मं�ी ह�, उ�ह�ने इंटरवीन करते ह�ए पूरा िडटेल म� उ�र 

िदया।…(�यवधान) इन लोग� ने ही मागंा था िक यू�ेन पर चचा� हो जाए।…(�यवधान) उसम� इंटरवीन होते 

ह�ए, पे�ोिलयम मं�ी ने िडटेल म� उ�र िदया और अभी माननीय िवदेश मं�ी उ�र देने जा रहे 

ह�।…(�यवधान) �या ये लोग चचा� नह� चाहते ह�?…(�यवधान) ये लोग �या चाहते ह�?…(�यवधान) I 

appeal to them to kindly participate in the debate. The hon. External Affairs Minister 

would like to reply in detail. Kindly listen to the reply. This is my appeal. … 

(Interruptions) 

�ीमती गीता कोडा (िसहंभूम): सभापित महोदय, मेर ेससंदीय �े� म� दि�ण-पूव� रलेवे के �े�ीय काया�लय 

के अंतग�त च�धरपरु रले मंडल म� िपछले दो वष� से पैस�जर �ेन, ए�स�ेस �ेन, पैस�जर लोकल �ेन, 
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डीएमयू एवं ईएमयू �े�स का प�रचालन रलेवे मं�ालय �ारा बदं कर िदया गया है।…(�यवधान) इसम� म�ुय 

�प से उ�कल ए�स�ेस, साउथ िबहार, इ�पात ए�स�ेस, टाटा-एना�कुलम, शालीमार एलटीटी ए�स�ेस, 

भवुने�र-सबंलपरु ए�स�ेस, टाटा-िबलासपरु ईएमयू आिद �े�स बदं ह�।…(�यवधान) रलेवे आम जन� क� 

बोली जाती है, लेिकन इन �े�स का प�रचालन बदं है।…(�यवधान) इसके अलावा आपने पे�ोल के दाम 

बढ़ा िदए ह�।…(�यवधान) आमजन� के साथ आप आिखर �याय कब कर�गे? …(�यवधान) पे�ोल, डीजल के 

दाम भी कम िकए जाए।ं…(�यवधान) 

डॉ. रमापित राम ि�पाठी (देव�रया): सभापित महोदय, म� आपके मा�यम से बताना चाह�गंा िक हमार े

यश�वी �धान मं�ी माननीय नर�े� मोदी जी क� सरकार �ारा कमजोर वग� के लोग� के िलए सरकारी 

सेवाओ ंम� दस �ितशत आर�ण का �ावधान िकया गया है।…(�यवधान) िविदत है िक अनसूुिचत जनजाित, 

अनसूुिचत जाित एवं अ�य िपछड़ा वग� के अ�यिथ�य� क� �ितयोगी परी�ाओ ंम� फ�स म� छूट के साथ ही 

आय ुसीमा म� भी छूट �दान क� जाती है। आिथ�क �प से कमजोर वग� के �ितयोगी छा�� और यवुाओ ंको 

यह सिुवधा अभी तक �दान नह� क� गई है।  

 महोदय, आिथ�क �प से कमजोर वग� क� �ेणी म� आने वाले अिधकतर छा� और यवुा �ामीण 

प�ृभूिम एवं दबु�ल आय वग� के प�रवार� से आते ह�। इ�ह� �वयं को वत�मान क� कड़ी �ितयोिगताओ ंऔर 

�ित�पधा�ओ ंके िलए अपने आपको तैयार करने म� �यादा समय देना पड़ता है। 

जब तक �ितयोगी अपने आप को �ितयोगी परी�ाओ ंके िलए तैयार कर पाते ह�, तब तक आय ुक� 

सीमा के कारण �ितयोगी परी�ाओ ंसे बाहर हो जाते ह�। आिथ�क �प से कमजोर �ेणी वग� के �ितयोिगय� 

क� इ�ह� सम�याओ ं को �यान म� रखते ह�ए कुछ �देश जैसे गजुरात, ह�रयाणा और ज�मू-क�मीर �ारा 

रा�य सरकार क� सेवाओ ंम� इस वग� के छा�� को �ितयोगी परी�ाओ ंम� 5 वष� तक आय ुम� छूट दी गई है।  

आिथ�क �प से कमजोर वग� क� �ेणी म� �ितयोिगय� क� इ�ह� सम�याओ ंको �यान म� रखते ह�ए 

माननीय मं�ी जी से आ�ह है िक यवुाओ ंक� भावनाओ ंका �यान रखते ह�ए देश और सभी �देश� म� ऐसे 

�ितयोिगय� क� आय ुसीमा एवं फ�स म� छूट �दान करने क� कृपा क� जाए। ध�यवाद।  
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12.11 hrs 

At this stage, S/Shri Adhir Ranjan Chowdhury, T.R.  Baalu, Dr. Farooq Abdullah and 
some other hon. Members left the House. 

 
माननीय सभापित : �ी रजंीतिस�हा िहदूंराव नाईक िन�बालकर जी।  

�ी िदनेश च�� यादव जी।  

�ी िदनेश च�� यादव (मधेपुरा): सभापित महोदय, कोसी नदी पर 13.3 िकलोमीटर पलु का िनमा�ण 

कराया जा रहा है, िजसम� 10.1 िकलोमीटर पूव� बकौर क� तरफ से, 2.1 िकलोमीटर पि�मी भेजा क� 

तरफ से, 1 िकलोमीटर ए�ोच का िनमा�ण होना है। इस िनमा�णाधीन पलु �े� म� 14 पचंायत अवि�थत है, 

िजसक� आबादी 1 लाख 75 हजार है। इसके बीच कई अ�य पथ भी ह�। पूव� एवं पि�मी तटबधं के बीच क� 

दूरी 7 िकलोमीटर है, इसके बीच कोसी नदी भी है।  

उ� लंबे पलु के बीच कह� भी पलु के ऊपर चढ़ने एवं उतरने क� सिुवधा नह� दी गई है। �थानीय 

लोग� के �ारा इस पलु के बीच आबादी म� बने पथ से जोड़ने के िलए आंदोलन भी िकया जा रहा है। इसी 

कोसी नदी पर ई�ट-वे�ट कॉरीडोर 4 लेन पथ पर एवं रलेवे लाइन पर 1.9 िकलोमीटर पलु बना है।  

 माननीय मं�ी गडकरी साहब कई बार कह चकेु ह� िक आम लोग� को िवकास से जोड़ना है, ऐसे म� 

14 पचंायत के 1 लाख 75 हजार लोग� को छोड़ देना िवकास या�ा के िवपरीत है।  

मेरा सरकार से आ�ह है िक इस िपछड़े �े� के लोग� को भी आवागमन क� सिुवधा िमले। जनिहत म� 

इस लंबे पलु के बीच 100 न�बर िपलर के सामने पलु पर आने-जाने क� सिुवधा सरकार िदलाए। यही 

आ�ह हम आपके मा�यम से सरकार से करना चाहते ह�।  

डॉ. �ीकातं एकनाथ िशंदे (क�याण): सभापित महोदय, मेरा �� इंटरनेट सिुवधा से सबंिंधत है। हमार े

देश म� डेढ़ लाख पो�ट ऑिफसेज ह�। िव� मं�ी जी ने इस वष� बजट म� घोषणा क� है।  

माननीय सभापित : आपका िवषय नौसेना य�ु पोत �ाफ� के बार ेम� है?  

डॉ. �ीकातं एकनाथ िशंदे : सभापित महोदय, िवषय च�ज कर िदया है।  

माननीय सभापित : आपको बताना चािहए था।  
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डॉ. �ीकातं एकनाथ िशंदे : सभापित महोदय, हमार ेदेश म� डेढ़ लाख पो�ट ऑिफसेज ह�। िव� मं�ी जी ने 

इस वष� के बजट म� घोषणा क� है िक सभी को कोर ब�िकंग िस�टम से जोड़ा जाएगा, िजससे �ाहक अपने 

अकाउंट्स ऑनलाइन ए�सेस कर सक� गे और पो�ट ऑिफस म� मनी �ासंफ� र दूसर ेब�क� से भी कर पाएगें। 

भारत सरकार क� योजना सराहनीय है, लेिकन वत�मान म� सार े पो�ट ऑिफस म� मूलभूत सिुवधा जैसे 

इंटरनेट का अभाव है। जहा ंइंटरनेट है वहा ं�पीड बह�त कम है, इससे �ाहक िजसम� िकसान, व�र� नाग�रक 

और �ामीण इलाके म� रहने वाले लोग ह�, उनको असिुवधा होती है। बह�त सार े�ाजें�श�स और काय� अब 

ऑनलाइन होते ह�। के�� और रा�य सरकार क� िविभ�न योजनाओ ं के लाभ के िलए इंटरनेट क� 

आव�यकता है। देश म� पो�ट ऑिफसेज क� कनेि�टिवटी दो सिव�स �ोवाइडर के मा�यम से क� जाती है, 

�ाइमरी �प से बीएसएनएल और एमटीएनल और सीफ� िडपाट�म�ट ऑफ टेलीक�यिुनकेश�स �ारा क� 

जाती है।  12.10.2020 के जारी िकए गए मेमोर�डम के अनसुार पो� ट ऑिफस इंटरनेट सिुवधाओ ं का 

इ�तेमाल करने के िलए िसफ�  बीएसएनएल और एमटीएनएल के नेटवक�  का उपयोग कर सकते ह�। मं�ालय 

�ारा िदए गए आंकड� के अनसुार एमटीएनएल और बीएसएनएल का वष� 2020-21 म� 64 हजार 700 िलंक 

फे�योर है। सीफ� के 15 हजार 134 िलंक फे�योर ह�। बीएसएनएल और एमटीएनएल का 4जी 

इ��ा���चर पूरी तरह से सचंािलत नह� ह�आ है।  

 मेरा सरकार से िनवेदन है िक पो�ट ऑिफस म� इंटरनेट कनेि�टिवटी के अभाव के कारण काय� 

बािधत होता है, उसके ऊपर सरकार को �यान देने क� आव�यकता है। वत�मान गाइडलाइ�स म� सशंोधन 

करके पो�ट ऑिफस को ऑ�शन िदया जाना चािहए िक वह �ासंपेरटं िबिडंग �ॉसेस से अ�य नेटवक�  

सिव�स �ोवाइडस� क� सेवा ले सके जो बेहतर कनैि�टिवटी दे सकते ह�। िनधा��रत समय सीमा म� सब पो�ट 

ऑिफसेज़ म� 4जी कनैि�टिवटी का �ावधान िकया जाए तािक भिव�य म� कोर ब�िकंग सॉ�यूशन से काम 

करने क� घोषणा क� जा सके।  

SHRI KODIKUNNIL SURESH (MAVELIKKARA): Thank you, Chairman Sir. I am 

very happy, hon. Railway Minister is here. I am raising a very important issue 

regarding the Silver Line project. 
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 The Kerala Rail Development Corporation is a joint venture organization jointly 

established by the Government of Kerala and the Ministry of Railways, Government of 

India with 49 per cent equity. Am I correct, hon. Minister? Indian Railways has 49 per 

cent equity. I would urge the Ministry of Railways, Government of India, which holds 

49 per cent equity, to withdraw and cancel its equity and stake from K-Rail, Kerala 

Rail Development Corporation on absolute ethical grounds as the Kerala Rail 

Development Corporation is nothing but an instrument of political agenda, a vehicle of 

vendetta against people, and a violator of the rights of people. 

The K-Rail Limited unethically uproots people from their homes and properties 

in the name of establishing Silver Line. The Ministry of Railways must revoke and 

cancel all and any permissions sanctioned to the K-Rail including the Railway Board 

letter No. 2018, JV CELL/GEN/SPV-POLICY for land acquisition. The In-Principle 

Approval (IPA) that was granted by the Government of India for taking up pre-

investment activities, including payment of land acquisition, detailed project report, 

construction of boundary wall, access roads, site offices, temporary construction must 

be revoked. … (Interruptions) Sir, it is a very important point. The hon. Minister is 

here. I want a reply from the hon. Minister. 

I demand that the Finance Ministry must revoke and cancel any approval given 

by it to the Kerala Government to obtain external or bilateral loan. In Kerala, on the K-

Rail issue, the BJP party is also agitating but the Ministry of Railways, Government of 

India has given in-principle approval. The Ministry of Finance has also given approval 

for discussion with various international agencies for getting loan. On the one side, 
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you are agitating, from your party, hon. MoS, V. Muraleedharan is leading the 

agitation in Kerala, but here, what is your stand. … (Interruptions) 

 Sir, let me complete. The hon. Railway Minister is here. I am raising a very 

important issue. It is a very burning issue. 

HON. CHAIRPERSON: The issue has been raised. 

SHRI KODIKUNNIL SURESH : Sir, we cannot go to our constituency because the 

Silver Line project is entering into all the properties, all the houses. They are putting 

the stones there. … (Interruptions) I am concluding. Chairman Sir, at least you have 

to be sympathetic with us please. … (Interruptions) 

 What I am saying is this. I want to know from the Government that on the one 

side BJP party is agitating against this project in Kerala… (Interruptions) 

HON. CHAIRPERSON: You are not concluding. 

… (Interruptions) 

SHRI KODIKUNNIL SURESH: Sir, I am concluding. 

HON. CHAIRPERSON: So, conclude then. 

… (Interruptions) 

HON. CHAIRPERSON: You are a very senior Member. 

… (Interruptions) 

SHRI KODIKUNNIL SURESH: Sir, I am a very disciplined Member in this House. 

HON. CHAIRPERSON: Okay, now please conclude. 

… (Interruptions) 
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SHRI KODIKUNNIL SURESH: Whatever Chair advises, I always agree to it. But in 

my constituency, thousands of people are being thrown away because of this project. 

That is why I am very sentimentally and emotionally raising this issue. You must 

understand my feeling. The hon. Minister is here. The Government should clarify this. 

I am asking the hon. Minister, through you. … (Interruptions) 

SHRI BELLANA CHANDRA SEKHAR (VIZIANAGARAM): Sir, thank you for giving 

me the opportunity for raising an important issue pertaining to the Railway Ministry in 

my Vizianagaram constituency.  

 Sir, construction of Limited Height Subway (LHS) line at level crossing at 

unmanned level VS-04 on Bobbili-Salur line is very essential for free movement of 

people and vehicular traffic to YSR Jagananna Nagar and YSR Jagananna colonies. 

If it is constructed, almost 17,000 people belonging to economically weaker sections 

would get benefit along with those who are getting pucca houses under the YSR 

Jagananna Nagar Urban Housing Scheme. I have already submitted a request to the 

DRM, East Coast Railways, Waltair Division, Vishakhapatnam with an estimated cost 

of Rs. 5.73 crore on 23.11.2021. However, it seems that no action has been taken by 

the officer concerned in this regard.  

Hence, I would request the hon. Minister for Railways, through you, to kindly 

consider my proposal and see to it that sanction is accorded at the earliest.  

SHRI PRADYUT BORDOLOI (NAWGONG): Sir, Assam and the North-East became 

a part of British India very late. But when the Britishers came to Assam, they 

introduced a local time in Assam, so that the administration could utilize and optimize 

efficiency and productivity in industrial activities. In the aftermath of Independence, 
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the IST has been imposed, and we are back to square one. The reason why I am 

telling you this is that in the eastern place of Arunachal Pradesh, there is a place 

called Jairampur and Vijaynagar, and from there to Jaisalmer and Gujarat, there is a 

difference of 30 degree longitude. That means that the time difference is almost two 

hours. When we have a single time zone, the people of the North-East are being 

discriminated because we lose precious day time hours and hence productivity. It 

creates a lot of problems. After Independence, with the imposition of IST, Assam 

became a land of lahe lahe, that means Assam became very slow. We want to 

optimize the productivity and efficiency, and that is why, we should have different time 

zones. You will agree with me that different nations across the world have different 

time zones. Bigger nations like USA have got 11 time zones; France has got 12 time 

zones. Why can we not have a separate time zone for the North-East to optimize and 

utilize the productivity of our people? That is my concern and that is my request to the 

Government of India.  

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, the hon. Member is raising a very 

important issue. He has been raising it again and again. I would like to associate with 

him.  … (Interruptions) 

माननीय सभापित: �ी रजंीतिस�हा िहदूंराव नाईक िन�बालकर - उपि�थत नह�। 

 �ी राजे�� गािवत जी। 

�ी राजे�� धेड्या गािवत (पालघर): सभापित महोदय, मेर े ससंदीय �े� म� 42 खलासी आिदवासी 

मछुआर े िपछले 3 महीने से लापता ह�। गजुरात म� अिधक मजदूरी िमलने के कारण गजुरात म� जो ओखा 

और पोरब�दर है, वहा ंसे पालघर के तलासरी, दहाण और पालघर िव�मगढ़ तालकुा के काफ� आिदवासी 
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यवुक मछली पकड़ने के िलए गजुरात जाते ह�। गजुरात म� पािक�तानी बॉड�र पर, अिशि�त होने के कारण 

गलती से पािक�तानी सीमा के आगे जाने के कारण, पािक�तान सीमा पर उ�ह� िगर�तार कर िलया गया है।  

सभापित महोदय, 347 भारतीय कैदी अभी भी लाधंी जेल, कराचंी म� ह�। वे वष� 2017 से जेल म� ह�। 

जेल क� अविध पूरी होने के बावजूद भी भारतीय कैदी को �रहा नह� िकया जाता।  पािक�तान सरकार ने 

भारतीय कैिदय� क� रा��ीयता क� पिु� भी क� है। लेिकन, भारत-पािक�तान ि�प�ीय समझौते के अनसुार 

उ�ह� �रहा नह� िकया जाता। जेल म� बदं कम से कम 8 कैदी मेर ेमतदार सघं के ह�। गुंडनपाड़ा, तलासरी से 

पालघर, जो मेरा िनवा�चन �े� है, जानकारी के अनसुार भारत के कुल 608 कैदी अभी भी पािक�तान जेल 

म� ह�। इनम� से 347 कैदी अपनी जेल सजा पूरी कर चकेु ह�।  

सभापित महोदय, ऐसा ही एक इंिसड�ट 6 नव�बर को ह�आ था। �ीधर चामड़े क� पािक�तान सम�ुी 

सरु�ा एज�सी ने ओखा और पोरब�दर के पास गोली मारकर ह�या कर दी थी। म� आपके मा�यम से फॉरने 

िमिन�टर क� से �र�वे�ट करना चाहता ह� ं िक 42 खलासी आिदवासी मछुआर� के बार े म� पािक�तान 

सरकार से बातचीत करके शी�ाितशी� पता लगाया जाए और आिदवािसय� को �याय िदलाया जाए। 

�ी आर. के. िसहं पटेल (बादंा) : सभापित महोदय, उ�र �देश के िच�कूट जनपद के जो गरीब तबके के 

मरीज ह�, माननीय �धानमं�ी जी �ारा उनको सिुवधाए ंदेने के िलए 200 श�या का मात ृिशश ुिचिक�सालय 

बनाया गया है। वह िनिम�त हो गया है। उसको कोरोना काय�काल के दौरान कोरोना स�टर के �प म� भी 

इ�तेमाल िकया गया था और उसम� कोरोना के मरीज भत� िकए गए थे। कोरोना ख�म होने के बाद इस 

समय उस अ�पताल का उपयोग नह� हो पा रहा है। 

 महोदय, िच�कूट के िजला िचिक�सालय के िडलीवरी वाड�  म� भीड़-भाड़ बनी रहती है तथा जगह 

का भी अभाव रहता है। गभ�वती मिहलाओ ंके िलए बेड� क� कमी होने के कारण जमीन पर िलटाकर ही 

उनका इलाज िकया जाता है। इसी �कार से जनपद बादंा म� भी 300 श�या का उ�चीकृत मंडलीय 

िचिक�सालय का िनमा�ण कराया जा चकुा है। िकंत ुवहा ंपर �टॉफ क� भत� नह� हो पाई है और अभी तक 

मशीनरी उपकरण भी नह� िदए गए ह�, िजसके कारण बादंा और िच�कूट के अ�पताल चालू नह� हो पाए ह�।  
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महोदय, म� आपके मा�यम से सरकार से यह मागं करता ह� ंिक उ�र �देश के जनपद िच�कूट और 

बादंा म� जो मात ृिशश ुिचिक�सालय िनिम�त हो चकेु ह�, एक 300 श�या और दूसरा 200 श�या का है, उनम� 

�टॉफ क� भत� करके उनको त�काल चालू कराया जाए।    

माननीय सभापित : �ी कोथा �भाकर रड्ेडी – उपि�थत नह�। 

�ी ओम पवन राजेिनबंालकर जी। 

�ी ओम पवन राजेिनबंालकर (उ�मानाबाद):  Hon’ble Chairman Sir. Thank you very much. 

 Today, I would like to share and express the pain and agony of EPA 95 

pensioners. Around 70 lac EPS 95 pensioners are there and Rs.417 or Rs.541 or 

Rs.1250 per month would be deducted from their salaries during service time. After 

their retirement now they are getting only Rs.500-2500 as a monthly pension. How 

can they manage with this meagre amount when the inflation is all time high? The 

government needs to think about it. 

 Koshyari Committee was constituted to look into it and the same committee had 

recommended to give Rs.7500 plus dearness allowance eight years ago. But, it has 

not been implemented till date. Supreme Court had also given an order in this regard 

on 04/10/2016 and that is also not followed. 

Hence, through you, I would like to request the Central government to look into 

it urgently because the pensioners are agitating for fulfillment of their demand. Justice 

should be done to them by sanctioning a pension of Rs.7500 per month to each one 

of them. 

Thank you. 

                                    
 English translation of the speech originally delivered in Marathi. 
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SHRI N. K. PREMACHANDRAN (KOLLAM): Sir, I associate myself with the issue 

raised by the hon. Member. … (Interruptions) What is the Supreme Court doing in it? 

… (Interruptions) The Supreme Court has not even constituted the Bench for hearing 

the case of EPS-95. … (Interruptions) 

HON. CHAIRPERSON: Kindly send slips to the Table. 

… (Interruptions) 

�ी �ीरगं आ�पा बारणे (मावल) : सभापित महोदय, म� मराठी भाषा म� अपनी बात रखना चाहता ह�।ं 

 Hon’ble Chairman Sir, we have been demanding the Central government to 

grant classical language status to Marathi for the last many years. But, the Central 

government is deliberately ignoring our demand.  

Marathi language has many dialects and it has a glorious history of 2200 years. 

In the famous Epic Dyaneshwari, Marathi is regarded to be sweeter than 

nector. Marathi language has got a great literary tradition and many great Marathi 

authors like Sant Dyaneshwar, Sant Tukaram, VS Khandekar, Vinda Karandikar, PL 

Deshpande, Bhalchandra Nemade, Mangesh Padgaonkar and others have 

contributed to Marathi literature. Every Maharashtrian has the feeling of pride and 

honour for Marathi. 

All the people of Maharashtra love Marathi language from the core of their 

hearts. They have a very strong feeling for it. We have a divine bonding with Marathi. 

                                    
 English translation of the speech originally delivered in Marathi. 
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Hence, I would like to request the Central government to respect the 

sentiments of all Marathis and grant the status of classical language to Marathi 

language as early as possible. 

Thank you, 

SHRI SUNIL DATTATRAY TATKARE (RAIGAD): Sir, at the outset, let me 

congratulate the Department for the whopping increase in the budgetary allocation 

under the PMGSY scheme for the fiscal year - 2022-23. As you are aware, the 

Pradhan Mantri Gram Sadak Yojana (PMGSY) was launched by the Government of 

India to provide connectivity to unconnected habitations as part of a poverty reduction 

strategy.  

As the budgetary allocation under the said scheme is raised by 36 percent to 

Rs. 19,000 crores, I would like to apprise you that since the past three years, 

Maharashtra as a State is being neglected.  

There has been no construction of new roads under the PMGSY and this pains 

my heart. I would request you to kindly intervene and issue fresh directives to your 

Department so as to consider the list of proposals sent by the Government of 

Maharashtra under the  PMGSY - Third Phase. The proposal along with the DPR is 

sent to the Central Government, Department of Rural Development. For the past six  

months, the same is pending. I would like to request the Government, through you, 

Sir, to sanction the same immediately without any further delay to rectify injustice 

meted out to Maharashtra, especially my Raigad parliamentary constituency.  

�ी रमेश िबधूड़ी (दि�ण िद�ली): सभापित जी, म� आपके मा�यम से आंगनवाड़ी म� काम करने वाली 

बहन�, जो िक सेवा भाव से काम करती ह�, उनक� एक सम�या क� ओर आपका �यान आकिष�त करना 
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चाहता ह�।ँ चूिँक भारतीय स�ंकृित म� मिहलाओ ंके �ित भारतवािसय� का इमोशनल झकुाव रहता है। हमने 

भारत के भू-भाग को भी मा ँमाना है तथा हमार ेयहा ंदैवीय शि� के �प म� देवताओ ंसे पूव� मिहला शि� को 

सव�परी माना है। नवरा�� के इस पव� के व� भी हम शि� दाियनी मा ँभगवती को ही मानते ह�, जो अधम� 

लोग� का िवनाश करती है, लेिकन वह� िद�ली का म�ुय मं�ी खदु पीिड़त बनकर रिेडयो और टेलीिवजन 

पर अपने … को ढकने का �यास करता है तथा लोकतं� म� ‘भारत तेर ेटुकड़े ह�गे’ के समथ�न म� कहता है 

िक यह आदमी का फंडाम�टल राइट है और वह अपनी बात� रख सकता है। शाहीन बाग, गाजीपरु बॉड�र तथा 

िसधं ुबॉड�र पर सड़क रोकने वाले लोग� को भोजन परोसा जा रहा था और इसके िलए वह कहता है िक यह 

उनका अिधकार है। वह� दूसरी तरफ इस �कार के कसीदे पढ़ने वाले म�ुय म�ंी �ारा िद�ली म� लगभग 10 

हजार आंगनवाड़ी कम�चारी बहन� को िसफ�  इसिलए नौकरी से िनकाल िदया, �य�िक उ�ह�ने शािंतपूव�क 

अपनी कुछ जायज मागं� के िलए िद�ली के म�ुय म�ंी के घर धरना िदया था। जो बहन� मामूली से मेहनताने 

पर गरीब प�रवार� क� गभ�वती मिहलाओ ंके ब�च� के उ��वल भिव�य के िलए काम करती ह� तथा वे उ�ह� 

कुपोषण जैसी बीमारी से बचाने के उपाय� के साथ-साथ के�� व रा�य सरकार क� गरीब िहतैषी योजनाओ ं

को घर-घर तक पह�चंाने का काम करती ह� और अपना स�पूण� जीवन सेवा म� लगाती ह�। मेरी िद�ली सरकार 

से �ाथ�ना है िक िजन 10 हजार बहन� को स�प�ड िकया गया है, वे केवल अपनी बात रखने के िलए धरने 

पर बैठी थ�, इसिलए उनके साथ �याय िकया जाए। म� आपके मा�यम से यह बात सदन म� रखना चाहता ह�।ँ 

ध�यवाद।  

                                    
 Not recorded 
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�ी गरुजीत िसहं औजला (अमतृसर): Thank you, Sir. I want to draw your attention 

towards the plight of farmers who are residing on the Indo-Park border in Punjab. In 

Punjab, Gurdaspur, Pathankot, Ferozepur, Tarn Taran, Amritsar etc. share 438 kms. 

of border with Pakistan. Barbed wire fencing of the entire border area has been done. 

Sir, the agricultural land of these farmers lies beyond the barbed wire fence and 

they do farming there. Gates have been installed there and farmers get hardly 4 or 5 

hours to do the farming. The government has accepted giving Rs.10,000/- per acre, 

per year to the farmers. Even this compensation amount is not given in a timely 

manner. When I was elected an MP in 2017, at that time, I found out that 

compensation amount had not been granted to the farmers from 2012-2017. After 

repeated pursual and reminders, this compensation amount was granted to them. 

However, the compensation due to the farmers have not been paid till now from 2017 

to 2022. This backlog amount is pending. Only one installment has been paid. Four 

installments of compensation amount is yet to be paid. Sir, in Amritsar district, in 

Tehsil Ajnala, Lopoke and Attari, over 380 hectares of such land falls outside the 

barbed wire fence. A sum of Rs.3,38,12,401/- is yet to be paid to these hapless 

farmers as compensation. This is the amount to be paid for one installment. Five such 

installments are yet to be paid to the farmers. Sir, during war with Pakistan, these 

farmers ‘help you’ counter the enemy...  

HON. CHAIRPERSON: Don't call it ‘you help’. Call it ‘our help’. The farmers are 

Indians. 

                                    
 English translation of the speech originally delivered in Punjabi. 
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SHRI GURJEET SINGH AUJLA: O.K. Sir. I am sorry. The farmers provide us help. 

When India was balkanised and Pakistan created, the border area farmers suffered 

the most. Sir, the compensation of our farmers must be granted to them. Delays 

should not be there. These are small and marginalised farmers who have only 2 or 4 

or 5 acres of land, They are not rich farmers.  

So, I urge upon the government to release the 4 installments of compensation 

amount to the farmers of Punjab, especially to farmers of my area.  

Thanks. 

 �ी �तापराव जाधव (बुलढाणा): ध�यवाद, सभापित महोदय । म� आपके मा�यम से मं�ी जी का �यान 

आकिष�त करना चाहता ह� ंिक मेर ेस�ंान म� आया है िक भारत सरकार �ारा अरहर दाल के आयात को एक 

साल के िलए आगे बढ़ा िदया गया है। इसके कारण अरहर दाल और तअुर के दाम� म� िगरावट देखी जा रही 

है, िजससे िकसान� को आिथ�क नकुसान उठाना पड़ रहा है और उनक� फसल क� क�मत िनकलना भी 

मिु�कल हो रहा है। अत: मेरा आपसे िवन� अनरुोध है िक अरहर दाल के आयात पर त�काल जून महीने 

तक रोक लगाई जाए, तािक िकसान� क� िनकाली ह�ई तअुर क� फसल बाजार म� िबक सके और अरहर 

दाल को उिचत दाम िमल सके। अगर आव�यकता पड़े तो आव�यकतानसुार अरहर दाल का आयात िकया 

जाए। मझेु आशा ही नह�, पूण� िव�ास है िक आप इस सबंधं म� अव�य िनद�श देते ह�ए िकसान� के िहत म� 

कार�वाई कर�गे। इसके िलए म� आपके �ित आभारी रह�गंा। ध�यवाद।  

DR. BEESETTI VENKATA SATYAVATHI (ANAKAPALLE): Respected Sir, I would 

like to bring to the notice of this House how primitive our procedure for the 

assessment of a disaster situation is.  

Firstly, the time taken to constitute a disaster assessment team and to deploy it 

to a site after a disaster has struck is lengthy, often taking several weeks after a 

disaster has struck. It takes even more time for the team to be constituted, a plan to 
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be developed and logistics to be arranged for these teams to assess the site of a 

disaster. The methods of assessment are also primitive and are done manually as 

opposed to being mechanized and digitized. After a few weeks pass from the 

occurrence of a natural disaster, important information regarding the intensity of the 

disaster is lost and the severity is underplayed due to ineffective assessment 

modules. The requisite assistance is not provided. Particularly for coastal States like 

my State, natural disasters such as floods and cyclones keep coming due to our 

geography.  

Through you, Sir, I request the Minister of Home Affairs to improve our disaster 

assessment mechanism so that the States are supported in the correct way during 

their time of need. 

�ी अरिवदं सावतं (म�ुबई दि�ण): सभापित जी, बह�त-बह�त ध�यवाद। एक िवषय को म� िपछले पाचं साल 

से सदन म� उठा रहा ह�।ं आप जानते ह� िक मुंबई शहर म� बीडीडी चॉल के का��ल��सेस ह� - वल�, नायगावं, 

नामाजोशी माग� और िसवड़ी । इनम� से तीन का��ले�स रा�य सरकार क� जमीन पर बने ह�। रा�य सरकार 

ने एक बह�त बिढ़या िनण�य िलया िक ये जो बीडीडी चॉल करीब 100 साल परुानी ह� और िगरने वाली हो गई 

ह�, उनका पनुिव�कास करने के िलए रा�य सरकार ने एक कानून बनाया है। अब उसम� उन लोग� को 650 

��वायर फुट जगह �� म� िमलने वाली है। िसवड़ी म� एक बीडीडी चॉल का का��ल��स है, जो मुंबई पोट�  

��ट क� लै�ड पर ि�थत है। अब उसके िलए आज तक क� � सरकार से परमीशन नह� िमल रही है। उसक� 

वजह से इसका काम श�ु नह� ह�आ है, बाक� तीन का��ले�सेस का काम श�ु हो गया है। वहा ं680 लोग 

रहते ह�, 80 प�रवार रहते ह�। उसम� खाली जमीन िमलेगी, िजसे बीपीटी और अ�छी तरह से इ�तेमाल कर 

सकती है, लेिकन आपक� अनमुित के िबना रा�य सरकार कदम नह� उठा पा रही है। म� आपके मा�यम से 

क� � सरकार से �ाथ�ना करता ह� ंिक बह�त देर हो गई है, देर आए द�ु�त आए, ज�दी द�ु�त हो जाए ंऔर 
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ज�दी से ज�दी उसक� अनमुित �दान कर�, तािक उन िबि�डं�स के पनुिव�कास का जो काम रा�य सरकार 

कर रही है, उसको समथ�न िमले। ध�यवाद । 

LIST OF MEMBERS WHO HAVE ASSOCIATED THEMSELVES WITH THE ISSUES 
RAISED UNDER MATTERS OF URGENT PUBLIC IMPORTANCE 
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ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम मेघवाल) : 

सभापित महोदय, आपसे एक �र�वे�ट है िक आइटम न.ं 17 पर िबल लगा ह�आ है, लेिकन हम आपसे 

अनरुोध करते ह� िक जो आइटम न.ं 18 म� ‘यू�ेन म� ि�थित’ पर चचा� है, पहले उसका �र�लाई हो जाए, िबल 

बाद म� ले िलया जाए। म� आपसे यह �र�वे�ट करना चाहता ह�।ं 

माननीय सभापित : ठीक है। आइटम न.ं 18 को लेते ह�।  

माननीय मं�ी जी, चचा� का जवाब। 

�ी अधीर रजंन चौधरी (बहरामपुर) : सर, एक बात है। 

माननीय सभापित : इसको बाद म� कर ल�गे। �लीज आप बैिठए। 
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… (�यवधान) 

12.41 hrs             (Hon. Speaker in the Chair)  

DISCUSSION  UNDER RULE 193 

 Situation in Ukraine – Contd. 

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR): 

Hon. Speaker, Sir, I first of all thank all the hon. Members for their views, concerns 

and sentiments about the ongoing situation in Ukraine. Yesterday, twenty-eight 

Members spoke on this subject, I listened to all of them with great attention, and all of 

them made some points of relevance and consideration. 

 Mr. Speaker, Sir, we strive to ensure that foreign policy is a subject of 

maximum consensus in the country. Certainly, that should be the case with a subject 

as important as Ukraine, and I was glad to see yesterday that was the case. I was 

also very pleased that four Ministers spoke on this matter because these Ministers 

went to the neighbouring countries, they participated in the evacuation operations, 

and they brought a ground perspective which was very important for the House to 

listen.  

 Hon. Members would all agree that India’s approach should be guided by our 

national beliefs and values, by our national interest, and by our national strategy. Let 

me dwell on each of these aspects before addressing some of the specific issues that 

were brought up by hon. Members yesterday.  

                                    
 Further discussion on the situation in Ukraine raised by Shri N. K. Premachandran on 5th April, 2022. 
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 What is India advocating in Ukraine? We are, first and foremost, strongly 

against the conflict. We believe that no solution can be arrived at by shedding blood, 

and at the cost of innocent lives. In this day and age, dialogue and diplomacy are the 

right answers to any dispute. And one should bear in mind that the contemporary 

global order has been built on the UN Charter, on respect for international law, and for 

the sovereignty and territorial integrity of all states.  

 If India has chosen a side, it is the side of peace, and it is for an immediate end 

to violence. This is our principled stand, and it has consistently guided our position in 

international forums and debates including in the United Nations.  

 Sir, many hon. Members brought up the incident, the happenings in Bucha, and 

I want to say that we are deeply disturbed by the reports. We strongly condemn the 

killings which have taken place there. This is an extremely serious matter, and we 

support the call for an independent investigation.  

 Sir, the conflict in Ukraine has had significant consequences for the global 

economy and for our national economy. Like all countries, we too are assessing the 

implications, and deciding what is best for our national interest. Members are aware 

that in a complex and globalised world every nation takes into account the reality of 

interdependence. Therefore, even as they express their position in words and deeds, 

they also adopt policies that safeguard the wellbeing of their population. As a result, 

we have seen, even in Europe, that energy flows continue despite tension. Similarly, 

a conscious effort was made to insulate the fertiliser market from volatility. There are 

numerous other measures and different domains including financial and payment 
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carve outs. Even non-essential goods that have salience for individual economies 

have been factored in the equation. 

 So, what should India do in these circumstances?  At a time when energy costs 

have spiked, clearly, we need to ensure that the common person in India is not 

subject to an additional and unavoidable burden.  Similarly, fertilizer prices have a 

direct implication for the livelihood of the majority of our population, and indeed for 

food prices, for all of us.  Even the security of the nation is at stake as we maintain 

our defence posture in the manner that the current security challenges warrant.  All 

these are legitimate pursuits of national interest by India.  They are similar to what 

other nations are doing from their particular perspective.  Attributing a political 

colouring to it is uncalled for; it is unfair.  I do not even wish to get into which country 

is doing how much.  Eventually, the numbers will speak for themselves.   

 Additionally, there was a natural concern for our citizens, especially our 

students who were trapped in conflict zones.  The House will recall that I had made a 

suo moto statement on this subject.  But some comments were made yesterday about 

‘Operation Ganga’.  I would like to respond to that a little later. 

 Keeping these factors in mind, what should be our national strategy?  The 

Government believes that it should have four elements.  One, in terms of diplomacy, 

India continues to press forcefully for an immediate cessation of hostilities and an end 

to violence.  We encourage talks between Ukraine and Russia including at the level of 

their Presidents.  The Prime Minister himself has spoken to them both in this regard.   
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This was precisely the message that was conveyed to Russian Foreign Minister 

Sergey Lavrov when he was in Delhi.  If India can be of any assistance in this matter, 

we will be glad to contribute. 

 Two, the ground situation calls for urgent humanitarian relief.  We have already 

provided 90 tonnes of relief material.  I was glad to see that many hon. Members 

yesterday noted it and appreciated it.  We did it even while we were in the middle of 

an evacuation.  So, I think, that also is a factor that should be recognised.  Ukrainian 

Deputy Prime Minister Yulia Svyrydenko called me a few days ago to request for 

supply of more medicines.  The House will be glad to know that this is underway and 

delivery should start very soon.   

 Three, we will work with the international community and partner countries to 

mitigate the economic hardships that are resulting from this conflict.  Obviously, our 

focus is to soften its impact on our own economy.  But equally, there are partners who 

are going through very tough times.  Coordinating on lowering energy prices is one 

collective initiative.  In the case of a neighbour like Sri Lanka, we are even supplying 

fuel and food on credit.  Food security is another major concern.  India has been 

approached for the supply of wheat and sugar by many countries and we are 

responding positively.  The House will be glad to know that whether it is basmati rice, 

non-basmati rice, sugar, wheat, our exports in the last quarter have gone up very, 

very substantially.  We have delivered for the world in terms of vaccines.  We did it 

earlier for medicines.  So, I would like to assure the House, through you, that we will 

also step forward where global demands for food grains and other materials are 
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concerned, and we will do it in a manner that is helpful to the global economy, which 

will not take undue advantage of countries in distress. 

 Four, there are cases, there are issues like the supply of edible oil.  Some 

Members referred to it yesterday because we import sunflower oil in very large 

quantity from Ukraine, or fertilizers that I spoke about.  

 Now, our commercial diplomacy has to find additional sources to address this 

disruption. There could be more such examples in the days to come. I would like to 

apprise this House, through you, that whether it is the supply of lentils, edible oils, or 

the requirement of raw materials for fertilisers, we are really looking today in different 

ways at global markets, from Mercosur to Kazakhstan, Tanzania, Australia, and 

Canada, to see how we can lighten the burden for the common people in India as a 

result of this crisis. 

 Let me say that overall, therefore, India’s approach will be to promote dialogue, 

to end the conflict, and to mitigate economic distress for itself and for the world, and 

to work with its partners to these ends. I can also say that many other nations which 

have engaged us recently, at the level of the hon. Prime Minister and at my level, with 

other hon. Ministers, share such a view. Many of them are glad to work with us and 

many of them are pleased that we have taken the lead on many of these issues.  

माननीय अ�य� महोदय, म� आपके मा�यम से इस सदन को ‘ऑपरशेन गंगा’ के बार े म� बताना 

चाहता ह�।ँ कल इस पर काफ� िव�तार से चचा� ह�ई। यह ठीक है िक हमारा प�र�े�य, हमारा जो अनभुव है, 

उसे भी यह सदन जाने। इसिलए मझेु बह�त खशुी ह�ई िक जो चार मं�ी वहा ँगए, िजनका वहा ँडायर�ेट यानी 

ह�ड-ऑन तज़बुा� था, वे कल सदन के सामने बोल पाए।  
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 ‘ऑपरशेन गंगा’ के बार ेम�, म� एक �कार से ए�फेसाइज करना चाहता ह� ँ िक हमारा सबसे पहला 

इवैकुएशन ऐसा था िक हमार े�केल म� आज तक िकसी देश ने इवैकुएशन नह� िकया। हमार ेजो 20 हजार 

नाग�रक आए और जो दूसर ेदेश� के नाग�रक, िजनको हम भारत वापस लाए। यह काम िकसी और देश ने 

नह� िकया। म� यह भी कह सकता ह� ँिक बाक� िवदेश मं�ी, िजनसे मेरी बात होती है, कुछ ही िदन पहले यहा ँ

एक िवदेश मं�ी आए। उ�ह�ने मझेु बह�त गव� से कहा िक म� अपने देश के नाग�रक� से भर ेदो �ले�स यू�ेन से 

लाया। िफर उ�ह�ने मझुसे पूछा िक आपके िकतने �लेन आए? वे हैरान हो गए, जब म�ने कहा िक हमने अपने 

नाग�रक� से भर े90 �ले�स लाए। यह बात भी है िक जो बाक� देश ह�, वे हमारा उदाहरण देखकर, एक तरह 

से हम उनको �ो�सािहत करते ह�। उनको लगता है िक भारत कर रहा है, तो हमारी ओर से भी ऐसा कुछ 

करना चािहए।  

 कल एडवाइज़री क� बात ह�ई। यह �वाभािवक है िक ऐसे �ाइिसस म� लोग यह कह� िक आपने ज�दी 

क� या नह� क� या आपको िकसी और तरीके से करना चािहए था या आपके श�द� के �योग म� कुछ कमी 

रह गई। म� हाउस को समझाना चाहता ह� ँ िक अगर हमारी एडवाइज़री का �भाव कुछ नह� होता या लोग 

उसको सी�रयसली नह� लेते, तो हमार ेचार हजार नाग�रक कािं�ल�ट के पहले �य� िनकले? वे इसीिलए 

िनकले �य�िक उनक� समझ म� आया िक एडवाइज़री का �या मह�व होता है। हम हर रोज़ एडवाइज़री इ�यू 

नह� करते ह�। जब िकसी भी राजदूतावास क� एडवाइज़री है िक जो नॉन-एस�िशयल लोग ह�, वे देश को 

छोड़कर घर वापस चले जाए,ं तो लोग उसको मानते ह�।  

 हाउस का यह पूछना िक सब लोग �य� नह� गए, यह भी �वाभािवक है। वे इसिलए नह� गए �य�िक 

अगर �टूड�ट्स ह�, एक जमाने म� हम सब �टूड�ट्स थे। जब कोई 20 साल का �टूड�ट है, तो उसके मन म� 

�या होता है? 

 �टूड�ट्स सबसे पहले यूिनविस�टी से पूछते ह�, अपने दो�त� से पूछते ह�, जो �टूड�ट एडवाइजस� होते 

ह�, कॉ��ै�टस� होते ह�, उनसे पूछते ह�। वे टेिलिवजन म� दखेते ह�, �यूजपेपर पढ़ते ह�। उनको उस समय लगा 

िक अगर वे उस समय यू�ेन छोड़कर भारत चले जाए,ं तो इससे उनक� एजकेुशन िड�टब� हो जाएगी, 

खराब हो जाएगी और उनको नकुसान पह�चेंगा। 
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 यह फ�िलंग इसीिलए ह�ई �य�िक बह�त सारी यूिनविस�ट�ज ने उस समय ऑनलाइन-कोसेज� देने से 

भी इनकार कर िदया। उदाहरण के तौर पर म� आपसे कह सकता ह� ंिक क�व म� एक यूिनविस�टी थी, उ�ह�ने 

कहा िक हम तो ऑनलाइन मोड पर कनवट� ही नह� कर सकते। ओडेसा क� एक यूिनविस�टी ने कहा िक हम 

25 फरवरी तक ही ऑनलाइन क� सिुवधा दे सकते ह�। खारक�व म� जो यूिनविस�टी थी, उसको राजदूतावास 

फोन करता रहा, उ�ह�ने वहा ंिकसी को भेजा भी, लेिकन वे तो िमलने के िलए ही तैयार नह� थे। समुी और 

िविनि�सया म� दो और यूिनविस�टीज थ�, जहा ं हमार े िव�ाथ� काफ� स�ंया म� थे। वे कह रह े थे िक हम 

�यादा से �यादा कुछ ह�त� के िलए चला सकते ह�, लेिकन हमारी राय है िक आप �क जाओ, यह इतना 

सी�रयस नह� होगा।  

 कल एक म�बर ने हम� याद भी िदलाया, इसी समय �रपोट्�स भी िनकल� िक �स अपनी फौज क� 

कुछ यूिनट्स को वापस ले जा रहा है। म� उस समय मॉिनटर भी कर रहा था, पर म�ने अपने िलए एक बार 

और चेक िकया िक यू�ेन क� सरकार उस समय �या कह रही थी? यू�ेन क� सरकार अपने देश और 

हमार े�टूड�ट्स, जो उ�ह� के बीच म� थे, उनसे कह रही थी िक आप पैिनक मत हो, इसको हम सभंाल ल�गे। 

ओवरऑल िस�निलंग जो थी, उ�ह�ने हमार ेनाग�रक� को, हमार े�टूड�ट्स को सचमचु एक िक�म से दिुवधा 

म� डाल िदया और इसीिलए चार हजार लोग यू�ेन छोड़कर आए और बाक� 18,000 लोग� ने कहा िक हम 

अभी �क जाते ह� और दखेते ह� िक हालात सचमचु िबगड़ते ह� या नह�।  

 कल म� ससंद म� जो सनु रहा था, �ाइिसस के बाद कहना िक सबको िनकलना चािहए था या हमको 

ऐसे कठोर श�द� म� समझाना चािहए था िक सब डर के मार ेिनकल जाए,ं यह मझेु लगता है िक �टूड�ट्स का 

जो माइंडसेट है, वह इसको पहचानता नह� है। अगर हम सचमचु �ाउंड के साथ जड़ेु ह�, अगर हम �टूड�ट्स 

क� मानिसकता को समझते ह�, तो हम� यह दिुवधा भी समझनी चािहए। ऑपरशेन गंगा के बार ेम� कल थोड़ी 

सी यह भी चचा� … (�यवधान) 

�ी अधीर रजंन चौधरी (बहरामपुर): गलती �टूड�ट्स ने क� है? … (�यवधान) 

डॉ. सु���यम जयशंकर : अधीर रजंन जी, यह गलती नह� थी। … (�यवधान) यही आपक� म�टेिलटी है 

िक आप गलती ढंूढते ह�। … (�यवधान) �मा क�िजएगा �पीकर सर। … (�यवधान) 
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SHRI ADHIR RANJAN CHOWDHURY: You are passing the buck on to the students. 

… (Interruptions) म� इसीिलए पूछ रहा ह�।ं … (�यवधान) 

डॉ. सु���यम जयशकंर : �पीकर महोदय, यह साफ है िक ऐसी िसचएुशन म� 22,000 लोग 

कलेि�टवली एक िनण�य नह� ले सकते। … (�यवधान) 

 यह भी कल चचा� ह�ई िक ऑपरशेन गंगा म� �या कुछ �पेशल था? �या यह पहले वाले इवै�यएुशन 

ऑपरशेन जैसा था या इसम� कुछ अलग था? आिखर के �पीकर जनरल वी. के. िसहं जी ने बह�त 

ऑ�जेि�टवली कहा िक हर ऑपरशेन एक िक�म से यूनीक होता है। कह� य�ु है, कह� नह� है, कह� तनाव 

है, कह� नह� है। कह� िसचएुशन कुछ और है।  

कह� हमने फौज का इ�तेमाल िकया है, कह� िसिविलयन – एयर इंिडया का इ�तेमाल िकया है। 

ऑपरशेन गंगा के बार ेम� म� यह कह�गंा और म� 45 साल� के अनभुव से कह रहा ह� ं िक जो िसचएुशन, जो 

चनुौती ऑपरशेन गंगा म� थी, आज तक इस िसचएुशन म� हमने, इस स�ंया म� इतने नाग�रक� को कभी नह� 

िनकाला। 

13.00 hrs 

 अ�य� जी, यह बात म� िव�ास के साथ कह सकता ह� ंऔर इसम� �या चनुौती थी, वह भी बताता ह�ं। 

आपको याद होगा िक हमने वष� 2015 म� ऑपरशेन ‘राहत’ यमन म� चलाया था। उस समय यमन म� लड़ाई 

हो रही थी। �धान मं�ी जी ने सउदी अरब के राजा को फोन करके य�ु िवराम कराया तािक हमार े�लेन वहा ं

जाकर हमार ेनाग�रक� को वापस ला सक� । लेिकन इस समय लड़ाई जारी थी और य�ु िवराम करवाना 

बह�त मिु�कल था, लेिकन अंत म� दो शहर� म� य�ु िवराम ह�आ तािक हम अपने लोग� को वहा ंसे िनकाल 

सक� । य�ु िवराम पूरी तरह से नह� था, केवल दो शहर� म� ह�आ और बाक� जगह लड़ाई चल रही थी। वहा ंके 

नाग�रक �वयं देश से िनकलने के च�कर म� थे। जब ऑपरशेन ‘गंगा’ चल रहा था, तब करीब 30 लाख 

यू�ेन के नाग�रक �वयं यू�ेन से बाहर िनकलने का �यास कर रहे थे। इस ऑपरशेन क� दूसरी खासियत 

थी िक �धान मं�ी जी का इसम� पस�नल इंटरव�शन था। �धान मं�ी जी ने �वयं फोन िकया और लीडस� से 

बात क�। दो जगह हमार ेिव�ाथ� बह�त बरुी तरह से फंस गए थे, वहा ंय�ु िवराम कराया तािक हमार ेलोग 
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वहा ंसे िनकल पाए।ं कल एक माननीय सद�य ने कहा िक इले�शन के कैलकुलेशन के कारण आपने कुछ 

चीज� नह� क�। म� सदन को यह भी याद िदलाना चाहता ह� ं िक इले�शन कै�पेन के बीच म� �धान मं�ी जी 

िद�ली वापस आए और लीडस� से बात करके मीिटंग क� तथा डायर�ेटली सपुरवाइज िकया। यह भी 

आपको �यान म� रखना चािहए। यू�ेन म� दो शहर सूमी और खारक�व थे, जहा ं हालात बह�त खराब थे। 

खारक�व म� शैिलंग हो रही थी और आप जानते ह� िक हमार ेएक िव�ाथ� �ी नवीन क� म�ृय ुहो गई। सूमी म� 

यू�ेन और रिशया के बीच फाय�रगं हो रही थी। हमार ेमाननीय सद�य ने पूछा िक �धान मं�ी के बात करने 

का �भाव पता नह� �या था। म� उ�ह� बता सकता ह� ंिक म� उनके साथ कमर ेम� था, जब उ�ह�ने खारक�व के 

िवषय पर पिुतन साहब के साथ यह मदु ्दा उठाया और कहा िक हमार ेिव�ाथ� ड�जर म� ह�, �य�िक खारक�व 

म� फाय�रगं हो रही है। उस बातचीत के कारण हम� इतना समय िमला िक हमार े�टूड�ट्स खारक�व छोड़कर 

एक सेफ जोन, जो िक रिशय�स ने बताया िक यिद आप उस जगह जाएगें, तो वहा ंफाय�रगं नह� होगी। सूमी 

से लोग� को िनकालते समय फाय�रगं ह�ई और एक समय तो िव�ाथ� बस म� बैठ भी गए थे और हम 

िनकलने वाले थे िक फाय�रगं िफर से श�ु हो गई।  

�धान मं�ी जी ने दोन� �ेजीड�ट्स से बात क�। चूिंक दोन� देश कह रहे थे िक फाय�रगं दूसरा देश 

कर रहा है और दोन� को समझाया िक इस समय से इस समय तक आप अपनी फौज को बताए ं िक वे 

फाय�रगं न कर�। हमने यू�ेन से सहायता ली, �ोटे�शन भी ली तथा रडे �ास को भी साथ ले गए। सूमी का 

इवे�यूएशन ऐसे ह�आ। कल यह भी कहा गया िक ए�बेसी �या कर रही थी? कुछ शहर थे जहा ंहम �टूड�ट्स 

के िलए कुछ कर नह� पाए या हम वहा ंनह� थे। ए�बेसी चूिंक राजधानी म� होती है इसिलए काफ� समय तक 

�टूड�ट्स राजधानी म� रहे। जब पि�मी बाड�र म� हमार ेबह�त सार ेलोग फंस गए, तो हमने ए�बेसी को फेज 

वाइज, पहले आधी ए�बेसी को और िफर बाक� ए�बेसी लीवीव म� गए, जो पि�म यू�ेन म� है। तािक वे बॉड�र 

के नजदीक ह� और यू�ेन के अंदर से �टूड�ट्स क� सहायता कर पाए,ं �य�िक हमारी टीम यू�ेन क� बाहरी 

सीमा म� थी। पि�मी शहर जैसे खारक�व या समुी म� जो लोग फंसे ह�ए थे, वहा ंहमने लोग� के साथ सपंक�  

बनाकर रखा। उनको िनकालने क� सहायता के बार ेम� कल थोड़ी-सी चचा� ह�ई थी। म� �टूड�ट्स से �ेिडट 

नह� लेना चाहता ह�ं, �य�िक उ�ह�ने जो झेला है, उसके िलए मेर ेपास श�द ही नह� ह�। यह स�य है िक 
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�यादातर लोग, जो वहा ंसे िनकले, वे �ेन� म� िनकले। �पेशल �ेन� इसीिलए चलायी गय�, �य�िक हम लोग� 

ने यू�ेन सरकार पर दबाव डाला और कहा िक हमार े�टूड�ट्स वहा ंपर ह�, अत: जब तक वे वहा ंसे पूरी 

तरह से िनकल न जाए,ं तब तक आप �ेन� चलाते रह�। कुछ लोग� ने अलग से बस� ल�, कुछ लोग� ने 

का�ैं�टर� से सपंक�  िकया तथा कुछ लोग� के िलए हम लोग� ने बस� क� �यव�था भी क�।  

सर, अब ‘ऑपरशेन गंगा’ पूरा हो चकुा है और हमार े�टूड�ट्स वापस आ चकेु ह�। मझेु लगता है िक 

इस समय हम� सोचना चािहए िक हम लोग� ने साथ िमलकर �या िकया, कैसे िकया। म� मानता ह� ंिक इसम� 

कुछ सबक भी ह�। हम जब भी कोई ऑपरशेन करते ह�, चाहे ‘ऑपरशेन राहत’ हो या ‘सकंट मोचन’ हो, तो 

हमारी िमिन��ी म� एक परपंरा है िक हम जो भी इवै�यएुशन ऑपरशेन करते ह�, उसक� �टडी होती है। हम� 

वहा ंसे जो सीखना चािहए, वह हम सीखते ह�। हम� यह मानना चािहए िक यह ‘ऑपरशेन गंगा’ एक कलेि�टव 

एफट� था। यह कलेि�टव एफट� केवल सरकार या मं�ालय� का नह� था, बि�क इसम� इंिडयन क�यिुनटी भी 

शािमल थी। यू�ेन व उसके पड़ोसी देश� म� हमार ेकाफ� िबजनेसेज ह�। उ�ह�ने हमारी बह�त सहायता क� 

तथा �टूड�ट्स ने भी सहायता क�। हम� इसे भी जानना चािहए िक बह�त सार े�टूड�ट्स जो वहा ंसे िनकले, 

उ�ह�ने क� �स म� काम िकया और बाक� �टूड�ट्स क� मदद क�।  

सर, म�ने यह भी देखा िक एक बस होने पर उनको आपस म� िडसाइड करना था िक कौन जाएगा 

और कौन �केगा। �टूड�ट्स ने काफ� साहस िदखाया। उ�ह�ने दूसर ेलोग� को जगह दी। इसे भी हम� जानना 

चािहए। कल यह बात उठी िक िमिन�टस� का रोल �या था? यू�ेन �स तथा सभी पड़ोसी देश� के फॉरने 

िमिन�टस� को म� पस�नली तथा पहले से ही जानता ह�।ं जब यह फाइिटंग श�ु ह�ई, तो म�ने सबसे बात क�। 

चूिंक पहले से ही �र�ते थे, तो उ�ह�ने �र�पाडँ भी िकया। म� यह कह�गंा िक अगर हमार ेिमिन�टस� नह� जाते, 

तो हम� उन सरकार� से उस लेवल का अट�शन नह� िमलता। वह सहायता वे नह� देते, �य�िक उनक� अपनी 

किठनाई थी, उनक� अपनी �ायॉ�रटीज थ�। उनके बॉड�स� म� सम�या थी तथा उनके नाग�रक भी संकट म� 

थे। म� यह साफ कहता ह� ंिक हमार ेिमिन�टस� ने मेरी काफ� सहायता क�। उनके जाने से मेरा काम आधा हो 

गया। वे इस समय हाउस म� नह� ह�, लेिकन म� उनक� �शसंा करना चाहता ह�,ं �य�िक यह गवन�म�ट क� टीम 

ि�प�रट है िक अगर एक मं�ालय पर काफ� लोड आ जाए तो बाक� िमिन�टस� िडपाट�म�टल प�र�े�य क� 
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बजाय िमिन��ी के साथ जड़ु जाते ह� और एक टीम के सद�य बनकर सब लोग काम करते ह�। म� इसक� 

आज �शसंा करता ह�।ं  

सर, जो एम.ई.ए. ने िकया, उस पर कल बह�त लोग� ने कहा, िजसे म� दोहराना नह� चाहता ह�।ं इसके 

आंकड़े मेर े �टेटम�ट म� ह� िक लगभग 13 हजार फोन कॉ�स, 9 हजार ई मे�स और कई सार ेलोग� के 

पस�नल काटैँ�ट्स से वाट्स अप मैसेजेज आए थे, पर यह बात भी है िक यह हमारा कत��य है।  हम� इस 

समय करना पड़ा। हम आगे भी ऐसी, भगवान न कर ेिक ऐसी सम�या िफर से आए, लेिकन हमारा जो इस 

समय का अनभुव है, उसे लेते ह�ए हम अपनी तैयारी कर�गे।  

 अब जो �टूड�ट्स वापस आए ह�, उनके बार ेम� म�बस� ने िचतंा �कट क� है। यह �वाभािवक है, हम� 

िचतंा करनी चािहए। अगर वे हमार ेप�रवार के ह�, तो हम लोग भी ऐसे ही िचतंा करते, जैसे उनके माता-िपता 

आज कर रहे ह�।  

महोदय, म� हाउस को यह सूचना देना चाहता ह� ँ िक यू�ेन गवन�म�ट ने उनके िलए यह एक िनण�य 

िलया है, Mr. Speaker, Sir, there will be relaxation for them in respect of completion of 

medical education. There is an examination called ‘KROK-1’ for the third-year 

students going to the fourth year. That has been postponed to the next academic year 

and the students will be allowed to pass to the next academic year based on the 

completion of the standard requirements.  

 For sixth-year students, there is an examination called ‘KROK-2’. Normally, you 

have to pass KROK-2 to be awarded the degree. So, the Ukraine Government has 

taken this decision and we have pressed them in this matter because the larger 

number of foreign medical students in Ukraine are mainly from India. There are 

students from other countries also. So, on the basis of the results of the academic 

assessments, the students will be awarded the degrees without taking part in KROK-2 

examination.  



06.04.2022  721 
 
 Then the issue was raised regarding the other students. What happens to 

them? Sir, obviously the Ministries concerned are also discussing this matter. From 

the Foreign Ministry’s point of view, I can say that they are in touch with them. An 

hon. Member yesterday referred to Hungary.… (Interruptions) 

SHRI SUDIP BANDYOPADHYAY (KOLKATA  UTTAR): Sir, I would like to inform 

the hon. Minister, as I mentioned yesterday, I had met with the hon. Prime Minister 

last week and we had a discussion on this issue. During our talk, the ...   I would like 

to know the latest position in this regard. ...* 

DR. SUBRAHMANYAM JAISHANKAR: Sir, I want to update that picture. Yes, there 

was an offer from Hungary. In addition to Hungary, we have been in touch with 

Poland, Romania, Czech Republic and Kazakhstan because they all have similar 

models of education.  

 There was also a question about education loan. All these students have taken 

education loan. According to our figures, 1,319 students have outstanding loans. Hon. 

Finance Minister has informed this House a few days ago that the Government has 

asked the Indian Banks’ Association to assess the impact of the conflict and initiate 

consultation in regard to the repayment of loans.  

 This is the information that I wanted to share with the House. But some 

individual hon. Members mentioned about very specific points. I would like to reply to 

some of them. I cannot give reply to all of them because of time limit. I do not want 

the hon. Members to whom I will not reply to think that I have not taken them 
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seriously. I have taken everybody very seriously.  But I think some points deserve a 

very specific reply.  

 I would like to begin with some observations made by Shri Premachandran ji. 

He contrasted our advisories with those of western countries. Now, I would like the 

hon. Member to appreciate that western countries had a political approach and a 

political agenda. Their advisories did not have the same intent like ours, the welfare of 

the community concerned. They were also the part of a larger political game which 

they were playing. Again, I want to emphasise that in this case, there was nobody 

else who has done the evacuation before we did the evacuation.  

 In fact, when fighting started, many countries – I do not want to take their 

names – actually told their people, ‘Sorry, there is nothing we can do for you, you are 

there, you are stuck’. So, when we evacuated, again I want to say, we served as an 

inspiration. There are Foreign Ministers who said, ‘We watched you’, and said, ‘We 

will also do something’. Yes, we brought back citizens of 18 countries. For example, 

when we left Sumy, along with us, more non-Indian students came out and they came 

out because of a ceasefire that we had helped to achieve. So, I would say there is no 

reason for us to be, in any way, excessively critical of what happened. 

 There was this issue also that we gave priority to some areas and some cities. 

We looked after all students. At that stage, in fact, frankly many of our hon. Members 

and even State Governments approached us and it is natural. A State is worrying 

about the students of its State. I listened to them very openly. But I gave all of them 

the same answer. I said, ‘I have listened to you, but when I look at the students over 

there, those students do not tell me they are from one particular State, the students 
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are behaving like they are all Indians, they are showing a unity, they are showing a 

collective ability, please do not disrupt us’.  

Sir, in fact, we were also under pressure to run flights to different cities. We 

were asked, ‘Can you bring them to a particular State?’ If we did this, it would have 

disrupted the sense of togetherness which the students were showing out there. So, 

we took a decision that flights would come only to Delhi and Mumbai. But I would 

compliment every State Government. Every State Government made excellent 

arrangements, everyone of them worked with us so that the movement of students 

from airport to their homes was very smooth, and I would like to use this opportunity, 

Sir, to convey my appreciation of that. 

Sir, Manish Tewariji made two observations which I would like to respond to. 

One was, he said that friends have to be spoken to honestly. These may not have 

been his exact words, but, I think, this was his sentiment. I can assure him, Sir, 

through you, all our conversations with everybody on this matter has been very 

candid, has been very direct, and the positions that I stated in the House have been 

communicated with as much directness to all our partners. So, nobody has any doubt 

where we stand on this matter. 

There is just one minor issue which I wanted to clarify to him, because he 

referred to an exchange I had with the British counterpart. She was very careful. She, 

actually, told me, ‘We recognise your sovereign right to take decisions’. The 

provocative question which was asked was asked by a member of the Press. It was 

not done by another Foreign Minister whether we are buying huge amounts of oil or 
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not. I have clarified to Brijendra Singhji about the impact of the Prime Minister’s 

conversation. 

I want to tell Dr. Sumathy that the view that no assistance was given to 

students is not right. Students took trains, students took buses. I accept, many 

students worked among themselves, worked with their student contractor. But we 

were guiding every student contractor. 

In fact, another Member said, ‘What were you doing? You were only issuing 

advisories’. Let me tell you, at that moment, it was our advisories which told people 

what to do, saying this border is clear, this is where you should go etc. For example, 

Dr. Sumathy referred to a situation where we told students to walk. We told students 

to walk because on that day, Sir, there was heavy firing on Kharkiv. There were 

hundreds of students who had gathered at the railway station. We were really worried 

for them. We created a safe zone; the safe zone was 12 kilometres, and we wanted 

the students to understand, ‘It is absolutely important, you move there’. 

 So, that is the reason why we said this.  Again, I applaud what the students 

have done, and the courage and the endurance that they have shown. I think, we 

should all appreciate that.  

Supriya-ji asked: ‘Did you speak to universities? If the universities did not 

advise properly, did you take it up?’  Yes, we did.  We were very frustrated with some 

of the universities, I would also say that.   But it is because we would keep talking that 

eventually, at least, the initial 4,000 actually left. 

 There was one issue which  Shrikant Shinde-ji raised a question about whether 

other people moved earlier than us.  I would say, as regards evacuation, we were the 
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first.  If individual citizens left, yes, many of them did.  As I said, many of them left as 

part of a larger political plan that their particular countries set.  But the bulk of the 

students were there.  They were not only from our country.    We saw students from 

Egypt, from Morocco, from Algeria, from our own neighbours -- Bangladesh, Nepal 

and Pakistan.  So, the bulk of the students were there.  I think as Gen. V.K. Singh 

explained yesterday, the psychology of the people was: “No, no, no. This will pass.  

Let us talk to our friends.”  Friends are saying:  “म� नह� जा रहा तो आप �य� जा रहे हो?” So, 

that was  really what the situation was.  I think, we should really show understanding. 

 Let me, Sir, finally conclude with one common issue which all Members raised, 

which is: ‘worry about the world order’.  What is this conflict?  What does this mean? 

There is the relationship between countries.  How is this moving? 

 I want to say this, yes, the world order is changing.  The world order has been 

changing for many years.  That is why G-7 became G-20.  The world order changed 

because of COVID-19.  

Countries saw what happens when there is too much concentration of 

economic production in one geography, when there is not enough resilience and 

reliability in supply chains. The world order is changing because countries today worry 

about trust and transparency,  they are worried where is the data, which technology 

should they trust.  The world order is changing because the  Afghanistan-like situation 

happened. So, we are left with a problem close to our homes, which we are worrying 

about more than the countries which were there earlier.  Now, the world order will 

change partly because of  the consequences of this.   But what is the solution to it?  

To my mind, the solution is, we have to be stronger; we have to reduce our 
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dependency on the external world. It can never be total.   But the way to deal with the 

new world order is really ‘Atmanirbhar Bharat’, and ‘Atmanirbhar Bharat’ is not just an 

economic policy,   ‘Atmanirbhar Bharat’ is a Bharat, which looks after its people, a 

Bharat which is capable of running ‘Operation Ganga’. 

 Thank you, Sir. 

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Minister, Sir, I raised 

one issue, and it is involving the Prime Minister of the country. I was carrying a letter 

of a Chief Minister of a State.  She placed some proposals for    350 odd students 

from West Bengal, the State to which I belong.  What would be their future?  So, she 

placed some proposals saying, ‘I will absorb these students in my own State.’  As an 

outcome, ...    I am repeatedly mentioning these words.  And, it was a long 

discussion, not a one-minute or two-minute discussion.  But what would be fate of 

these students, I want to know. 

 You are saying they would be sent to the adjacent countries like 

Czechoslovakia, Hungary, Romania.  So, these are the places. We want more 

specific replies on  what would be the fate of these students.  You are saying that 

Ukraine agreed.  But what is the existence of the Ukraine Government now? Are they 

under the control of the Soviet Russia/Russian Federation or are they standing on 

their own feet?  That is still uncertain.  It is not clear from your observations made in 

your speech.                      
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 Let the House and the student community be assured that when and how these 

students are going to be replaced in different parts of the world, either it is in the 

Eastern European side or it is, particularly, Hungary in a time-bound manner.   What 

would be the time limit?   

�ी अधीर रजंन चौधरी : सर, कल हम लोग� ने चार मंि�य� का भाषण सनुा। आज हमार ेजयशकंर जी भी 

उ�ह� क� बात को दोहरा रहे थे। हम आपसे एक नई बात जानना चाहते ह�। आप जानते ह� िक �स के 

िखलाफ बह�त िक�म के रिे���शसं इ�पोज़ ह�ए ह�। ि�व�ट िस�टम से �स को िनकालने क� सारी कवायद 

हो रही है, िफर भी कुछ ब�क� से कारोबार चल रहा है। इस हाल म� �बल और �पये क� �ाजें�शन म� �या 

असर होगा?  �या हम लोग ि�व�ट से बाहर आकर �पये और �बल के िलए िचतंा कर रहे ह�? I would 

like to know whether this Government has been approached by other countries to 

mediate in the war between Ukraine and Russia in order to find out any convenient 

way so as to solve the issue amicably.  

SHRI ARVIND SAWANT (MUMBAI SOUTH): Sir, the future of the students is 

blinking in unexpected light.  What exactly is happening to the admissions of these 

students? You are giving some relief.  I heartily appreciate the efforts taken by the 

MEA as well as the Government.  But, as far as the future of the students is 

concerned, as there are some suggestions about that, the students still have 

apprehensions about it.  It is because the parents are meeting us and asking about 

the future of their children.  The internship is of six years.  You said that KROK-2 will 

begin, that is fine.  But, what about the other students?  What measures are we taking 

about that?  I would like to have a specific answer about it.  

DR. SUBRAHMANYAM JAISHANKAR: Sir, broadly, there are two concerns, one is 

on the future of the students.  I completely understand that this is something which all 
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hon. Members will worry about.  I think, this is something which is between the 

Ministry of Education and other organisations dealing with medical education.  They 

are seized of the matter.  I only wanted to update the Members because, specifically, 

Sudip Bandyopadhyay ji, yesterday mentioned his conversation with the Prime 

Minister and Hungary.   

I wanted to point that in addition to Hungary – again, Hungary was the first one 

to offer and offered most generously – there were other offers as well which we are 

exploring.  All our embassies are at work and, obviously, our effort will be to see that 

our students are assisted as much as possible.  

 Regarding Adhir Ranjan ji’s interest on the payment mechanism, I want to 

assure him that our effort today is to stabilise economic transactions between India 

and Russia because it is very important for us.  Russia is a very important partner in a 

variety of areas.  I think, all hon. Members understand that.  So, at the moment, there 

is an Inter-Ministerial Group which is led by the Finance Ministry seeing how the 

payments issue can be best addressed.  There are experiences from the past which 

are relevant in this regard.  But, I think, this is quite honestly an issue where the 

Finance Minister would, finally, have to take a call.   

माननीय अ�य�: माननीय मं�ी जी ने बड़ा िव�ततृ जवाब िदया। म� सोचता ह� ँ िक िजस �कार से भारत 

सरकार और सभी रा�य सरकार� ने िमल कर इस गंभीर चनुौती का सफलतापूव�क सामना िकया तथा िजस 

तरीके से उस प�रि�थित म� अपने देश के ब�च� को िनकाला गया, यह िनि�त �प से �शसंनीय है। मुझे 

लगता है िक पूर ेसदन को इस बात क� �शसंा करनी चािहए। भिव�य म� ऐसे म�ु� पर सारा सदन एक साथ 

िमलकर देश िहत म� काम करगेा, ऐसी मेरी भावना है। 

  



06.04.2022  729 
 

सभा क� काय�वाही दो बजकर तीस िमनट तक के िलए �थिगत क� जाती है। 

13.29 hrs 

The Lok Sabha then adjourned till Thirty Minutes past Fourteen of the Clock. 
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14.35 hrs 

The Lok Sabha re-assembled at Thirty Five Minutes past Fourteen of the Clock. 
 

14.35 ½  hrs   (Dr. (Prof.)  Kirit Premjibhai  Solanki in the Chair) 

 

MATTERS UNDER RULE 377 

माननीय सभापित : िनयम 377 के अधीन मामले। 

�ी गणेश िसहं जी।  

(i) Regarding promotion of natural farming 

�ी गणेश िसहं (सतना): सभापित महोदय, भारत सरकार �ारा रासायिनक उव�रक क� जगह जैिवक खाद 

का उपयोग िकसान कर,े इस िदशा म� कई कारगर कदम उठाये गये ह�। इस बजट म� �ाकृितक खेती करने 

वाले िकसान� को �ो�साहन रािश देने का भी �ावधान िकया गया है। भारत सरकार गंगा नदी के 10 

िकलोमीटर दोन� तरफ �ाकृितक खेती करने का पायलट �ोजे�ट लाने जा रही है। 

म� सरकार से मागं करता ह� ँिक म�य�देश म� नम�दा, टमस, सेमरावल, केन, बेतवा जैसी कई �चरु 

मा�ा म� जल-�वाह वाली निदया ं ह�, उ�ह� भी �ाकृितक खेती के िलये पायलट �ोजे�ट म� शािमल िकया 

जाय। म� िवशेष �प से अपने �े� सतना के अ�तग�त टमस सेमरावल और सतना नदी को इस योजना म� 

शािमल करने क� मागं करता ह�।ँ 

माननीय सभापित: �ीमती अपरािजता सारगंी जी।  

… (Interruptions) 
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(ii) Regarding establishment of a DRDO lab, Ordnance factory, Sainik School 
and Defence Recruitment Centre at Deoghar 

DR. NISHIKANT DUBEY (GODDA): Deoghar has been included in the list of 

prominent cities and has been declared as a mega tourist destination by the Ministry 

of Tourism, Govt. of India. Deoghar is a unique and extremely revered site of one of 

the 51 Shaktipeeths and also of Dwadash Jyotirlinga in the country. This is a religious 

and cultural capital of Eastern India which catapults the holy place to an international 

acclaim and is visited by over 5 crore pilgrims every year. 

I request for kind consideration of the following: 

1.  Regarding the requirements of land for the proposed Military Station, the area 

available will be approximately 400 acres which can be reduced or increased once 

the feasibility is done. The land will be near the ongoing DRDO centre project at 

Deoghar (Jharkhand). 

2.  DRDO Lab at Deoghar (Jharkhand) 

3.  Ordnance Factory or any defence infrastructure project at Deoghar (Jharkhand) 

4. Sainik School at Godda (Jharkhand) 

5. Defence Recruitment Centre at Deoghar. 

You know well that large parts of the State are affected by Naxalism and 

terrorism. The spread of Naxalism and terrorism is an indication of the sense of 

desperation and alienation that is sweeping over large sections of Jharkhand's 
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Santhal Pargana region, which have not only been systematically marginalized but 

also cruelly exploited and dispossessed. 

माननीय सभापित: �ी सजंय काका पाटील जी। �ी सनुील कुमार िसहं जी। डॉ. सजुय िवखे पाटील जी। 

… (Interruptions) 
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(iii) Need to curb pollution in Indira Gandhi Canal and also to grant Membership 

of BBMB to Rajasthan 

�ी िनहाल च�द चौहान (गगंानगर): सभापित महोदय, राज�थान क� औ�ोिगक ईकाइय� �ारा पानी म� 

बढ़ते �दूषण के कारण इंिदरा गाधँी नहर का पानी पीने व िसचंाई यो�य नह� रह गया है। राज�थान �देश म� 

पानी एक बड़ी सम�या है और बह�त ही सीिमत मा�ा म� इसक� उपल�धता है। इंिदरा गाधँी नहर, िजसका 

पानी पजंाब, ह�रयाणा और राज�थान �देश को आवंिटत होता है, उसम� �दूषण बह�त ही खतरनाक �तर 

पर पह�चं चकुा है। राज�थान के रिेग�तानी इलाक� के िलए जीवनदाियनी बन चकु� इंिदरा गाधंी नहर अब 

बीमा�रय� का कारण बन रही है। पजंाब से आ रहे बेहद �दूिषत पानी का इ�तेमाल करने वाले लोग बड़ी 

स�ंया म� बीमार हो रह ेह� और पीिलया व क� सर जैसे रोग म� बढ़ोतरी ह�ई है। राज�थान के हनमुानगढ़ व 

�ीगंगानगर िजल� म� इस �दूषण का सबसे �यादा असर देखा जा रहा है। क� � सरकार �ारा रा��ीय नदी 

सरं�ण योजना के अंतग�त पजंाब सरकार को कुल 663.20 एमएलडी �मता के 26 सीवेज शोधन सयंं�� 

को �थािपत करने के िलए 774 करोड़ �पए जारी िकये थे। अब बीबीएमबी म� ह�रयाणा और पजंाब का 

एकािधकार समा� कर िदया गया है। इसी कड़ी म� मेरा क� � सरकार से आ�ह है िक अब राज�थान को भी 

बीबीएमबी म� सद�यता �दान क� जाए।              
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(iv) Need to establish Kendriya Vidyalayas in Rajsamand Parliamentary 
Constituency, Rajasthan 

 
सु�ी िदया कुमारी (राजसम�द): माननीय सभापित जी, म� सदन के मा�यम से सरकार का �यान मेर े

ससंदीय �े� राजसमदं (राज�थान) के अंतग�त राजसमंद, मेड़ता, भीम और जैतारण म� के��ीय िव�ालय 

खोलने क� आव�यकता क� ओर आकिष�त करना चाहती ह�।ं मेर ेससंदीय �े� राजसमंद म� बड़ी स�ंया म� 

सैिनक प�रवार और के��ीय कम�चारी िनवास करते ह� और उ�च गणुव�ापूव� िश�ा �ाि� के िलए यहा ं

के��ीय िव�ालय खोले जाने क� मागं लगातार क� जाती रही है। म�ने इस सबंधं म� माननीय िश�ा मं�ी को 

प� िलखकर पूव� म� अनरुोध भी िकया है। राजसमंद, मेड़ता और भीम म� के��ीय िव�ालय खोलने क� सभी 

औपचा�रकताए ं पूण� कर ली गई ह� और के��ीय िव�ालय सगंठन के जयपरु �े�ीय काया�लय से ��ताव 

सगंठन के म�ुयालय म� िभजवा िदया गया है जबिक जैतारण क� �ि�या अभी बाक� है। �कूल िश�ा म� नए 

क�ित�मान �थािपत करने म� के��ीय िव�ालय क� मह�ी भूिमका है। गणुव�ापूण� िश�ा से िव�ािथ�य� का 

भिव�य सवंर सकता है। इसके िलए आव�यकता के अनसुार �े�� म� क� �ीय िव�ालय� क� �थापना होनी 

चािहए। पूरा राजसमंद लोकसभा �े� लाभाि�वत हो इसके िलए क� �ीय िव�ालय खोलने क� अनमुित 

िमलना आव�यक है। 

 अत: मेरी आपके मा�यम से सरकार से मागं है िक िजला म�ुयालय राजसमदं, मेड़ता, भीम और 

जैतारण म� के��ीय िव�ालय खोले जाए।ं 
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(v) Regarding plight of jute mills and jute growing farmers 

 

SHRI ARJUN SINGH (BARRACKPUR): Sir, I would like to draw the kind attention of 

the hon. Textile Minister to the jute Industry in West Bengal. The jute industry is going 

down, and the employees of this industry have lost their jobs in large numbers. The 

bureaucracy is fully responsible for the plight of jute farmers and jute mills. It is 

because of a big difference in jute prices between the Government price and the 

market price, mediator in the market gets full benefit, and makes huge profit, which 

actually belongs to farmers and jute mills. For the first time in the history, the Jute 

Commissioner had fixed the rate of jute in September 2021 at Rs.6500 per quintal 

while the market price stood very high at around Rs.6700 to Rs.9000 per quintal, as 

per the Jute Balers' Association. If the farmers do not get fair price for their crop, they 

will be encouraged to divert cultivation of jute to other crops. I request the hon. Textile 

Minister to please look into the matter, and save jute mills and their workers, who 

suffer due to such fixation of rates. Therefore, Mr. Chairman, through you, I request 

the Government to look into this issue of public importance.  



06.04.2022  736 
 

(vi) Regarding alleged irregularities in storage of paddy in Chhattisgarh 

�ी चु�नीलाल साह� (महासम�ुद): सभापित महोदय, छतीसगढ़ के िकसान� क� धान �ामीण सहकारी सभा 

के �ारा खरीदी जाती है। जहा ंरा�य सरकार के �ारा िनधा��रत एज�सी �ारा 72 घटं� म� धान को खरीदी क� � 

से उठाकर भडंारण क� � म� ले जाने का �ावधान है। लेिकन, िदस�बर माह मे खरीदी गई धान को अब माच� म� 

उठया जा रहा है। ऐसे म� धान क� सूखती आना �वाभािवक है और सरकार �ारा भी 3% क� छूट दी गई है।  

लेिकन, वत�मान म� 0% सूखती दशा�ओ कहकर �शासिनक अिधकारी �ारा धान खरीदी क� � �भारी 

एवं सबंिंधत सह-सभा के �ब�धक/ सिमित के िव�� काय�वाही कर यहा ँतक क� उनक� मोटर साइिकल 

और घर स�पित का �यौरा मागंा जा रहा है। इस �कार रा�य �शासन के अिधकारी खरीदी के��� के 

�भा�रय�/ सिमितय� के ऊपर कार�वाई कर रहे ह�।  

अत: सदन के मा�यम से सरकार से मेरी गजुा�रश है िक उ� सबंधं म� �शासिनक अिधका�रय� �ारा 

क� गई लापरवाही हेत ु क� �ीय जाचं दल भेजकर जाचं कराई जाए तथा �ामीण सहकारी सिमितय� के 

सद�य� को होने वाली आिथ�क �ित से बचाई जाए। 
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(vii) Need to accelerate pace of construction work of Rewa-Singrauli railway 
line, part of Lalitpur-Singrauli Railway line Project 

�ीमती रीती पाठक (सीधी): सभापित महोदय, आज म� माननीय रलेमं�ी जी से आ�ह करना चाहती ह� ं

िक मेर ेरले िवहीन ससंदीय �े� सीधी के िलए लिलतपरु-िसगंरौली रले प�रयोजना अित मह�वपूण� व रले के 

सपन� को साकार करने वाली है। 2015 म� माननीय �धानमं�ी जी �ारा िवशेष �िच लेते ह�ए इस प�रयोजना 

के काय� के िलए समय सीमा िनधा��रत क� गई थी िजसके कारण काय� म� ती�ता आई। उसी का प�रणाम है 

क� बघवार के छुिहया घाटी म� म�य �देश का सबसे बड़ा रलेवे टनल बनकर तैयार हो गया है। अभी कुछ 

िदन पहले रलेमं�ी जी ने उ� टनल क� फोटो भी पो�ट क� थी, परतं ुम� सिनवेदन अवगत कराना चाहती ह� ं

िक उ� प�रयोजना के भाग रीवा से िसगंरौली म� ती�ता लाने क� आव�यकता है। िवगत महीन� म� 

प�रयोजना के काय� क� गित म� कमी आई है।  

मेरा आ�ह है क� लिलतपरु-िसगंरौली रले प�रयोजना के भाग रीवा से िसगंरौली के काय� म� ती�ता 

लाने हेत ु सबंिंधत� को िनद�िशत िकया जाये, िजसके फल�व�प माननीय �धानमं�ी जी �ारा िनधा��रत 

समय सीमा म� प�रयोजना का काय� पूण� हो सके। 
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(viii) Need to continue the services of Poshan Sakhi in Jharkhand 

 

�ी सुनील कुमार िसहं (चतरा): सभापित महोदय, के�� सरकार �ारा �ायोिजत Umbrella ICDS के 

अ�तग�त झारख�ड रा�य म� वष� 2016 म� रा�य के छह िजल� धनबाद, िग�रडीह, दमुका, गोड्डा, कोडरमा 

और चतरा म� 10388 पोषण सखी िनय�ु क� गई थ�। रा�य म� ब�च� को कुपोषण से म�ु करने के िलए 

लगन और ईमानदारी के साथ िवगत छः साल से काम कर रही थी, िजसके प�रणाम�व�प कुपोषण के 

मामल� म� कमी आई है। कारोनाकाल म� भी पोषण सिखय� �ारा सराहनीय काम िकया गया। इन पोषण 

सिखय� को वेतन के �प म� मा� 3000/- महीना क� दर से मानदेय िदया जाता है। यह मानदेय भी कई 

महीन� तक लि�बत रहता है। झारख�ड क� वत�मान सरकार ने 25 माच�, 2022 को एक आदेश जारी करते 

ह�ए इन छः िजल� क� सभी 10388 पोषण सिखय� क� सेवाए ं 01 अ�ैल 2022 से समा� कर दी ह� । 

झारख�ड सरकार �ारा पोषण सिखय� को बेरोजगार कर िदया गया। मा� 100 �पये �ितिदन मानदेय पर 

काम करने वाली पोषण सिखया ं6 साल तक काम करने के बाद अब कहां पर जाएगंी? इनक� पढ़ाई व 

मह�वपूण� 6 साल रा�य क� सेवा म� लगा दी है। रा�य को कुपोषण व कोरोना से बचाने म� अपना भरपूर 

सहयोग करने के बाद अब ये पोषण सिखया ंबेरोजगार ह�। 

मेरा आपके मा�यम से के�� सरकार व रा�य सरकार से मागं है िक झारख�ड रा�य के छः िजल� 

धनबाद, िग�रडीह, दमुका, गोड्डा, कोडरमा और चतरा म� 10388 पोषण सखी क� सेवाए ं�थायी �प से 

जारी रखने के िनद�श द�। पोषण सिखय� के लि�बत मानदेय का भगुतान त�काल िकया जाए। 
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(ix) Regarding construction of Rajasthan Sabarmati link Canal 

�ी परबतभाई सवाभाई पटेल (बनासकाठंा) : सभापित महोदय, मेर ेससंदीय �े� बनासकाठंा िजले के 

अंतग�त धानेरा, दातंीवाडा, लाखनी, डीसा, थराद, अमीरगढ, दातंा, पालनपरु और दीयोदर तहसील� म� 

भूगभ� जल �तर काफ� नीचे है और यह भूजल �तर िनरतंर नीचे जाता ही जा रहा है। यिद हम भूजल के 

वत�मान �तर क� बात कर�, तो यहा ं हजार फुट पर भी पानी नह� िमल पा रहा है। यह अपने आपम� एक 

जिटल एवं िवकराल सम�या का �प ले रही है और िकसान इस सम�या के कारण ��त ह�। इसी वजह से 

िकसान� को िसचंाई के िलए बह�त किठनाइय� का सामना करना पड़ रहा है। जन�ितिनिध होने के साथ-

साथ म� �वयं भी एक िकसान ह�ं, इस नाते म� िकसान� क� यह पीड़ा को भलीभािंत महसूस कर सकता ह�।ं 

 महोदय, मेरा यह �े� िकसान बह�ल है और यहा ंके सभी िकसान कृिष और पशपुालन के �यवसाय 

से जड़ेु ह�ए ह� और इनके पास आय का दूसरा कोई �ोत भी नह� है। इसिलए जीिवकोपाज�न के साधन 

जटुाने म� भी अनेक किठनाइय� का सामना कर रहे ह�।  

भारत म� भूजल भ�डार के लगातार कम होने क� िचंता को दूर करने के िलए हमारी सरकार �ारा 

अटल भूजल योजना चलाई जा रही है। इस योजना का उ�े�य सामदुाियक भागीदारी के मा�यम से देश के 

�ाथिमकता वाले �े�� म� भूजल �बधंन म� सधुार करना है। इसी योजना के अंतग�त राज�थान साबरमती 

िलंक कैनाल को बनाए जाने का �ावधान रखा गया है। यिद इस कैनाल का काय� ज�द ही पूण� कर िलया 

जाए, तो मेर े ससंदीय �े� के उपरो� बताए गए तहसील� म� पानी क� िसंचाई का एक नया �ोत िमल 

जाएगा, िजसका लाभ यहां के िकसान� को िमलेगा और एक जिटल सम�या का कुछ हद तक िनवारण भी 

हो सकेगा।  

 महोदय, इस कैनाल के साथ हम� और भी िसचंाई के साधन को तलाशना होगा, िजससे िक इस 

सम�या का पूण�तः िनवारण हो जाए। अतः मेरा आपके मा�यम से माननीय मं�ी जी से िनवेदन है क� मेर े

ससंदीय �े� म� िसचंाई क� �यव�था को स�ुढ़ करने के िलए ज�द से ज�द काय�वाही क� जाए। 
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(x) Regarding construction of a bridge for pedestrian traffic across railway lines 

in Naroda railway station, Ahmedabad, Gujarat 
 

�ी हसँमखुभाई एस. पटेल (अहमदाबाद पूव�) : माननीय सभापित महोदय, म� आपके मा�यम से माननीय 

मं�ी जी से यह बताना चाहता ह� ंिक पि�म रलेवे �ारा मेर ेिनवा�चन �े� अहमदाबाद पूव� (गजुरात) म� आया 

नरोडा रलेवे �टेशन को �रनोवेट िकया जा रहा है। इसके िलए म� �धानमं�ी �ी नर�� भाई मोदी जी एव ं

माननीय रले मं�ी अि�नी वै�णव जी को ध�यवाद करता ह�।ं नरोडा रलेवे �टेशन �रनोवेट िकया जा रहा है। 

उसके दोन� तरफ बाहर से पैदल आने-जाने का रा�ता नह� है। िजस वजह से रलेवे �टेशन के दोन� तरफ 

रहने वाले लोग� एवं �कूल और कॉलेज के छा�� को आने-जाने म� िद�कत का सामना करना पड़ रहा है। 

िजस वजह से �कूल व कॉलेज म� छा�� एवं नौकरी पेशा करने वाले लोग� को �टेशन �ैक के ऊपर से जाना 

पड़ता है। िजस क� वजह से कभी भी दघु�टना होने क� सभंावना है। इस वजह से रलेवे �ारा रलेवे �ैक के 

दोन� तरफ से लोग� को मजबूरी वश रलेवे �ैक �ॉस न करना पड़े, इसिलए पैदल पलु का िनमा�ण करना 

अित आव�यक है। 

 माननीय सभापित जी, म� आपके मा�यम से रले म�ंी जी से िनवेदन करता ह� ं िक ज�द से ज�द 

नरोडा रलेवे �टेशन पर पैदल पलु बनाया जाए। 
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(xi) Need to provide adequate compensation to farmers whose lands have been 

acquired for fencing purpose in border areas of Jammu and Kashmir 
 

�ी जुगल िकशोर शमा� (ज�मू): सभापित जी, म� आपके मा�यम से सरकार का �यान ज�मू क�मीर रा�य 

के उन सीमावत� �थान� क� और ले जाना चाहता ह�,ँ जहा ँक� सीमा पर तारबदंी ह�ई है। तारबदंी के कारण, 

तारबदंी के दूसरी ओर जो खेती क� जमीन थी एवं िजसका अिध�हण कर िलया गया है, उस जमीन पर 

खेती करने वाले िकसान बेरोजगार हो गए ह�। उनक� जमीन ही एकमा� सहारा है। जब से उनक� जमीन तार 

के उस पार चली गई है, तब से वह बड़ी मसुीबत� क� िज�दगी जी रह� ह�। उनको भखुमरी क� नौबत आ गई 

है। इस तारबदंी क� �यव�था म� उन गरीब िकसान� का �या दोष है? ना ही उ�ह� कोई रोजगार िमला और ना 

ही उ�ह� उस जमीन का मआुवज़ा अभी तक िमला है, िजससे िक वह अपने प�रवार का भरण-पोषण कर 

सक� । 

 अतः सभापित महोदय जी, म� आपके मा�यम से सरकार से िवनती करना चाहता ह� ँ िक उन 

िकसान� को ज�द से ज�द मआुवज़ा देने का क� कर�। 

माननीय सभापित : �ी राह�ल क�वा ंजी – उपि�थत नह�। 

�ीमती मंगल सरुशे अंगड़ी – उपि�थत नह�. 
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(xii) Regarding road accident insurance plan for licensed vehicle drivers 

�ी आर. के. िसहं पटेल (बादंा): माननीय सभापित महोदय, देश म� �ितिदन बड़े पैमाने पर सड़क 

दघु�टनाए ं हो रही ह�, िजसम� लाइसे�स धारी �ाइवर� क� �ितिदन मौत� हो जाती ह�। �ाइवर� के �ाइिवंग 

लाइस�स जारी करते समय दघु�टना बीमा क� �यव�था नह� है। यिद कोई लाइसे�स धारक �ाइवर क� 

दघु�टना म� म�ृय ु होती है, तो दघु�टना के प�ात उसके आि�त प�रवार को आिथ�क सहायता दी जानी 

चािहए। जैसे कृषक दघु�टना बीमा, �िमक दघु�टना बीमा, �म काड�  धारक� का बीमा के तहत इनके आि�त 

प�रवार� को आिथ�क सहायता दी जाती है। िक�त ुयिद कोई �ाइिवंग लाइसे�स धारी �ाइवर क� म�ृय ुहोती 

है, तो उनके आि�त प�रवार दर-दर क� ठोकर ेखाते घूमते ह�। यिद जैसे रिज�टड� �िमक� को दघु�टना बीमा 

िदए जाने का �ावधान है, उसी �कार लाइसे�स धारी �ाइवर� को भी दघु�टना बीमा योजना िदया जाना 

जनिहत म� आव�यक है। 

अतः म� आपके मा�यम से सरकार से तथा सड़क प�रवहन एवं राजमाग� मं�ी जी से मागं करता ह� ँ

िक देश म� �ाइवर दघु�टना बीमा योजना लागू कराने का क� कर�।  
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(xiii) Regarding declaration of State road from Mannarkkad to Coimbatore via 
Attappadi and Chinna Thadagam as sub-highway to National Highway No. 966 

 
SHRI V.K. SREEKANDAN (PALAKKAD): It has been a long pending demand of the 

people, mostly Tribals, living in Attappadi, to declare the State road from Mannarkkad 

to Coimbatore via Attappadi and Chinna Thadagam as sub-highway to National 

Highway No. 966. Declaring this State road as sub-highway to National Highway No. 

966 will really help the tribal people. Due to the present condition of roads, the people 

are not able to save the lives of their near and dear ones as journey to the nearest 

hospitals at Perinthalmanna or at Coimbatore takes a lot of time, and in between 

patients succumb to illness. 

 Moreover, Attappadi is an agricultural area cultivating many types of spices and 

other agricultural produce. These tribal farmers are finding it very difficult to transport 

their produce to the nearby market at Coimbatore, and as such are unable to get a 

decent price for their produce. 

 Declaring this State road as sub-highway, and the expected development on 

this account will reduce travel distance from Kozhikode to Coimbatore, and can save 

fuel as well as pave the way for overall development of this tribal inhabited area. 

Therefore, it is urged that the said State road may please be declared as sub-highway 

to National Highway No. 966 urgently. 
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15.00 hrs 

(xiv) Regarding prices of life-saving drugs 

 

ADV. DEAN KURIAKOSE (IDUKKI): Prices of essential medicines including 

painkillers, antibiotics, anti-infectives are set to go up from April with the Government 

allowing an increase of over 10 per cent for the scheduled drugs.  

India's drug pricing authority on Friday allowed a price hike of 10.7 per cent for 

scheduled drugs, which are under price control. This is the highest price hike allowed. 

Over 800 drugs under the National List of Essential Medicines (NLEM) will see a price 

rise from April. 

The NLEM list includes drugs like paracetamol, antibiotics like azithromycin 

used to treat bacterial infections, anti-anemia, vitamins and minerals. Some drugs 

used for treating moderately to severely ill COVID-19 patients and steroids are also 

included in the list. 

These medicines have a profound impact on the lives of people. The 

Government’s reasoning around inflation indexing of price does not hold water in a 

country like ours where crores of people struggle to buy food, let alone lifesaving 

medicines. I urge upon the Government to reverse this decision and ensure that 

lifesaving drugs stay affordable to the people of India. 
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(xv) Regarding setting up of a trading point along the Indo-Bangladesh Border 

in Murshidabad district, West Bengal 
 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Setting up of a trading 

point along the Indo-Bangladesh Border in the district of Murshidabad, West Bengal 

to facilitate commercial exchange with Bangladesh. 

HON. CHAIRPERSON: Dr. Kalanidhi Veeraswamy -- not present. 

Shri Raghu Rama Krishna Raju. 
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(xvi) Regarding naming of Centrally-sponsored schemes by 
Andhra Pradesh Government 

 

SHRI RAGHU RAMA KRISHNA RAJU (NARSAPURAM): I draw the attention of the 

Government to the issue of renaming the Centrally-sponsored schemes by Andhra 

Pradesh Government.  Almost, all the Central schemes are being renamed on the 

personal names of the Chief Minister and his family names.  For example, PM Kisan 

Samman Nidhi Scheme has been termed as YSR Rythu Barosa, PM Fasal Bima 

Yojana as YSR Free Crop Insurance Scheme, and other farmer welfare schemes are 

termed as YSR Zero Interest Farm Loans, YSR Polambadi, YSR Organic Policy, YSR 

Agriculture Testing Labs.  

State is trying to take credit through nomenclature based on the Chief Minister, 

his family members and even his lineage while grants are made from the Central 

Government budgets.  Recently, hon. Finance Minister on her recent visit to AP 

observed and raised the issue before media and alerted the concerned officials to be 

more vigilant in implementing the schemes.  When the matter was brought to the 

notice of hon. Minister of Women and Child Development, she had promptly acted 

and communicated that the ban of co-branding any Central-sponsored schemes will 

be viewed seriously.   

I request the Government to take swift corrective action in the matter before it 

goes out of control. 

HON. CHAIRPERSON: Shri Kuruva Gorantla Madhav – not present. 
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(xvii) Regarding sanction of an integrated cold storage for Potatoes in 
Arambagh Parliamentary Constituency 

 
SHRIMATI APARUPA PODDAR (ARAMBAGH): Sir, West Bengal is a major potato-

growing State of India and farmers mainly grow Jyoti, Chandramukhi and hybrid 

varieties like Super S1, Super 6 and Pokhraj. Around four lakh Lakh acres of land is 

under potato cultivation in Bengal and an estimated 10 lakh farmers are engaged in 

potato farming. Potato production in West Bengal is higher by nearly 16 per cent at 

110 lakh tonne out of which 71 lakh tonne of potatoes were kept in cold. storage this 

year.  

In Potato farming, cool temperature is of utmost importance for good produce. 

My constituency of Armabagh has substantial number of potato farmers who store 

their produce in cold storages for which they have to fork out additional fees, often to 

private entities. West Bengal has vast growth potential in the horticulture sector and 

being one of the leading producers of potato, there is a requirement to shift from cold 

storages to integrated cold chains to realise its full potential. Modernisation-cum-

retrofitting of the existing traditional cold storages into multi-purpose cold storages will 

be the right step. In view of the expected high production of potato in West Bengal in 

the current year, I request the Government to sanction an integrated cold storage for 

potatoes in my constituency of Arambagh. 
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(xviii) Regarding hike in prices of Petroleum Products 

 

PROF. SOUGATA RAY (DUM DUM): Sir, thank you for thanking us. 

 Under Rule 377, I point out to the astronomical … (Interruptions) 

HON. CHAIRPERSON: Kindly go by your text. 

PROF. SOUGATA RAY: Sir, one or two lines may be here or there.  

माननीय सभापित : आप अपने टै��ट पर रिहए। 

PROF. SOUGATA RAY: Sir, you look at Rule 377 in the book. I am going by the 

book. 

HON. CHAIRPERSON: No. 

PROF. SOUGATA RAY: Please allow me. This is a very important matter. Petrol and 

diesel rates in the country have sharply increased after the latest round of fuel price 

hike by oil marketing companies (OMCS). Experts have said that the continuous 

increase in fuel prices will have a widespread impact on citizens and the overall 

economy. The petrol and diesel prices across the country continued their northward 

march and its retail rates to unprecedented levels while burning bigger holes in the 

consumers' pockets. The common people are cutting on their other expenses to 

manage their spending on fuel prices. Every citizen of the country is in anguish and 

deep distress regarding the spiralling fuel and gas prices. India is witnessing 

systematic erosion of jobs, wages and household income. The middle class and those 

at the margins of our society are struggling. These challenges have been 

compounded by runaway inflation and an unprecedented rise in price of almost all 

household items and essential commodities. I urge upon the Government to intervene 
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in the matter and take immediate steps to check the steep hike in the prices of 

petroleum products daily.               
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(xix) Regarding construction of RoB, VUP and CUP on NH 52 in Churu 
Parliamentary Constituency, Rajasthan 

 
�ी राह�ल क�वा ं(चु�) : मेर ेलोकसभा �े� च�ु म� रा��ीय राजमाग� स�ंया 52 को 2 लेन से 4 लेन का 

िकये जाने हेत ुकाय� �ारभं िकया जाना ह�। सड़क िनमा�ण से पूव�  सड़क क� सरु�ा क� �ि� से िविभ�न िवभाग 

के अिधका�रय� के �ारा सड़क का िन�र�ण िकया गया था। इस िनरी�ण के दौरान पाया गया िक अनेक 

�थान� पर दघु�टनाओ ंम� कमी लाये जाने हेत ुVUP व CUP बनाये जाने क� अ�यंत आव�यकता ह�। गावँ 

भागंीवाद, बाघसरा, आथनुा, खोिटया, ढाणी डीसपरुा, रामसरा, ढाढर, लाखाऊ, लादडीया, दधुवा खारा, 

सादलुपरु बाईपास पर खेमाणा, ढढाल व गलुपरुा के रा�ते पर, �योपरुा व इ�दासर वे गावँ ह�, जहा ँइनक� 

अ�यंत ही मागं थी। काफ� �थान� पर �ामीणजन के �ारा इनके साथ-साथ ROB बनाये जाने हेत ुभी मागं 

क� थी। इनका एक म�ुय कारण यह भी ह� िक इन गावँ� म� �रहायशी इलाका एक तरफ व सभी सरकारी 

स�ंथाए ंव रलेवे �टेशन दूसरी तरफ पड़ती ह� और आमजन को अनेक� बार सड़क को पार करना पड़ता ह�, 

िजससे लगातार दघु�टना होने क� आशंका बनी रहती ह� और काफ� �थान� पर दघु�टनाय� होती भी ह�, 

िजसक� वजह से आमजन का जीवन खतर ेम� रहता ह�। अतः मेरा सदन के मा�यम से सरकार अनरुोध ह� 

िक इन सभी �थान� पर ROB, VUP व CUP आव�यकता अनसुार बनवाए जाय�, तािक भिव�य म� 

दघु�टनाओ ंको होने से बचाया जा सक� । 

HON. CHAIRPERSON:  

Shri Sanjay Jadhav – not present. 
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(xx)Regarding implementation of Pradhan Mantri  
Awas Yojana (G) in Odisha 

 
SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): The Ministry of Rural 

Development opened Awas plus window to identify the eligible households left out 

from the Permanent Wait List (PWL) of Pradhan Mantri Awas Yojana (G) by 7th 

March, 2019. Our State of Odisha could register only 35,000 households within the 

stipulated period as the functionaries were preoccupied with the work of General 

Elections of 2019. After Cyclone Fani, Awas plus window was opened for 14 affected 

districts during September – October, 2019. Our State identified 7.87 lakh households 

in these districts making the total registration to 8.22 lakhs. The Ministry allotted the 

target of 8.17 lakhs under PMAY (G) to Odisha from the Awas plus list. During field 

verification of August – September, 2021, 5.6 lakh households from the identified 8.22 

lakhs were found eligible for sanction of PMAY (G) houses. The hon. PM during his 

visit after Cyclone Fani committed to sanction 1.84 PMAY Special houses to the 

Cyclone Fani affected families. I request the hon. Minister of Rural Development to 

allow opening of the Awaas plus window for one month to accomplish the migration of 

data of 5.09 lakh households from Rural House Portal list to PWL through Awas plus 

and also include 1.84 lakh PMAY Special houses to the Cyclone Fani affected 

families as committed by the hon. Prime Minister in May, 2019. 

HON. CHAIRPERSON: Dr. G. Ranjith Reddy – not present. 
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(xxi) Regarding resolution of water disputes between 
 Rajasthan and other States 

 
�ी हनुमान बनेीवाल (नागौर): सभापित महोदय, म� आपके मा�यम से भारत सरकार के जल शि� मं�ी 

जी का राज�थान रा�य के लंिबत जल िववाद� के शी� िन�तारण करने क� मागं क� तरफ आकिष�त करते 

ह�ए यह बताना चाहता ह� ँिक 31.12.1981 को पजंाब, ह�रयाणा तथा राज�थान रा�य के म�ुयमंि�य� के 

म�य ह�ए रावी-�यास निदय� के आिध�य जल के बटंवार े के बार े म� एक समझौता ह�आ था और इसके 

अनसुार रावी-�यास निदय� के आिध�य जल म� से कुल उपल�ध 17.17 एम.ए.एफ. म� से राज�थान रा�य 

का िह�सा 8.60 एम.ए.एफ. िनधा��रत िकया गया था और उसके बाद पजंाब सरकार उ� समझौते के 

िव�� पजंाब समझौता समाि� अिधिनयम 2014 लेकर आई तब उसे भी माननीय उ�चतम �यायालय क� 

सवैंधािनक पीठ ने राय दकेर पूव� म� समझौते को सही ठहराया साथ ही राज�थान को यमनुा बेिसन रा�य� 

यथा िहमाचल, राज�थान, ह�रयाणा, उ�र �देश व के�� शािसत �देश िद�ली के म�य िदनाकं 

12.05.1994 को ह�ए समझौते के तहत 1.119 बीसीएम यमनुा जल का आवंटन ह�आ था। इस मामले म� 

ताजेवाला हैड से राज�थान को उसके िह�से का पानी �ा� नह� हो रहा है।  

साथ ही भरतपरु िजले म� भी उ�र �देश तथा ह�रयाणा रा�य म� अनिधकृत दोहन से यमनुा का पूरा 

पानी �ा� नह� हो रहा है। साथ ही ह�रके बैराज पर ि�थत इंिदरा गाधंी फ�डर के हैड व�स� रगेलेुटर क� 

�मता 15,000 �यूसेक से 18,500 �यूसेक बढ़ाये जाने हेत ु भी भारत सरकार के मा�यम से पजंाब 

सरकार को िनद�श देना अपेि�त है तािक बाढ़ जल क� �ित को रोका जा सके और वो पानी राज�थान क� 

जनता के काम आ सके। 

भारत सरकार को राज�थान क� िव�ततृ भौगोिलक ि�थित व म��थल को दखेते ह�ए राज�थान के 

लंिबत जल िववाद� का ज�द से ज�द िन�तारण करने क� ज�रत है तािक राज�थान म� पानी क� कमी 

काफ� हद तक दूर क� जा सके। इसके िलए के�� को सबंिंधत रा�य� के साथ भी बैठक करके ज�द िनण�य 

लेना पड़ेगा। अ�यथा वष� से लंिबत ऐसे मामल� के कारण राज�थान को उसके हक व िह�से का पानी 

उपल�ध नह� हो पाएगा।  
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(xxii) Regarding start of several flights from Belgaum 

 

SHRIMATI MANGAL SURESH ANGADI (BELGAUM): Sir, Belgaum airport in the 

State of Karnataka has the distinction of being one of the oldest airports in the State, 

having been established and operated since pre-Independence era. 

 The city Is educationally forward with the establishment of the Visvesvaraya 

Technological University (VTU) and Rani Channnamma University (RCU). Besides 

having several engineering colleges, medical and dental colleges, the city is 

industrially forward too.  

It has often been the persistent demand of the Constituency residents for the 

start of daily flight services on routes: (1) Belagavi-Bangalore (morning flight), (2) 

Belagavi-Gorakhpur (Uttar Pradesh), (3) Belagavi-Darbhanga-Gaya (Bihar), (4) 

Belagavi-Shirdi (Maharashtra), and (5) Belagavi-Varanasi with stress for the start of 

cargo services too. 

The potential for further growth of the IT and BT Companies herein is 

exponential and the city is also a hub of industrial activities. Besides, many people 

from North Karnataka visit the holy shrines situated in North India frequently. 

Belagavi airport has been chosen under UDAN Phase-3 and more than thirteen 

air services are already found operational. Hence, I request the hon. Minister of Civil 

Aviation to please look into the matter towards the early start of the above flight 

services on the said routes along with the start of cargo services. In this regard, I 

sincerely thank our hon. Prime Minister and hon. Civil Aviation Minister. Thank you. 
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WEAPONS OF MASS DESTRUCTION AND THEIR DELIVERY SYSTEMS 
(PROHIBITION OF UNLAWFUL ACTIVITIES) AMENDMENT BILL, 2022 

 
HON. CHAIRPERSON: Item No. 17 – Minister of External Affairs. 

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR): 

Sir, I beg to move: 

“That the Bill to amend the Weapons of Mass Destruction and their Delivery 

Systems (Prohibition of Unlawful Activities) Act, 2005, be taken into 

consideration.” 

Sir, the House is aware that India implements its international obligations 

responsibly and this is recognised by the international community. Weapons of Mass 

Destruction and Delivery Systems Act, 2005 prohibits unlawful activities in respect of 

biological, chemical, and nuclear weapons, and their delivery systems. The initial 

focus was on export controls because we thought at that time in 2005 mainly in terms 

of trade of goods and technologies.  

 In recent years, however, international regulations relating to weapons of mass 

destruction have been strengthened.  In particular, the recommendations of the UN 

Security Council and the Financial Action Task Force (FATF) have mandated 

provisions against financing in relation to these weapons.  Presently, there are no 

specific provisions in the 2005 legislation relating to prohibition or prevention of 

financing.  So, there is a need to amend the WMD Act to do so.   

 The proposed Bill is intended to prohibit financing of prohibited activities under 

the Act or any relevant Act in relation to weapons of mass destruction.  It also 
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proposes empowering the Central Government to freeze, seize or attach funds or 

financial assets or economic resources for preventing such financing or prohibit 

making available such funds and resources.  This Bill is in our national interest.  It is 

in our global interest.  It strengthens our credentials and image.  I commend it for 

consideration. 

HON. CHAIRPERSON: Motion moved: 

“That the Bill to amend the Weapons of Mass Destruction and their Delivery 

Systems (Prohibition of Unlawful Activities) Act, 2005, be taken into 

consideration.” 

SHRI UTTAM KUMAR REDDY (NALGONDA):  Chairman, Sir, thank you for giving 

me an opportunity to speak on the Bill to amend the Weapons of Mass Destruction 

and their Delivery Systems (Prohibition of Unlawful Activities) Act, 2005.  As the 

Minister just stated, the new legislation prohibits the financing of weapons of mass 

destruction and their delivery systems.  We cannot disagree with the Minister on the 

Bill.  But however, I want to make a few observations and suggestions.                             

 The entire Bill speaks about a person, an individual who finances weapons of 

mass destruction.  Probably, you have only amended the original Act and not had a 

look at that.  But I would like to suggest that more than individuals who finance 

weapons of mass destruction and their delivery systems, it is organisations; it is 

countries.  Also, the original Act envisaged largely for Indian citizens and extra-

territorial applications.  But you should now consider that this Act applies to 

foreigners, foreign citizens where we have extradition agreements with the foreign 

countries.  We all know who is financing the terror operations against India.  There is 
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specific information about them regarding financing weapons of mass destruction.  I 

think, FATF has also put Pakistan on the grey list.  The Government of India needs to 

do more about countries financing weapons of mass destruction against India. 

 I would like to bring to the notice of the Minister, through you, that as far as 

weapons of mass destruction are concerned, I have personal knowledge.  I have 

served in the Armed Forces of India.  I have served on both China and Pakistan 

borders as a fighter pilot.  It should be alarming that all of the Pakistani aircraft and 

the modern Chinese aircraft now are delivery systems for any of the weapons of mass 

destruction.  They can deliver tactical nuclear weapons; they can deliver chemical 

weapons.  So, on the one hand, you have the modern acquisitions by Pakistan and 

China and the present aircraft being able to deliver weapons of mass destruction and 

on the other hand, the Indian Air force with a sanctioned strength of 42 fighter 

squadrons has now come down to 28.  I think, the Government should take a very, 

very serious note of this.   

 I would like to also bring to the notice of the Government, through you, that 

weapons of mass destruction were seriously used last in World War II when the cities 

of Hiroshima and Nagasaki were totally destroyed by an atomic bomb.   

 After that, for many decades, countries were afraid to use weapons of mass 

destruction.  But of late, countries are becoming more brazen in using these weapons 

whether it is in Syria or in the present Russia-Ukraine conflict where the Russian 

President himself in his statement asked his nuclear forces to be alert.    

 I think, the Government of India must take note of this disturbing trend. The 

Government of India must also take note of the fact that the weapons of mass 
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destruction -- whether they are nuclear, chemical, or biological -- are now becoming 

far more potent and powerful. I would also like to caution the Government of India that 

drones are now being manufactured to carry weapons of mass destruction. This is an 

alarming situation. Now, we also have a situation where we have instability in our 

neighbouring country. Actually, anything is possible now.  

 Hon. Chairperson, Sir, I would like to mention a few points about proliferation 

financing, which this Bill talks about. Most countries use existing mechanisms against 

terrorism and money laundering to achieve non-proliferation financing. The FATF 

report on ‘proliferation financing’ suggests that countries must also raise awareness 

and help clarify the obligations on individuals, firms, and financial institutions to be 

vigilant to proliferation and proliferation financing as well as provide a basis within the 

country’s legal framework to report suspicious financial activity. The present Bill does 

not mention either.  

In order to fully achieve deterrence against proliferation financing, a level of 

international cooperation is required with respect to extradition. This is to avoid 

creating safe havens for violators of the law, and to ensure mutual legal assistance for 

investigation and prosecution against proliferation financing and against those who 

are financing weapons of mass destruction. However, at present, India has only 

around sixty extradition treaties or agreements with other nations.  

Once again, I would like to mention about delivery systems. Please do not go 

by an earlier definition of delivery systems. Today, all fighter aircraft, in Pakistan and 

China, are capable of delivering weapons of mass destruction. The Government of 

India must take appropriate measures on that.  



06.04.2022  758 
 

Sir, before I conclude, since you were speaking about … (Interruptions) 

SHRI N. K. PREMACHANDRAN (KOLLAM): …. the Indian aircraft are not capable of 

that. … (Interruptions) 

SHRI UTTAM KUMAR REDDY: I cannot say that. … (Interruptions). Before I 

conclude … (Interruptions) 

SHRI N. K. PREMACHANDRAN: A doubt is being raised that the Indian aircraft are 

not capable of that. … (Interruptions) 

SHRI UTTAM KUMAR REDDY: At present, India’s nuclear policy does not permit 

tactical nuclear weapons.  

 We are talking about weapons of mass destruction. We are talking about 

financing of weapons of mass destruction. From its inception, the institution of the 

National Security Advisor and the Deputy National Security Advisor is being somehow 

restricted to the Indian Foreign Service or Indian Police Service. It would be very 

appropriate if a military expert will also be the NSA or, at least, the Deputy NSA of this 

country. Thank you very much. 

कन�ल (सेवािनवृत) रा�यवध�न राठौर (जयपुर �ामीण): सभापित जी, आपने मझेु ‘िद वैप�स ऑफ मास 

िड���शन एडं िदयर िडलीवरी िस�ट�स’ (�ोिहिबशन ऑफ अनलॉफुल ए�टीिवटीज) अम�डम�ड िबल पर 

बोलने का अवसर िदया, इसके िलए आपका ध�यवाद। 

 महोदय, आप इमेिजन क�िजए िक एक थका ह�आ इंसान पूर ेिदन काम करके घर जा रहा हो और 

अचानक िबना िकसी धमाके से, िबना िकसी आग के 11 लोग मर जाए ंऔर साढ़े पाचं हजार लोग गंभीर 

�प से घायल हो जाए।ं ऐसा ह�आ, टो�यो के सब-वे के अंदर सरीन गैस केिमकल एज�ट लीक होने से ऐसा 

वहा ंह�आ। It was a terrorist attack. यह सभंव है और भारत म� भी हो सकता है। यह श�ु क� बात है िक 

वहा ंजो केिमकल एज�ट इ�तेमाल ह�आ था, वह पअुर �वािलटी का था। यिद वह बह�त पोट�ट �वािलटी का 
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होता, तो बह�त तबाही मच जाती। उसी तरह 9/11 को अमरीका पर अटैक ह�आ और उसके बाद अमरीका 

उससे उभर रहा था, उसके बाद लोग� के घर� म� िच��या ंआनी श�ु ह�ई ं। जो भी िचट् ठी खोलता था, वह मर 

जाता था। उसके अंदर ए��े�स ले�ड लैटर था। ऐसा भारत म� भी हो सकता है। देश क� सरकार क� 

िज�मेदारी देश के नाग�रक� को सरुि�त रखने क� होती है। 

 इसीिलए यह जो अम�डम�ट िबल आया है, यह इस देश को सरुि�त करने के िलए आया है। छोटा 

रा��, रोग नेशन या कोई इंटरनेशनल टेर�र�ट �पु, वे यह सब करने क� सभंावना रखते ह� और यह जो 

कैिमकल एज�ट्स, बायोलॉिजकल वेप� स होते ह�, इनक� मै�यफैु�च�रगं बह�त साधारण तरीके से होती है। 

आप िकसी भी �रटेल �टोर पर जाइए, वहा ंसे अलग-अलग चीज� को खरीदकर और उनको जोड़कर आप 

केिमकल एज�ट बना सकते ह�। इसीिलए इस िबल को लाया गया ह,ै तािक इसे रोका जा सके। यह जो वेप�स 

ऑफ मास िड���शन है, इसका इ�तेमाल भी अन�ेिड�टेबल होता है। यह कहा ंतक, िकस दूरी तक न� 

करगेा, िकतनी तबाही मचाएगा, इसका पहले से कोई एनािलिसस नह� िकया जा सकता है। आप तलुना कर� 

िक यिद आप गोली चलाते ह� तो वह सही िनशाने पर एक जगह जाकर लगती है, लेिकन वेप�स ऑफ मास 

िड���शन कॉबेटे�ट्स और िसिविलय�स म� कोई फक�  नह� करते ह�। ये बड़े पैमाने पर तबाही मचाते ह�, 

उसके बाद ये इको िस�टम को बबा�द कर देते ह�। �लाट्ंस, एिनम�स से लेकर पूर ेइको िस�टम को ये बबा�द 

कर देते ह�।  

 सर, ये कैिमकल वेप�स हो सकते ह�, बायोलॉिजकल वेप�स हो सकते ह�, रिेडयोलॉिजकल वेप�स हो 

सकते ह� और �यूि�लयर वेप�स भी हो सकते ह�। इन सबके डेवलपम�ट पर िनगाह रखी जा सके, इनक� 

फाइन�िसगं कैसे हो रही है, उन लोग� पर भी िनगाह रखी जा सके, इसिलए यह िबल लाया गया है। म� अभी 

क� बात नह� करता ह�,ं म� वष� 2014 क� बात करता ह�,ं जब हमारी नई सरकार बनी थी। उस समय एक 

लोक नीित सव� ह�आ, िजसम� यह पूछा गया िक वह कौन सी पाट� है, जो देश क� सरु�ा को सव�प�र मानती 

है? Who are you most confident in national security? 31 परस�ट लोग� ने बीजेपी को मो�ट 

��टेड पाट� कहा, जो देश क� सरु�ा को सव�प�र मानती  है। 
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यह केवल वष� 2014 क� बात है। इसके बाद तो अनेक ऐसे काम ह�ए ह�, जो सरकार ने िकए ह�, 

िजनसे देश क� सरु�ा ह�ई है। मोदी जी का �धान मं�ी बनने से पहले एक इंटर�यू ह�आ था, िजसम� उनसे 

पूछा गया िक जब कोई आतंक� �पु या रोग नेशन हमला करता है, तो आप िकस तरह से जवाब द�गे? 

उ�ह�ने कहा िक म� उ�ह� क� भाषा म� जवाब दूगंा। आज जब सिज�कल ��ाइ�स या एयर ��ाइ�स हो रही 

ह�, ये भारत का उ�ह� के तरीके से जवाब देने का एक उदाहरण है। आज देश िस�योर हो रहा है और 

टेर�र�म के ऊपर जीरो टॉलर�स है। �धान मं�ी जी �ारा इंटरनेशनल एटंी टेरर अलायंस बनाया जा रहा है। 

जो व�ड� ऑडर है, उसम� भारत अपने-आप म� उभर रहा है। बदलती वैि�क �यव�था के अंतग�त भारत 

बदल रहा है।  

DR. FAROOQ ABDULLAH (SRINAGAR): I want to remind that when Shri Vajpayee 

Ji was the Prime Minister, Kargil war took place. It was he who ordered the Air Force 

to strike with whatever weapons they have so that the war could be ended and he 

succeeded. I think, as you were in the Army, you knew how many casualties you 

would have had. It was his decision, master decision, to use whatever you have and 

destroy the enemy in those very bunkers, that were our bunkers, that they were sitting 

in. You must be clear about it. He did it and he did it with firm determination.  

कन�ल (सेवािनवृत) रा�यवध�न राठौर: सर, बदलती वैि�क �यव�था के अंतग�त आज भारत का �थान 

और मजबूत होता जा रहा है। There are possibilities for India to emerge even stronger. भारत 

का मानवता हेत ुहमेशा एक बड़ा रोल रहा है। केवल अभी ही नह�, बि�क सिदय� से ऐसा रोल भारत का रहा 

है। ‘वसधैुव कुटु�बकम’ महाउपिनषद ्म� ऋ�वेद के अदंर िलखा ह�आ है। इसे हम अपने िस�ातं मानते ह� और 

अगर हम पूरी दिुनया को एक प�रवार मानते है, तो पूरी दिुनया को साथ लेकर चलना भी बह�त ज�री है। 

उसी को �यान म� रखते ह�ए �धान मं�ी जी ने न केवल देश क� सरु�ा को मजबूत िकया, बि�क दूसर ेदेश� 

से बात करके इस तरह के िनयम भी बनाने श�ु िकए, तािक एक एटंी टेरर अलायंस तैयार हो सके। ि��स 

देश� म� पूरी दिुनया क� 41 �ितशत आबादी रहती है। वहा ं पूरी दिुनया क� 24 परस�ट जीडीपी है। उनके 
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साथ एक काउंटर टेरिज�म �लान अडॉ�ट िकया गया है। माननीय �धान मं�ी जी ने उ�ह� यह अडॉ�ट करने 

के िलए �े�रत िकया। उसी तरह से जी-20 सिमट के अंदर Comprehensive global strategy to 

combat terrorism and a greater role for United Nations. इसके िलए �धान मं�ी जी ने जोर 

िदया। यूएस के �ेिसड�ट के साथ बायले�ल वाता�, दूसर े देश� के रा��पित और �धान मंि�य� के साथ 

उ�ह�ने बात क�। पूरी दिुनया के अलग-अलग रा��� से इस सबंधं म� बातचीत ह�ई िक िकस तरह से सार ेदशे 

एक� होकर एक एटंी टेरर �लेटफाम� बना सकते ह�?  

उसी का नतीजा है, जब �धानमं�ी जी ने कहा िक यूनाइटेड नेशसं को और मजबूत करना चािहए 

तो आज जो िबल आ रहा है, वह यूनाइटेड नेशसं क� िवचारधारा से आ रहा है, उनक� सोच के िहसाब से 

आ रहा है।  

 �धानमं�ी जी ने 75व� यूनाइटेड नेशसं जनरल असे�बली के अंदर आतंकवाद के ऊपर अपनी 

आवाज उठाई। �मगिलंग ऑफ इ�लीगल वेप�स के ऊपर आवाज उठाई, ��स और मनी लॉि��ंग के ऊपर 

उ�ह�ने अपनी बात रखी। अभी हाल ही म� इंिडया के जो िड�टी, यूनाइटेड नेशन के जो परमान�ट 

�र�ेजे�टेिटव ह�, उ�ह�ने बॉयोलॉिजकल और टॉि�सन वेप�स के ऊपर जो क�व�शन ह,ै उसको और मजबूत 

करने क� बात रखी है। भारत लगातार दिुनया क� ताकत� को �े�रत कर रहा है िक इस तरह के कानून बन� 

तािक आतंकवादी को कह� िछपने क� जगह न िमले। ये जो weapons of mass destruction ह�, ये 

non-State actors, terrorist outfits के पास ये पह�चँ सकते ह� और उससे बड़े पैमाने पर तबाही मच 

सकती है। िजस तरह से म�ने कहा िक अभी तक जो वष� 2005 का कानून था, वह सीिमत था। उस कानून 

को और मजबूत िकया गया है। अब सरकार ऐसे �यि�, जो weapons of mass destruction के अंदर 

शािमल ह�, उनक� फंिडंग के िलए, उनके �ासंपोट�शन के िलए, िकसी भी तरह जो उसम� सि�मिलत ह�, 

उनके अकाउ�ट्स, उनक� स�पि� को ��ज करने क� ताकत रखता है। वष� 2005 का जो कानून था, वह 

बह�त सीिमत था। वह िसफ�  मै�यफैु�च�रगं के ऊपर फोकस था िक जो मै�यफैु�चर करगेा, उसके ऊपर 

कानून लगाया जा सकता है। �या सरकार इंतजार करगेी िक जब तक पूरा का पूरा weapon of mass 

destruction मै�यफैु�चर हो तभी वह उस �यि� के ऊपर कार�वाई कर सके? उसम� तो बह�त देर हो 
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जाएगी। �ोिलफरशेन क� बड़ी सभंावनाय� रहती ह� और इसी कारण से आज यह अम�डम�ट इस िबल के अंदर 

लाया गया है। जैसे म�ने पहले कहा िक Zero Tolerance towards terrorism; Zero tolerance 

towards State aggressors और यह जो weapons of mass destruction ह�, ये बड़े साधारण 

तरीके से बनाए जा सकते ह�। अमे�रका के अंदर एक टे�ट केस िकया गया िक एक िसिविलयन िकस तरह से 

�रटेल शॉ�स पर जाकर इन केिमक�स को इक�ा करके एक वेपन बना सकता है और यह हर तरह से 

सभंावना है िक ऐसा सभंव है और इसीिलए इसको रोकने के िलए यह काननू लाया जा रहा है। शैल कंपनीज 

ह�, छोटी-छोटी चीज� तैयार कर�गी, वह अपने आपम� िवनाश का पूरा वेपन नह� होगा, लेिकन उसका एक 

िह�सा हो सकता है और जब ऐसे कई िह�स� को जोड़ा जाए तो एक वेपन, पूरा का पूरा हिथयार तैयार हो 

सकता है। इसी कारण से िजतनी भी कंपनीज ह�, चाहे छोटी कंपनी हो, बड़ी कंपनी हो, जो भी इन 

केिमक�स को, बॉयोलॉिजकल वेप�स को तैयार कर रही है, उसको रोका जा सके। Money laundering 

and funding of weapons of mass destruction, ये दोन� एक दूसर े से जड़ेु ह�ए ह� और इसीिलए 

फाइन�स के ऊपर िक फाइन�स का �ट �या है, रा�ता �या है, जहा ँ से फाइन�स आ रहा है, कौन �यि� 

इसको फाइन�स कर रहा है, उसके ऊपर फोकस करना बह�त ज�री है। यह एक जीता जागता उदाहरण है 

िक 9/11 के बाद अमे�रका म� बह�त कम आतंक� हमले ह�ए ह� और उसका कारण यही था िक उ�ह�ने �ट 

कॉज को पकड़ा।  

जहा ँपर फाइनेि�सगं हो रही है, उसको पकड़ा और उस कारण से इसको रोका जा सका। इसीिलए 

आज यह वष� 2005 के ए�ट का जो अम�डम�ट आ रहा है, इसके अंदर म�ुय बात यही है िक जो फाइन�स 

कर रहा है, अब उसको िगर�तार िकया जा सकता है, अब उसको सजा िमल सकती है। अब इसके िजतने 

भी फाइनेि�सयस� ह�गे, वे उतने ही शािमल ह�गे, िजतने इसके मै�यफैु�चरस� ह�। यूनाइटेड नेशन रजेो�यूशन 

से यह िब�कुल िमलता ह�आ है, उसी िवचारधारा का है। The proposed amendment aligns with 

the United Nations Resolution 1540 of 2004.  

 महोदय, हम हर तरह से भारत को मजबूत करने के िलए, देश-दिुनया क� जो ताकते ह�, उनके साथ 

िमलकर, यूनाइटेड नेशन क� िवचारधारा के साथ िमलते ह�ए ऐसे कानून बना रहे ह�, िजससे देश के अंदर 
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सभी नाग�रक सरुि�त रह सक�  और कह� इस तरह का हमला न हो, जैसे Nerve gas agents, जैसे 

टो�यो म� ह�आ या Anthrax ह�आ या और कोई नए तरीके से, कोई ि�एिटव तरीके से कोई weapons of 

mass destruction लेकर आए। एफएटीएफ �ट�डड्�स को �यान म� रखते ह�ए यह अम�डम�ट लाया जा रहा 

है। हमारी िनकटता कुछ ऐसे देश� के साथ है, जो weapons of mass destruction के िवचार� के साथ 

चलते ह� और कई बार वे weapons of mass destruction या केिमकल वेप�स या बॉयोलॉिजकल 

वेप�स इ�तेमाल कर चकेु ह� या इ�तेमाल करने क� सभंावना रखते ह�। इसीिलए हमार ेदेश को पूरी तरह से 

तैयार रहने क� ज�रत है िक हम हर हद तक अपने नाग�रक� को सरुि�त रख सक� । आज जो यह अम�ड 

िवदेश मं�ालय लेकर आया है, म� उ�ह� इसके िलए बधाई देता ह� ँऔर इसका समथ�न करता ह�।ँ 

SHRI A. RAJA (NILGIRIS): Mr. Chairman Sir, I thank you for the opportunity that has 

been given to me to comment upon Weapons of Mass Destruction and their Delivery 

Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022. 

 Sir, I am happy that the Government has brought the Bill to strengthen the 

earlier legislation which was brought during the UPA Government in 2004 and 2005.   

I recall India’s role in the domain of disarmament.  Ever since Independence, 

India’s Foreign Policy has been in pursuit of global nuclear disarmament.  In 1998, at 

the Special Session of the United General Assembly on Diasarmament at New York, 

the then Prime Minister, Shri Rajiv Gandhi, gave a proposal to the United Nations for 

a phased elimination of nuclear weapons in a time bound framework.  But that 

attempt did not succeed since some of the countries were not cooperating at that 

time.  Since then, time and again, we proved India’s status, though we got the status 

as nuclear weapons State, and we did not mitigate our stand that our objective is 

nuclear weapon free world.  
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Sir, India all along advocated International Non-Proliferation Agreement under 

which countries would agree to stop production of fissile material to be used as 

weapons but all the attempts including the proposal that was made by the then Prime 

Minister, Shri Rajiv Gandhi, were futile since the States which were declared as 

nuclear weapon power States were not willing to accept some of the terms which 

were proposed by Shri Rajiv Gandhi at that time.  

In 1972 and 1998, we have come across some exercises like that of Pokhran 

but that does not give any impression about us that we are not against disarmament.  

We proved that all our efforts in this nuclear domain is only for our security and 

integrity. 

Sir, the Bill is aimed to fulfil a limited purpose, namely, to prohibit financing of 

any activity in relation to weapons of mass destruction and freeze such accounts if 

any.  That is the provision available in the Bill.  As such, it is completely consequential 

to the earlier legislation.  Everybody in the House has welcomed it.  There is no 

deviation in that stand.   

On the other hand, using this occasion, I want to touch some information on the 

Non-Proliferation Treaty.  Though we are not party to that, in letter and spirit, off the 

record, we are abiding by the NPT. Even when we are not a member of the NPT, we 

are strictly following the Treaty.  I want to recall some memories, as such. 

What type of tangible achievements are going to be made by these legislations 

passed by India or any other country under the NPT or non-NPT? That is the 

apprehension in the mind of everyone. What is the mechanism available to holistically 

implement a legislation passed by the respective Parliament of the State which really 
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wants to have peace, irrespective of the political entity of the State? That is the 

question.  

My friend from the National Indian Congress says that we are not having 

adequate mechanism in terms of aircraft and other mechanisms to curb this menace.  

But when we are making a legislation like this, to implement such a legislation, what 

type of a Treaty are we going to enter into with other countries?   If other countries 

would not be in line with this legislation, what will be the purpose or solution of this 

legislation?  I have my own doubt about it.  

 Sir, what did America do in Iran in the name of proliferation? In the name of 

proliferation, America entered into Iran and did all the inhumane activities. Mass 

destruction was done in the name of proliferation. Nobody could stop it. Now, what is 

happening in Ukraine? Russia cannot be stopped by America. America did a wrong 

thing in Iran and the same wrong thing is being done by Russia. But both the 

countries are silent. The entire humanity is in peril.  

 That is why, I want to submit my own apprehension before this House. I want to 

invite the attention of the hon. Minister through you, Sir, that just making legislations, I 

think, cannot be a holistic approach to curb the menace. Let some international 

treaties be initiated by the United Nations.  

 My learned friend, the hon. Minister, is having a rich experience through his 

service in various countries. He might have met with many Ministers, many political 

heads of countries across the world. He must have witnessed many incidents in 

respective countries where he worked. Yes, State-wise legislation is essentially 

needed. But what is needed more is a collective and holistic mechanism through the 
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United Nations or any other forum not only to curb the menace but to implement this 

type of legislation in a proper manner irrespective of State boundaries. That has to be 

addressed properly.  

 Sir, what type of hypocrisy is being perpetuated in North Korea by America? 

There are many incidents in the world. What is happening in Ukraine? Countries 

including America have become helpless to address these issues. There are 

hundreds of incidents of pilferage in black market by the underworld of passing 

nuclear knowledge, materials and equipment. The hon. Minister might be aware of all 

these things. Sir, as reported, there are about 34,500 nuclear weapons at present in 

50 countries excluding the weapons with the terrorists. As the House is aware, a few 

years back, a Pakistani nuclear scientist had stirred the issue of transfer of technology 

of nuclear weapons by proliferating them to the other countries. The world has 

witnessed this. What happened after that? A new emerging situation and an emerging 

challenge about the proliferation has arisen as a scientist of a neighbouring country 

has violated the commitment given to us by Lahore Declaration.  The hon. Minister 

must be aware of what Lahore Declaration says. That was signed by the then Prime 

Minister Shri Atal Bihari Vajpayee and Shri Musharraf. I am quoting from the Lahore 

Declaration: “The two sides will engage bilateral consultation on nuclear doctrines to 

development confidence building and to avoid conflicts between us”.  

 This Declaration was signed by the then Prime Minister Shri Vajpayee and Shri 

Musharraf. Was it abided by Pakistan? Bilateral talks, agreements, treaties, 

diplomatic relations at the Minister level or at the Ambassador level or the Secretary 

level – all these have become a mockery now-a-days. That is why, the Government 
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has to think what type of mechanism we can put forth before the United Nations to 

address these issues in a holistic manner.  

 Sir, there is a big market of nuclear trafficking as the United Nations report 

says. The report suspects that there are underworld operations behind it. But still, 

there is no holistic approach. A few years back, the United Nations Security Council 

requested all the States to adopt measures to criminalise the assistance of acquiring 

weapons of mass destruction. I think that this Bill has been brought to fulfil this 

obligation of United Nations Security Council.  I wish I am correct in this regard. For 

this reason, I welcome the efforts of the hon. Minister and the Government.  

 Sir, I conclude with the words of the former Prime Minister Dr. Manmohan 

Singh. In his first address to the nation, he said: 

“India is a responsible nuclear power. We will continue to work to prevent 

proliferation of weapons of mass destruction. At the same time, we remain 

committed to the goal of universal nuclear disarmament.”  

Sir, I am happy this Government is keeping the commitment which was given 

by Dr. Manmohan Singh without any reservation and criticism. 

PROF. SOUGATA RAY (DUM DUM): Mr. Chairman, Sir, I rise to speak on the 

Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful 

Activities) Amendment Bill, 2022. This Bill has been brought forward in the interest of 

national security and national interest. So, we support the Bill. 

 Sir, this Bill is formed out of the recommendations of the Financial Action Task 

Force (FATF) to prohibit financing of terrorist activities. It empowers the Central 

Government to freeze, seize or attach funds or other financial assets or economic 
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resources for preventing such financing; prohibit making available funds, financial 

assets or economic resources for any prohibited activity in relation to weapons of 

mass destruction and their delivery systems. 

 This Bill has been brought forward in a hurry because only on 4th April, the 

United Nations, meeting at Geneva, expressed deep concern over proliferation of 

weapons of mass destruction. Our Permanent Representative Dr. Pankaj Sharma 

said that India has been drawing the attention of the world towards these threats and 

the need to strengthen international cooperation to address them through its annual 

consensus. He said: “We are deeply concerned about the proliferation of weapons of 

mass destruction and their delivery systems, which endangers international peace 

and security”. 

 Sir, the whole theory is about a terrorist getting his hands on weapons of mass 

destruction. What are weapons of mass destruction? They are, nuclear, radiological, 

biological or chemical weapons. The weapon of mass destruction was last used in 

Hiroshima and Nagasaki in 1945. Since then, though the world has seen many small 

wars, weapons of mass destruction, which kill millions of people in minutes, have not 

been used. This is called Mutually Assured Destruction (MAD) and, that is why, 

nobody goes for it. But now, there are eight countries in the world, China, Russia, 

North Korea, Pakistan, India, France, UK and USA which have got weapons of mass 

destruction. This includes India and Pakistan and five of these countries are 

signatories to the Non-Proliferation Treaty (NPT). India has not been a signatory to it. 

We have always cited our own security concern and, that is why, we have not signed 
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the NPT, though we are for disarmament. Mr. Raja spoke at length about Shri Rajiv 

Gandhi’s initiative in the matter. 

 Now, the important thing is to ensure the safety of our country in future. We 

may notice that in the 9/11 terrorist attack America had their twin towers destroyed. 

Since then, they set up a new department called, Department of Homeland Security 

and since that time, no major terrorist incident has happened in the United States of 

America.  

 If you go to USA, not as a Minister but as an ordinary person, you would realise 

that they have really tightened their homeland security.  The main point is to tighten 

our own homeland security so that this does not happen. 

 Now, having said that … (Interruptions) 

THE MINISTER OF JAL SHAKTI (SHRI GAJENDRA SINGH SHEKHAWAT): What 

is happening in West Bengal? … (Interruptions) 

PROF. SOUGATA RAY:  That is not very important.  You went to Bengal and lost all 

the seats.  That is why,  that place is always in your mind.  Why do you forget your 

defeat?  You were going around in those villages and you lost all the seats … 

(Interruptions)  Why are you talking about it?  You are now a Minister of the 

Government of India.  You forget about your defeat in Bengal … (Interruptions) 

HON. CHAIRPERSON: Prof. Sougata Ray, kindly address to the Chair. 

PROF. SOUGATA RAY: Yes, Sir. 

 We have gone through this  process long ago.  We remember Pokhran, 1998.  

We remember, just to get out of US sanctions, Jaswant Singh-ji and Strobe Talbot 
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talked for hours together, days together to bring the Americans to understand our 

position with regard to vis-à-vis Nuclear Proliferation. 

 Now, the External Affairs Minister, who as I said, is a diplomat and taciturn, 

does not waste a single word, does not make a single wrong comment, made a 

comment today that the world order is changing.  He said that he will be on the right 

side  of the world order.  I would like to know from the hon. Minister, what world order 

is he talking of, and which side will we be.  Yesterday, I raised some questions.  He 

was busy and I instigated him.  He did not reply.  I asked: “Why has India gone into 

passive diplomacy where our diplomacy consists only of the Prime Minister ringing up 

Putin and Zelensky, and the External Affairs Minister meeting the British Foreign 

Secretary or the Russian Foreign Minister?   

Do we not have anything else?”  Tanks of one country are pummelling another 

country.  Leave aside whether Zelensky is pro-American or Putin is right. We do not 

ask.  But look at the courage that the Ukrainians have shown. Everybody thought that 

Russian tanks would cut through Ukraine like a  knife through butter.  But the people 

in Ukraine have resisted which proves that nationalism is still a force in this world.   

डॉ. िनिशकातं दुबे (गोड्डा) : सर, �या यह कोई तरीका है? … (�यवधान) 

�ो. सौगत राय : �स अटैक करगेा, �या यह अ�छा है?… (�यवधान) 

माननीय सभापित : आप अपनी बात रिखए। 

… (�यवधान) 
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�ो. सौगत राय : सर, इस … को रोिकए। 

 Sir, I am saying that we should not take sides.  But I say that when a country is 

being attacked even in today’s day and age, we should sit up and take notice.  

Jawaharlal Nehru would not have been a silent spectator.  India’s Panchsheel does 

not advise being a silent spectator to aforesaid genocide. India must be proactive 

considering her size, her importance. 

 Our diplomacy … (Interruptions) आप लोग� म� से जो भी बोलेगा, म� भी जयशकंर जी को 

बोलने नह� दूगँा आप बड़ा …* बने ह�।… (�यवधान) आप लोग कुछ नह� करते ह�।… (�यवधान) यह जगह 

च�ज करके इधर बैठता है। यह रोज यहा ँपर …* करता है। �या ऐसा ही होता है? …* … (�यवधान) 

माननीय सभापित: आप अपनी आवाज को थोड़ा कम रिखए।  

… (�यवधान) 

HON. CHAIRPERSON:  You are speaking on an  international relations. 

PROF. SOUGATA RAY:  Why should a Minister disturb me? … (Interruptions) 

माननीय सभापित: आप ऐसी बात नह� बोिलए िक इंटरनेशनल �रलेशन म� कुछ कड़वाहट हो। अभी आप 

अपनी बात रिखए। 

… (�यवधान) 

PROF. SOUGATA RAY: I shall not be cowed down by any threat.  I am addressing 

you. 

माननीय सभापित: आप ऐसी बात नह� बोिलए िक इंटरनेशनल �रलेशन म� कुछ कड़वाहट आए। आप 

अपनी बात रिखए। 

                                    
 Not recorded 
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PROF. SOUGATA RAY:  Sir, I am slowly in a process of concluding my speech.  I 

started my speech by supporting this Bill.  I started by praising Mr. Jaishankar. I said 

that the Foreign Minister must persuade the Government to take a more pro-active 

role in the matter of conflict between Ukraine and Russia. 

16.00 hrs 

 What is wrong in that?  I am again urging him to take a more proactive role in 

bringing the world from the brink of Mutually Assured Destruction (MAD) to having a 

better nuclear-controlled regime.  India is totally silent on this issue.  Only some 

officers go here and there. We have not heard a single statement by the Prime 

Minister on the problem of nuclear proliferation.  We have not had any major 

statement from the Prime Minister on the matter of one country invading another 

country.  Yes, it is said that Foreign Policy is ‘enlightened self-interest’.  I know that.  

We have read what Machiavelli said but Foreign Policy is not Machiavelli alone. 

Foreign Policy is also Panchsheel and Gautam Buddha’s teaching. We are a 5000-

year-old country.  We must have a proper Foreign Policy.  That is why, Sir, again, I 

am assuring the Minister our full support in any further efforts he may take towards 

the activities of rogue states, rogue individuals, and criminals who tend to use 

weapons of mass destruction.  But, let me tell you, Sir, that on the internet they are 

showing a method in which a college boy can assemble together a small nuclear 

device.  The point is not that but the point is to have vigilance.  Abraham Lincoln said 

that eternal vigilance is the price of liberty.  Are you vigilant enough?  Do we keep 

track of who is doing what in the country?  That is the important thing.  We must 

defend ourselves.  
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 Lastly, Sir, I will stop by quoting two lines by John Donne, the famous poet, 

quoted in Ernest Hemingway’s ‘For Whom the Bell Tolls’.  He said: 

Any man’s death diminishes me, 

because I am involved in mankind; 

and, therefore, never send to know for whom the bell tolls; 

it tolls for thee. 

 When somebody else is attacked, I feel the bell is tolling for me.  We also have 

to defend our heights in Galwan or in Pangong Lake.  We have to defend our areas in 

Arunachal.  We have to find out friends who defend us in this difficult situation and 

that should be the crux of our Foreign Policy.    

 With that, Sir, I support the Bill and thank you for allowing me to speak.  

HON. CHAIRPERSON: Thank you very much.  

 Shri Sanjeev Kumar ji.  

SHRI BHARTRUHARI MAHTAB (CUTTACK): Sir, this word … is unparliamentary 

or not. … (Interruptions) 

HON. CHAIRPERSON: It should be removed from the record.  

डॉ. िनिशकातं दुबे : सर, ये बार-बार अपने भाषण म� कहते ह� िक म� बार-बार अपनी सीट च�ज करता ह�।ं… 

(�यवधान) ये इतने सीिनयर ह�, इनको पता ही नह� है िक िकसी म�बर ऑफ पािल�याम�ट क� कोई सीट, 

केवल कैिबनेट िमिन�टर को छोड़कर और अपोजीशन के कुछ…(�यवधान)  

�ो. सौगत राय : कभी उधर बैठते ह�, कभी इधर बैठते ह�।… (�यवधान) 

डॉ. िनिशकातं दुब े:  वह मेरी इ�छा है। वह चेयर तय करगेा।… (�यवधान) 

                                    
 Not recorded 
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माननीय सभापित : �ी सजंीव कुमार जी।   

 DR. SANJEEV KUMAR SINGARI (KURNOOL): Thank you hon. Chairperson for 

giving me this opportunity to speak on the Weapons of Mass Destruction and their 

Delivery Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022, on behalf 

of YSRCP.   

 Sir, this Bill seeks to amend the principal Act of 2005.  The proposed 

amendment states that no person shall finance any activity which is prohibited under 

this Act, or under the United Nations (Security Council) Act, 1947 or any other 

relevant Act and the Government of India shall have powers to freeze attach the 

assets of such person or organisation, indulging directly or indirectly in such unlawful 

activities. 

 Sir, the main objective of the Bill is to prevent unlawful activities relating to 

biological, chemical and nuclear weapons including export of weapons or transfer of 

technology to anti-social elements.  

 Sir, YSRCP supports the proposed amendments because they are related to 

national security and the security of mankind.  

 Sir, I would like to speak in Telugu. 

While thanking our Honourable leader Shri YS Jagan Mohan Reddy and 

people of Kurnool for giving a person like me from ordinary family, this opportunity to 

speak in Parliament which is a Temple of the democracy. On behalf of YSRCP, I 

would like to express my views. Recently, United Nations Security Council (UNSC) 

                                    
 …* English translation of this part of the speech originally delivered in Telugu. 
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has come out with guidelines against use of Weapons of Mass destruction. Through 

resolution no. 1540, UNSC has placed responsibility on Member Nations. We need to 

amend our laws in line with International Society. This is our international 

responsibility. Therefore, I feel that today we have this need to amend our law. As per 

the resolution of UNSC, there will be financial sanctions on countries which violates 

law. 

The objectives of this amendment is to punish those who manufacture 

weapons of mass destruction, to seize financial sources of those persons or 

organisations which support such unlawful activities, and to see that funds are not 

collected to support such activities. It is commendable that this act which was passed 

in 2005, is being amended now after 17 years.   

Our enemy nations which are not capable of fighting with us are sowing seeds 

of hatred in the minds of disoriented youth of our country and thus indulging in indirect 

war. For such nations, this law should serve as a warning. 

 Our country is moving ahead in disarmament. Because we believe that whole 

world is one family. We want everyone to prosper. We want that nuclear weapons are 

wiped out from the world. This amendment is an effort in that direction. India is 

committed to ‘No first use’ policy when it comes to use of Nuclear weapons. Even 

though we are capable of retaliation against hostile countries which may attack us. 

We still wish peace. Our country is fighting terrorism for so many decades. If terrorists 

get hold of weapons of mass destruction, we all know the consequences. We should 

respect the resolution of United Nations and also make other countries to honour this 

resolution. 
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 Sir, we should talk about biological weapons in this context. COVID pandemic 

should be considered as a biological warfare. Before a virus infects a human being, it 

should first infect an animal. After multiple mutations in animals, that virus would 

infect human beings. No one could prove that Covid was infected through animals. It 

is believed by intelligentsia that American Scientists and Chinese Lab were 

conducting some experiments, which accidently resulted in Corona pandemic 

throughout the world. We witnessed how humanity suffered during Corona pandemic. 

Due to scarcity of oxygen, we lost lakhs of lives. I would like to inform the House that 

Corona is known to mankind for the last 60 years. There were many diseases which 

were treated successfully. But there are many diseases which are far more 

dangerous than Corona. Whether we are prepared for any such biological warfare in 

future? Only due to lack of oxygen, we lost lakhs of lives. We need to have an aim 

and strategy in place, to face any such crisis in future. In this direction, we need to 

strengthen our basic health infrastructure, by having adequate quantity of oxygen, 

ventilators and medicines at village level as well. This should be our plan. 

 By mere passage of these bills, we should not assume that we are capable of 

handling any crisis. Like a knee jerk reflex, we witnessed intense suffering due to 

Corona pandemic, therefore we should be prepared for such unforeseen perils in 

future so that we can manage them efficiently. 

 I have a question in my mind for the last 40 years and I would like to seek an 

answer from the respectable members of the House. India was a slave for more than 

1000 years, under foreign rule. The main reasons were, we do not have modern 

weapons then. There was no unity amongst 750 kings in India. But now the situation 
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is different. We are an united country. We have powerful weapons with us. Therefore, 

many countries fear our capabilities. I thank Union government for making efforts in 

strengthening our country’s capabilities. 

 I thank, hope of weaker sections and trendsetter Shri YS Jagan Mohan Reddy 

for giving me this opportunity. I also thank honourable Chairman for giving me 

opportunity to speak on an issue of national security.* 

Jai Hind. 

�ी िवनायक भाउराव राऊत (र�नािगरी-िसधुंदुग�): माननीय सभापित जी, आज माननीय मं�ी जी ने द 

वेप�स ऑफ मास िड���शन एडं देअर िडलीवरी िस�ट�स (�ोिहिबशन एडं अनलॉफुल एि�टिवटीज़) 

अम�डम�ट िबल, 2022 लाए ह�, म� इसका समथ�न करने के िलए खड़ा ह�आ ह�।ं 

 महोदय, आप जानते ह� िक हमार ेदेश म� िजस तरह से आतंकवादी गितिविधया ंबढ़ती जा रही ह�, 

ऐसी गितिविधय� म� कई भारतीय� क� जान� चली जाती ह�। िसफ�  हमार ेदेश म� ही नह� पूर ेिव� म� आतंकवादी 

गितिविधया ंहो रही ह�। इससे देश म� जो हलचल मच जाती है, इस पर काबू करने क� आव�यकता है। वेप�स 

के इ�तेमाल से पूरी दिुनया को परशेान करने क� कोिशश हो रही है, इस पर काबू करने क� आव�यकता है।  

महोदय, म� मं�ी महोदय का आभार �य� करता ह� ं िक आपने भारत सरकार क� तरफ से 

इनीिशएिटव लेकर िबल पेश िकया है। म� चाहता ह� ंिक दिुनया म� शािंत और सरु�ा का िनमा�ण करने के िलए 

भारत ऐसे ही आगे बढ़ता रहे। इस िवधेयक के मा�यम से वष� 2005 के 17 साल परुाने कानून म� पहली बार 

सशंोधन िकया गया है। इस िवधेयक के मा�यम से सामूिहक िवनाश यानी मास िड���शन हिथयार, जैसे 

परमाण,ु रिेडयोलॉिजकल, रसायिनक, जैिवक और अ�य उपकरण� के गैर-कानूनी उपयोग पर अंकुश लगाने 

का काम होने वाला है। 

 महोदय, सयं�ु रा�� प�रषद ्म� नेशनल िस�यो�रटी काउंिसल क� ओर से अहम िनण�य िलया गया ह ै

िक 17 साल परुाने कानून म� सशंोधन कर� और नए सझुाव लाकर नई िदशा क� ओर बढ़�। अब इसक� 

आव�यकता का िनमा�ण हो चकुा है। जैसे सौगत दा ने कहा िक सामूिहक िवनाश यानी मास िड���शन के 
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हिथयार िजनके पास ह�, वे आठ देश ह�। उ�ह�ने खदु िड�लेयर िकया है िक उनके पास ऐसे वेप�स ह�। इन 

आठ देश� म� चीन, भारत, �ासं, उ�र को�रया, पािक�तान, �स, यनुाइटेड िकंगडम और अमे�रका ह�। इन 

देश� ने खदु िड�लेयर िकया है िक जब िव� म� शािंत बनाए रखने क� आव�यकता पैदा होगी तो िवनाशकारी 

अ�� का नाश करने को तैयार रह�गे। इसम� भारत देश भी है, यह हमार ेिलए गव� क� बात है। 

 महोदय, िवधेयक म� जैिवक, रसायिनक और परमाण ुहिथयार� क� िववरण �णाली से सबंिंधत गैर-

कानून गितिविधय� को शािमल िकया गया है। सामूिहक िवनाश के हिथयार� और उनक� िवतरण �णािलय� 

क� रोकथाम के िलए साम�ी, उप�म और �ौ�ोिगक�करण िनया�त पर िनयं�ण रखने के िलए एक�कृत 

कानूनी �ावधान करने क� आव�कता है। सब देश� को खदु पर कं�ोल करना चािहए, गैर-कानूनी कार�वाई 

नह� करनी चािहए, आतंकवादी कार�वाई नह� करनी चािहए, ऐसे म� सपोट�  नह� करना चािहए, �ो�साहन नह� 

देना चािहए और पाबदंी लगानी चािहए। सब देश� को यह िन�य करना चािहए। इस िदशा म� भारत देश आगे 

जा रहा है, यह सबसे बड़ी बात है। अतंरा���ीय सगंठन और यनुाइटेड नेश�स िस�यो�रटी काउंिसल के 

अनसुार सामूिहक िवनाश के हिथयार कम समय म� बड़ी स�ंया म� लोग� को मार सकते ह�। 

 यह अभी िदख रहा है। �स और यू�ेन का य�ु श�ु होने के बाद ऐसे हिथयार� का उपयोग करने से 

िकतनी स�ंया म� मानव जाित का सहंार हो रहा है, वह पूरी दिुनया जान रही है। इसिलए, मास िड���शन 

करने वाले जो वेप�स ह�, उनको िवनाश करने क� आव�यकता का िनमा�ण हो चकुा है।  

 ‘परमाण ु हिथयार म�ु दिुनया का प�धर है’, इस पर हाल ही म� भारत के िवदेश सिचव ने जब 

�ितिनिध�व िकया, तो उ�ह�ने कहा िक भारत देश परमाण ुहिथयार म�ु दिुनया का प�धर है और भारत 

परमाण ु हिथयार� के पूण� उ�मूलन के ल�य म� हमेशा आगे रहेगा। इसके िलए म� उनको बधाई देता ह�।ं 

आतंकवािदय� के हाथ म� कैिमकल हिथयार पह�चंने से अलग-अलग देश� म� िकतना नकुसान होता है, वह 

�स और यू�ेन के य�ु म� िदख रहा है।  

सभापित महोदय, म� इस िवधेयक के मा�यम से कहना चाहता ह�,ं इसके पहले कई व�ाओ ंने भी 

कहा है। 26/11 के हमले म� अमे�रका म� आतंकवािदय� ने ऐसे ही िवनाशकारी वेप�स से उस पर हमला 

िकया था। लेिकन, अपने दशे म� म�ुबई ने भी वष� 1992-93 म� बम �ला�ट देखे। म�ुबई बम �ला�ट म� स�कड़� 
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लोग� क� जान� गई थ�। उसके बाद, 26/11 बह�त बड़ा आतंकवादी हमला था। लेिकन, इस ससंद के बाहर 

भी वष� 2001 म� आतंकवािदय� ने हमला िकया था। आतंकवािदय� के हाथ म� वेप�स आते ह�, वे उस वेप�स 

का द�ुपयोग करके भारत म�, चाहे वह ससंद हो या म�ुबई, कई जगह� पर आतंकवािदय� �ारा हमला करने 

के बाद लोग� क� जान� गई ह�। उसका अनभुव हम सभी म�ुबई वािसय� ने और पूर ेसासंदो ने िलया है। 

 इसिलए, अब ऐसे वेप�स को िड��ॉय करने और पूर ेिव� म� शािंत �थािपत करने क� आव�यकता 

का िनमा�ण हो चकुा है। हमार ेगौतम ब�ु ने जो िश�ा दी है, उ�ह�ने उसम� भी यही कहा है। महारा�� के संत 

�ाने�र ने कहा है िक –  ‘सव� भव�त ुसिुखनः, सव� स�त ुिनरामयाः।’ 

 सबक� भलाई होनी चािहए और सबको शांित से जीने के िलए जागरण होना चािहए। इसिलए, ऐसे 

वेप�स को न� करना आज का एकमा� सदंेश भारत देश के मा�यम से जा रहा है। 

 म� माननीय मं�ी जी का आभार और अिभन�दन करते ह�ए अपनी बात समा� करता ह�।ं ध�यवाद। 

SHRI CHANDRA SEKHAR SAHU (BEHRAMPUR): Thank you, Sir. I rise to speak on 

the Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful 

Activities) Amendment Bill, 2022 brought by our hon. External Affairs Minister. This is 

a very old Act. In 2005 when this Act was passed, it banned only manufacturing of 

Weapons of Mass Destruction.    

Sir, the Bill seeks to provide for provisions against financing of proliferation of 

Weapons of Mass Destruction and their delivery systems so as to fulfil our 

international obligations. The United Nations Security Council’s targeted financial 

sanctions and recommendations of the Financial Action Task Force have mandated 

against financing of proliferation of Weapons of Mass Destructions and their delivery 

systems, and this Bill has been brought in this background.  

 Sir, when it comes to preventing Weapons of Mass Destructions and 

proliferation, we need to be conscious of both State and non-State actors. Money 
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laundering, terrorist financing and financing for proliferation of weapons of mass 

destruction can have negative effects on a country which may include increase in 

violent and organised crime and corruption. From an international perspective, it can 

result in loss of reputation in the international market, loss of donor functioning, loss of 

foreign direct investment and loss of credibility for the financial sector. Therefore, 

identifying, assessing and understanding proliferation financing risks on a regular 

basis is very much essential.  

 Sir, India has always made its position clear on this issue. India opposed 

signing the NPT and CTBT for valid reasons. India had campaigned for imposing a 

ban on nuclear weapons’ testing for a long period. In 1954, India initiated a global call 

at the UN Disarmament Commission for putting an end to nuclear testing and a freeze 

on fissile material production. In 1978 and 1982, at the Special Sessions on 

Disarmament, India proposed banning nuclear testing. In 1988, India introduced an 

action plan for the time-bound elimination of nuclear weapons. However, in 1993, 

India took a different course and opposed the treaty on the ground that it is silent on 

destruction of existing nuclear stockpiles.  

The treaty also does not contain any time-bound programme for destruction of 

nuclear weapons, thereby leaving nuclear disarmament solely to the discretion of 

nuclear weapon States.  

 Sir, India underlined the importance of the Chemical Weapons Convention and 

the Biological Weapons Convention as examples of non-discriminatory treaties in the 

field of disarmament for the total elimination of specific types of nuclear weapons of 

mass destruction. India reaffirms that disarmament is a primary goal of Chemical 
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Weapons Convention and should remain a priority till the complete destruction of all 

chemical weapons is achieved.  

 India is a responsible nuclear weapon State and is committed, as per its 

nuclear doctrine, to maintain a credible, minimum deterrence with the posture of no-

first-use and non-use against the non-nuclear weapon States. At the UN, India 

supports the full and effective implementation of Chemical Weapons Convention and 

emphasises the strengthening of the OPCW to fulfil its important mandate.  

 The present Bill is in our national interest and in accordance with our 

international obligations. I, on behalf of my party Biju Janata Dal, support this Bill. We 

always support any step in the direction of our national security and global peace.  

In fact, our hon. Chief Minister, Shri Naveen Patnaikji has advocated for 

inclusion of ahimsa, that is, non-violence in the Preamble to our Constitution. That will 

strengthen India’s position as a leader of peace.  

 With these words, I support the Bill and conclude. Thank you. 

SHRI RITESH PANDEY (AMBEDKAR NAGAR): Sir, I rise to support the Weapons 

of Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) 

Amendment Bill, 2022. 

16.24 hrs   (Shri Kodikunnil Suresh in the Chair)  

 The Bill, under clause 2, seeks to insert a new section, section 12A which reads 

out that no person shall finance or provide financial services for  any activity which is 

prohibited under this Act, or under the United Nations (Security Council) Act, 1947 or 

any other relevant Act for the time being in force, or by an order issued under any 

such Act, in relation to weapons of mass destruction and their delivery systems. 
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 Sir, I have two small apprehensions on this Bill, and I am sure that through my 

discussion over here, those points would be addressed. In Resolution 1540 (2004), 

the Security Council decided that all States shall refrain from providing any form of 

support to actors that attempt to develop, acquire, manufacture, possess, transport, 

transfer or use nuclear, chemical or biological weapons and their means of delivery, in 

particular for terrorist purposes. The Resolution requires all States to adopt and 

enforce appropriate laws to this effect as well as other effective measures to prevent 

the proliferation of these weapons and their means of delivery to actors, in particular 

for terrorist purposes. 

Nonetheless, detecting proliferation-relevant illicit financing is even harder than 

detecting money laundering or terrorism financing. The risks posed by Weapons of 

Mass Destruction stem not only from ready-made bombs, nuclear, chemical, or 

radiological material but also from dual-use goods and technology that are traded, 

shipped, and used globally. Even the components for nuclear power reactors that 

generate electricity rely on dual-use components and technology that can be used in 

a nuclear weapons programme. You can find these things in laptops, transistors, and 

in instant coffee maker also; the same technology is used, which, sort of, is related to 

the same matter that we are discussing here. A common perception within the private 

financial sector is that proliferation financing controls refer to the implementation of 

country-specific sanctions, for example, those designed to prevent North Korea and 

Iran from tapping into the global financial system for proliferation activities.  

However, country-specific sanctions should be seen as integral but not the only 

part of proliferation financing controls. Financial institutions are aware of UN Security 
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Council resolutions though they are not always well-equipped to implement country-

specific ones. Moreover, sanctions implementation is the limited capacity of financial 

institutions to distinguish proliferation activity. Financial institutions see only a small 

part of data related to a given transaction and they do not have the technical expertise 

to distinguish what is proliferation-relevant and what is not. So, that is a very difficult 

thing for financial institutions to figure out and that is something that has to be taken 

into consideration. 

One of the most important areas for the Government to work upon is on 

informing the private sector promptly to match changes in UN designations of entities 

and individuals. For example, if the UN Security Council designated new entities or 

individuals as proliferators, but a given country failed to update its lists, what happens 

is that these financial institutions continue to trade with these entities because they 

are not made aware of these changes in time. So, that is also something that needs 

to be considered. 

Finally, I would like to say that there are certain practicalities that come into 

these issues and they need to be resolved. Financial institutions use software that 

screens transactions against the lists of UN-designated entities and individuals. In 

practice, such screening systems return a high number of false positives. Basically, 

what that means is that because of name similarities, when you update the list, a high 

number of names come back to this system as false positives and that percentage is 

around 95. So, this is a huge risk. Risk managers spend a lot of time trying to figure 

this out, which is very, very difficult for them. For example, they have to take such 
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high volume of numbers and names, and they have to get into a menial job of 

separating them, which they could use for some other thing. 

On behalf of Bahujan Samaj Party and behen Kumari Mayawati ji, I would like 

to support this Bill. I have one more request. We have not passed a single Bill 

unanimously. There are many Bills that have been passed, and there have been 

support from the Opposition as well. I think such a Bill, when everybody is supporting 

it, कम से कम चेयर को भी सव�स�मित से हम लोग� को सनुना चािहए, �य�िक इसम� हमारा भी हाथ है। 

ध�यवाद। 

DR. FAROOQ ABDULLAH (SRINAGAR): Sir, I have one request. We have hon. 

MLAs from Maharashtra. I think it will be nice if you could welcome them. 

SHRIMATI SUPRIYA SADANAND SULE (BARAMATI): Sir, I stand here in support 

of the Bill that we are discussing today. I would definitely like to quote what the India’s 

stand at the UN is. It says that “they are deeply concerned over proliferation of 

weapons of mass destruction and their delivery system.” The earlier speaker, 

Professor Saugata Babu has already spoken about it at length, but in a synopsis, I 

would like to say that “India supports the full and effective implementation of the 

Chemical Weapons Convention and emphasises the strengthening of the OPCW to 

fulfil its important mandate.”   

Sir, it is very good that we have brought in this Bill and India has always had a 

very good and a positive image of a peace-loving and peace-making country. So, I 

congratulate the hon. Minister for bringing in this Bill. But I would like to bring to the 

notice of the House of what he said. He said that we have come to the “new world 

order”. It is true that the world has changed. There is a book by Mr. WS Carus, called 
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Defining Weapons of Mass Destruction. It is one of the papers where he had said that 

the Centre of Study of Weapons of Mass Destruction, which is a National Defence 

University, has recommended “why do we not expand the scope given how the world 

is changing?”. Even the war today globally is a hybrid war now as we call it. They 

have recommended that India’s definition of ‘weapons of mass destructions’ is for 

nuclear, biological and chemical weapons. So, can we expand it? It may not be 

literally in this Bill. Maybe in the next few months you could consider this. This is my 

request to you. There are these new challenges because of this new world order. Can 

we talk about radiology, talk about high explosives, talk about weapons of mass 

destruction or in fact potentially include CBRN weapons, other means of causing 

massive disruptions such as cyber-attacks, electro-magnetic attacks, munitions? If we 

could make it, I think we will really set a very good order, and a new precedent in the 

world that India is very serious and committed. That is the only suggestion that I 

would like to make. 

 Besides this, I would like to put something on the table. In the larger scheme of 

things, it is a very small example. In Maharashtra recently there was a small power 

crisis in Mumbai city for over three hours. People said it was an act of  hacking. It was 

the electromagnetic system which collapsed.  

This could be a very small trial, we do not know. But for a city like Mumbai to 

have no electricity is a big thing. We did not know how it stopped, how it collapsed. 

There was nothing wrong with the grid. Could it have been an attack? I have no 

evidence to prove it, but this is how the story begins. The only point I am trying to 

make here is, could we consider broadening the definition?  
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Besides this, I would like to talk about some other issue which nobody else has 

mentioned and that is the zoonotic diseases. It is like a pandemic. There is a story 

that COVID-19 was probably an attack on the globe. Could we have a broad 

discussion on this? This is my suggestion to the hon. Minister. What is interesting in 

this entire debate is this. When we brought the nuclear agreement, at that time we 

were sitting on that side and you were in a different role, and there were a lot of 

objections to the agreement. I do not want to get into a tu tu main main on this 

because it is a very serious Bill. I am so glad that the agreement that the hon. 

Manmohan Singh Ji had led at that time to put India on the global map today has 

become a reality. In the Nuclear Suppliers Group, we are a very important part. I 

really want to know from the hon. Minister that with all the new friendships that you 

have made in the last few years, why have we not joined the Group as yet? What are 

we doing to excel our position? America was very positive about it. There were a lot of 

nations which have supported India, but there are nations which have objected like 

New Zealand, Ireland, Austria, China. They have objected to us. Now. What is our 

position with such wonderful relations? I still remember this article. I was too tempted 

and I hope you indulge me with this and take it on a little lighter note or a little banter 

in Parliament, sometimes.  There was a story which I was too tempted to talk about 

today. It says, “They talked, they posed, and they left.” The Indian Prime Minister and 

the Chinese President met 18 times since 2014. I stand corrected, it could be more. 

There were many, many meetings that they have had. I am a big one for dialogue. I 

am completely against any war.  
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 But what has happened to our position by having so many meetings where they 

talked, they posed and they left? What really happened between these three activities 

when they talked, they posed and they left? Something more substantial should come 

out of it. I would like to ask the hon. Minister where this is. 

 Like my colleague, Shri Ritesh Pandey talked extensively about the financing of 

it, I would like to ask this from the hon. Minister. It is a very good Bill. I think that any 

such thing must be stopped. I think that the entire House in one voice supports your 

Bill. The only clarification that I would like to ask is that there is a note in the 

Statement of Objects and Reasons in 5 (b) (i) where it mentions ‘freeze, seize or 

attach funds’. I appreciate it as it is a wonderful thing, but what concerns me and 

more so because it is something very new.  

I am not a financial expert, but I hear so much about the darknet and the crypto, 

and all these funding being done through this. This is not only our problem. It is a 

global problem. Right now, our country has taxed it at 30 per cent. The hon. RBI 

Governor -- and not just the present Governor, but several Governors -- has 

constantly said about this kind of digital money or ‘transaction’ as you called it. Right 

now, I am really confused because it is not legal is what the Government says, but at 

the same time it is taxing it at 30 per cent. There is too much confusion. So, does an 

investor invest in it? I am asking this because tomorrow the Government will say यह 

तो करना ही नह� था। If they are bringing in this into crypto, then it could be an attack 

here, but somebody could be paying in some other country. How are we going to 

‘freeze, seize or attach funds’? This is a completely grey area, which I think we must 

deliberate upon. It is not only about us, but it is a global issue that we need to raise. 
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 Another thing that happened was actually a little embarrassing for us. I respect 

the hon. Defence Minister. He was very gracious about -- I would call it -- the 

‘Brahmos experiment’. It was a mistake that happened. It was a misfire. I know that 

nobody did it intentionally, but the hon. Defence Minister was very kind enough and 

showed such humility to come and say that we will take corrective action and we are 

having an inquiry, but it was not intended at all. But the Philippines has objected to it 

as per newspaper reports. I am quoting all the data that has come in there. I have no 

access to any information. I am going by what the media said. If the Philippines has 

shown concern and if these kinds of situations happen, then how are we going to 

control it? I think we should make it a little more academic also.  

Yes, we support this Bill completely in one voice in this entire House, but we 

must definitely be very careful about the new technology coming in. We all are just 

raising our concerns even if these are just to make sure that it is a flawless Bill, and 

make sure that India is known for what it really is, which is about truth and it is about 

being a partner to everybody, with absolutely no warfare and a peace-loving nation 

like the Mahatma would have wanted it. Thank you, Sir. 

SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir. I rise to support the Bill moved 

by the hon. External Affairs Minister. The objective of the Bill is limited. It seeks to ban 

funding for weapons of mass destruction and gives power to the Union Government 

for appropriate action against the culprits under the provisions of WMD Act. 

Sir, I have a few quick points that I would like to make. Here, I would like to 

appreciate first the foresight of our former Prime Ministers, Shrimati Indira Gandhi and 

Shri Atal Bihari Vajpayee ji, in making India a nuclear State. The reason I say this is 
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because as we see what is happening in Ukraine, which remained a non-nuclear 

country since it believed the assurances given to it by the West and NATO and gave 

up its nuclear arms. But looking at the current situation in Ukraine, a question arises. 

Would Russia have attacked Ukraine if Ukraine had possessed nuclear weapons? 

Conversely, could Russia have attacked Ukraine if Russia did not have nuclear 

weapons with the confidence that it would not be countered by rest of the world? 

The traditional arguments for nuclear non-proliferation have been somewhat 

disproven with this current case. Along with the new world order, we also need a new 

paradigm or a new nuclear doctrine not only to avoid mutually assured destruction 

between nuclear powers, which was the case in earlier days, but also how do we 

assure the non-nuclear countries of their sovereign rights. How do we prevent nuclear 

countries from misusing their nuclear threat to bully smaller non-nuclear countries? 

This needs to be addressed by the world at large, and India has a leading role to play 

in defining this going forward.  

 What is the future of non-proliferation really needs to be carefully examined, 

understood as a new paradigm needs to emerge? 

 One clarification I wish to seek is that the proposed insertion of Clause 12A 

appears to be a little vague. Here, you are saying no person shall finance any activity 

prohibited under this Act or under the UN Security Council Act, 1947 or any other 

relevant Act for the time being in force. I think, this appears to be a bit vague as we 

have not mentioned which are the relevant Acts under which you propose to take 

action.  
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So, I suggest for consideration of the hon. Minister to attach a schedule to this 

Bill and list the Acts, Agreements, Convention, etc.  which come under the purview of 

this legislation.  

 The next point I wish to make is relating to India's full support and effective 

implementation of Chemical Weapons Convention, and strengthening the 

Organisation for Prohibition of Chemical Weapons, and mandate given to it. And, at 

the same time, we are also voicing our support for institutional strengthening of the 

Biological Weapons Convention, and bat for legally binding protocol. But, if you look 

again at the ongoing Russia-Ukraine armed conflict, we have seen umpteen times 

statements coming from Russia about use of chemical weapons, and Ukraine 

claiming that Russia may use biological and chemical weapons at any time. So, does 

it not defeat the very convention and objective which India and other countries are 

pursuing. If signatories to the Convention are blatantly breaking it, then, what is the 

use of this Convention?  

Secondly, we are going to have the Ninth Review Conference of the Biological 

Weapons Convention this year. So, I wish to know what would be the approach of 

India in this Conference, in the light of ongoing Russia-Ukraine conflict. The third point 

I wish to make is about the effective response to a chemical or biological attack, 

particularly on  our citizens. I wish to know  what sort of mechanism we have in place, 

be it relating to detection or providing antidotes or decontaminate and guide people 

not to consume contaminated food and water. I am asking this as we have seen the 

vulnerability of sarin nerve gas bioterrorism attack in Tokyo, where in spite of having 

much better mechanism than India, which showed the vulnerability of civilian 
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population and killed 200 people. So, I wish to know the kind of mechanism and the 

national strategy that is in place in the event of a chemical or biological attack.  

The next point which I want to make, I think, several Members have also asked 

is about the Coronavirus questioning whether it is a biological attack or not. I don’t 

think we have been able to come to any final conclusion on this because China is 

neither sharing any information nor allowing any inspections. There are contradicting 

stories which the hon. Minister is aware of, more than what I could understand. If it is 

a biological weapon, the entire world could do nothing or even come to a conclusion 

that it is a biological weapon, leave alone taking action or imposing sanctions on 

China.  

In such a scenario, I doubt that enactments like these would be of any help. I 

wish to have a response from the hon. Minister on this as well.  

Sir, I feel, today, more than chemical and biological weapons, the world is 

threatened and facing risks posed by cyber weapons, hypersonic missiles, drone 

swarms, pandemic outbreaks, be it manmade or natural. Now, drones are innovative 

and novel delivery of weapons of mass destruction, be it chemical or biological, and 

are operated through artificial intelligence. So, we need to evolve strategies and 

create firewalls against such attacks on India. I am sure the House would like to know 

what efforts are being made by the Ministry in this regard since there is nothing in this 

Bill.  

Finally, I am fully with the hon. Minister and the Government to ruthlessly crush 

financing any activity, which even in any remote possible way, is trying to help any 

activity, to prepare or produce, or help in making weapons of mass destruction, and 



06.04.2022  792 
 
their delivery. But I just wish to seek one clarification. In the pursuit of India's national 

interest and for more benevolent use of such technologies, scientific research must 

have been taking place on such technologies. And, hon. Minister is aware that sort of 

R&D is critical for the country. So, I ask the hon. Minister to simply clarify what the 

Government has done to ensure that such critical research on such technologies is 

not impeded, even unintentionally, due to this legislation. 

          So, Sir, these are some of the issues I thought that I should flag and share with 

the hon. Minister. I request him to look into them and see how best we can strengthen 

this legislation from all corners to protect not only this country but also its Exclusive 

Economic Zone and beyond. Thank you, Sir.  

SHRI MANISH TEWARI (ANANDPUR SAHIB): Mr. Chairperson, Sir, I do not think 

that anybody has a quibble with this Bill. As the hon. Minister Jaishankar explained 

that it is essentially to make us legally compliant with the mandates of the United 

Nations Security Council and the recommendations of the Financial Action Task 

Force, behind the original Bill which this Bill seeks to amend lies an incredible story of 

multi-partisanship that we as a country need to celebrate. It is a story of how we first 

of all created, then nurtured, and sustained our strategic autonomy without giving up 

our principled position towards a world where there is verifiable, universal and 

comprehensive nuclear disarmament.  

This is a story which started at the inception of the Indian nation itself in 1948 

where the Atomic Energy Commission was established. In 1954, we had the Atomic 

Energy Establishment in Trombay which is now called the Bhabha Atomic Research 

Centre which was brought into existence in 1962. This House legislated the Atomic 
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Energy Act and after the 1962, Sino-India conflict took place and the 1964 nuclear 

test was carried out by China at Lop Nur on the 16th October, 1964. We commenced 

our Nuclear Weapons Programme that culminated in the first peaceful nuclear 

explosion in 1974 under the leadership of the then Prime Minister, Shrimati Indira 

Gandhi and then in 1998, when Shri Atal Bihari Vajpayee was the Prime Minister, we 

decided to make the De Jure De Facto by carrying out two nuclear tests on the 11th 

May and 13th May, 1998.  

Why I say De Facto De Jure is because some people would recall the history of 

Operation Brasstacks in 1986 and the Robert Gates Mission in 1990 which essentially 

sent out a very, very clear signal that not only did we have the capacity in the early 

90’s but, unfortunately, so did our western neighbour across the border. But the 

incredible thing, Mr. Chairperson, is that all throughout this long journey, unlike 

Pakistan which opened a nuclear Walmart, – it had a rogue scientist called A. Q. 

Khan who was not only accused but finally even held prima facie guilty by Pakistan 

itself for proliferating nuclear and missile technology – India has been able to maintain 

an impeccable track record insofar as non-proliferation is concerned. I think that was 

the reason why in 2008 when India negotiated the Indo-U.S. Nuclear Agreement 

under the leadership of then Prime Minister, Dr. Manmohan Singh and the Minister 

was I think the then Joint Secretary (Americas) and had played a very important role 

in bringing that agreement to fruition.  

Not only were we the first non-nuclear weapon State in order to be able to 

conceptualise an agreement which effectively smashed the entire architecture of 

nuclear apartheid which was created when the first peaceful nuclear explosion was 
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carried out with the formation of the London Suppliers Group but we were able to also 

get a ‘clean’ waiver from the Nuclear Suppliers Group with regard to that Indo-U.S. 

Nuclear Agreement. And that brings me to a couple of questions which I have for the 

hon. Minister which of course may go beyond the amplitude of this Bill. 

 My first question is that, unfortunately, after the 2008 Indo-U.S. Nuclear 

Agreement and the ‘clean’ waiver that we got from the Nuclear Suppliers Group, we 

do not seem to have made much progress with regard to getting membership of that 

particular organisation. My colleague, hon. Member, Supriya Sule ji, had alluded to 

some of the obstacles that are there in certain countries which are opposing India’s 

membership of the NSG. I would want the hon. Minister to really try and bring this 

House up to speed as to whether there has been any progress between 2018, when 

the Summit was held in Kazakhstan if I remember correctly from the top of my head, 

and 2022 in our efforts to get membership of the Nuclear Suppliers Group. 

 My second point, which was alluded to by some Members of this House, is this. 

We have had this impeccable track record of nuclear non-proliferation. Coupled with 

that we have maintained a very high degree of exactitude insofar as our delivery 

systems are concerned. Given that the recent inadvertent launch of the Brahmos 

missile which landed in Mian Channu in Pakistan which, if you go by reports in the 

public domain, could have not only endangered civilian aircraft which were in the 

vicinity of the trajectory of this missile but also may have invited a retaliatory launch 

given that unlike us our western neighbour actually has a first-use posture, could the 

Minister actually throw light as to what steps the Government has taken after this 
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inadvertent incident to ensure that something of this sort does not get repeated in 

future?  

 My penultimate question is with regard to something strange that I discovered 

while I was researching for this Bill. In the year 2018, in the Bodh Gaya blast case, 

the Weapons of Mass Destruction Act was invoked by the National Investigation 

Agency.  

In fact, they invoked Sections 14, 17 and 19 of the Act. The public reports 

which are there, or whatever is there in the public domain is completely ambiguous 

about really what happened after these Sections were invoked.  

Could the Minister enlighten us whether chargesheets were filed in terms of 

these relevant Sections of the WMD Act? As I understand it, the Weapons of Mass 

Destruction Act is essentially to ensure that there is no proliferation of chemical, 

biological, radiological or nuclear weapons. Since this was the first time that our 

National Investigation Agency had actually invoked provisions of this Act, could the 

Minister enlighten the House as to what has been the progress of those 

investigations?  

 My last point would relate to our no-first-use posture. On the 17th of August, 

1999, after our nuclear test, India had put a draft nuclear doctrine in place, which was 

then formalised on the 4th of January, 2003 by the Cabinet Committee on Security 

Affairs. Since then, we have had a posture of recessed deterrence and no-first-use.  

In the year 2014, just before the elections, in the manifesto which was brought 

out by the Bharatiya Janata Party, if I recall correctly at page 39 in subparagraph, 

there was a certain amount of ambiguity with regard to this no-first-use posture. 
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Subsequently, former Defence Minister Mr. Parrikar, when he was releasing a book, 

had actually gone a little further and really suggested that the no-first-use posture 

possibly could be under consideration. Even the current Defence Minister Mr. Rajnath 

Singh, on the 16th of August, 2019, had alluded to some ambiguity in it after his visit to 

Pokhran. The reason why I am posing these questions is because all this has created 

a consternation. Given the fact that our neighbourhood is extremely becoming 

difficult, it would be enlightening to hear from the Minister as to whether we continue 

to maintain a no-first-use posture or is there any rethink in Government which he 

would like to share with the House?  

 Thank you very much, Mr. Chairperson.  

DR. FAROOQ ABDULLAH: Sir, when Pokhran test took place, Prime Minister Atal 

Bihari Vajpayee took me also along. I would like to say one thing.  

HON. CHAIRPERSON: If you want to speak on this, you can.  

DR. FAROOQ ABDULLAH: We are proud of our scientists. With all the information 

they have, America had no information that India was going to do this test. I think we 

should take note of this and congratulate our scientists that no one in the world came 

to know that we had done these tests. … (Interruptions) 

DR. SATYA PAL SINGH (BAGHPAT): Thank you, Chairman, Sir.  I rise here in 

defence and support of this new amendment Bill, namely the Weapons of Mass 

Destruction and their Delivery Systems (Prohibition of Unlawful Activities) Amendment 

Bill, 2022.  As we know, it was an old Act in the same name which was enacted in 

2005, as many of our esteemed Members have mentioned.  As the hon. Minister 

mentioned yesterday and today also that we are compliant or conforming to the 
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United Nations Security Council’s targeted financial sanctions and the 

recommendations of the Financial Action Task Force which have mandated against 

financing of proliferation of weapons of mass destruction and their delivery systems.  

In view of the above, there is a need to amend the said Act to provide against the 

financing of proliferation of weapons of mass destruction and their delivery systems 

so as to fulfil our international obligations. 

 The Bill seeks to insert a new Section 12A – there is not much an amendment 

in that way – in the existing law which states that no person shall finance any activity 

which is prohibited under this Act, or under the United Nations (Security Council) Act, 

1947, or any other relevant Act for the time being in force, or by an order issued under 

any such Act, in relation to weapons of mass destruction and their delivery systems.  

The Bill would give the Government of India powers to freeze, seize or attach funds or 

other financial assets or economic resources owned or controlled, wholly or jointly, 

directly or indirectly, by such person, or held by or on behalf of, or at the direction of, 

such person, or derived or generated from the funds or other assets owned or 

controlled, directly or indirectly, by such person. 

 I would like to say that this amendment Bill shows the deep commitment of the 

Government of India to our counter-terrorism measures.  I would like to congratulate 

our hon. Prime Minister for the way he has taken the leadership when he took over as 

the Prime Minister of this country, appealing to the world leaders to define the word 

‘terrorism’ and to devise an international counter-terrorism strategy. This amendment 

also shows our commitment to build a strong internal security infrastructure in this 

country.  This Bill also shows our deep commitment to international obligations and 
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conventions.  The Bill also shows our commitment to international peace, security and 

welfare of humanity.  

That is why I would like to congratulate the hon. Minister and the Prime Minister 

of India.  We all know, as has been mentioned earlier, about the devastation and 

destruction that the weapons of mass destruction carry.  We all know the cases of 

Hiroshima and Nagasaki in Japan.  In Hiroshima, it killed 1,40,000 people. In 

Nagasaki, it killed 74,000 people, and the survivors suffered from cancer and other 

ailments in their lives.  Even otherwise also, as some of my friends mentioned earlier, 

there have been some recent incidents.  Col. Rathore was telling as to what 

happened in Tokyo subway in Japan in 1995 and in America in 2001.  Similarly, one 

Chechen terrorist threatened that he had buried a dirty bomb in a Moscow park and 

he will turn Moscow city into an eternal desert.  Similarly, recently, one American 

counter-terrorism official testified before the United States House Permanent Select 

Committee on Intelligence that Al-Qaeda in the Arabian Peninsula has high intention 

to procure chemical weapons and biological devices, particularly in Pakistan and 

Yemen.  So, we cannot say that the threat or the risk is over.  We have to be much 

more vigilant than ever before. 

17.00 hrs 

Hon. Chairperson, Sir, I would also like to share the views of the hon. Member 

Shri Uttam Kumar Reddy. The present Bill mentions about a person. Perhaps, I would 

also like to request the hon. Minister one thing. Now, there are such firms and 

companies. There are also rogue States. Sometimes they try to fund the terrorist 

activities. Smt. Supriya Sule was talking about it.  
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The United Nations Security Council Resolution 1540 talks about the chemical, 

biological, radiological, or nuclear (CBRN) weapons. I would like to ask the hon. 

Minister whether the Government will include it because there is no clarification on 

this issue. Similarly, I would also like to request one thing though it is not directly 

related with his Ministry. It comes under the National Disaster Management Authority, 

which ultimately comes under the Ministry of Home Affairs. I have attended many 

conferences and workshops on CBRN. Basically, those conferences or workshops 

focussed on how to defend ourselves. But unfortunately, even our Disaster 

Management Manual is not very clear. Who will be the first responder? Let us 

suppose that there is a biological attack or a chemical attack. Generally, or 

traditionally, it is the police, which is the first responder for such kinds of emergencies.  

Is our police prepared for such kind of emergencies? Is our police trained or 

equipped to face such a situation? Shri Manish Tewari Ji was also talking about it.  

The Bhabha Atomic Research Centre is a nodal agency of the disaster management 

mechanism. I would like to know whether the Bhabha Atomic Research Centre will 

respond to such a situation. What will really happen? CBRN weapons-related 

disasters are a matter of grave concern for all of us. The whole country is vulnerable 

to such kinds of attacks. How do we prepare ourselves? How do we train our forces to 

tackle such a situation? How do we equip ourselves? Nowadays, we say that the 

NDRF or SDRF will take care of it. But NDRF is not present everywhere. I think, it will 

take a lot of time. I think, this is an issue which should be addressed urgently. There 

should be facilities so as to isolate and decontaminate our patients and victims. There 

is no clarity on that also in our Disaster Management Manual.  
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Hon. Chairperson, Sir, I would like to tell you a story from a book namely ‘Anti-

Gravity Handbook’. In fact, this story had not come to our notice. In 1985, this book 

was published. In the said book, there is a wonderful story as to what really 

happened. In 1965, while Chinese were in occupation of Tibet and Lhasa, they got 

some Sanskrit manuscripts and those Sanskrit manuscripts were sent to Dr. Ruth 

Reyna, an American professor, and a Sanskrit scholar and Indologist. At that time, 

she was on sabbatical at the University of Punjab in Ludhiana. Those manuscripts 

were sent to her for translation. That Professor translated those manuscripts. The 

translation was sent to the Indian Institute of Science, Bangalore and to the Chinese 

as well. Our Indian Institute of Science, Bangalore said that ‘that manuscript was not 

of much use and it could not be used. It is not part of the book that we claim, that is, 

Young Servers’. But after a few years, in the year 1975, the Chinese spoke at a press 

conference that that manuscript was very important and that they were going to use it 

for building interstellar spaceships. Years later, one Prof. A.V. Krishnamurthy, from 

the same Indian Institute of Science, Bangalore said that they believed that some of 

our texts, especially Vedas and Sanskrit texts, have the references of our spacecraft, 

aeronautics, and all these things.  

I would like to ask the hon. Minister whether we can have a study on this in 

order to defend our country and to protect our citizens. Can we study these Sanskrit 

texts so as to find out some defensive mechanisms? Thank you very much. 
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SHRI E.T. MOHAMMED BASHEER (PONNANI): Thank you very much, Sir, for 

giving me an opportunity to speak on ‘The Weapons of Mass Destruction and their 

Delivery Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022.  

 Sir, of course, this is a good move. The scope of this Bill is very limited. This is 

a modification of the parent Act to the effect of including funding also within the ambit 

of the parent Act.  

 Sir, India’s stand was very clear always, now and then. India should stand for 

protecting the national interests, common goodness, and peace of the entire world.  

 Coming to this particular topic, we have always advocated for total 

disarmament.  Our desire and ambition was to become a model to the entire world.  

We have done our level best in this direction. India took the initiative for the 

International Convention to Prohibit the Use of Nuclear Weapon.  

 Sir, in 1988, at the special Session of the United Nations General Assembly on 

disarmament at New York, the then Prime Minister Rajiv Gandhi Ji put forward a 

comprehensive action plan based on this subject.  

 Sir, the original Bill in 2005 was moved by the then External Affairs Minister 

Shri Natwar Singh. Our stand was very clear. Nuclear power can be used for security 

of the nation, development of the nation but at the same time, we were deadly against 

the misuse of it – whether it is chemical weapon, biological or toxic weapon. That was 

our clear stand.  

 Sir, we should be proud of our leaders.  Our country should be really grateful to 

our former leaders.  They always took a bold step.  We have to appreciate them for 

their farsightedness.   
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 Rajiv Gandhi Ji’s Ministry has shown farsightedness, commitment for peaceful 

coexistence, and world peace.  

 Sir, my tributes to such great leaders on this occasion. It may be noted that 

India has also an institutionalised mechanism to prevent unlawful access to such 

weapons and their delivery system.  

 Use of nuclear energy is a useful thing and at the same time, we have to 

handle the misuse of it and we must treat it with high-handedness.  

 Many learned friends were speaking about the consequences.  If nuclear power 

is used in a negative manner, we cannot imagine the havoc it is going to make.  It will 

lead to destruction of life and organisms.   

Sir, there are many International Conventions such as Chemical Convention, 

Biological Convention, Toxic Convention and we are all committed to go according to 

that.  

There are many things. I do not want to say much. UN Security Council 

Resolution 1540 requires all States to adopt measures to criminalise assistance to 

non-State actors or to acquire weapons of mass destruction and to put in place 

domestic control to prevent it. Sir, we were taking such an initiative in the past also.  

I would like to say one more thing. Misuse of legislation also is a problem. Last 

time also, when we were discussing about that, we were warning about that.  This 

legislation is very good and everybody will support it. I have no doubt about it.  

Sir, I am concluding by quoting the then External Affairs Minister. ‘I would once 

again reiterate that India is committed to safeguard its security as a nuclear weapon 
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State and to deepen its autonomous scientific and technical capability for meeting our 

security imperatives as well as our developmental goals’.  

Finally, he said: ‘We are committed to ensure that these do not fall into the 

wrong hands, especially the terrorists and non-State actors.  India has an impeccable 

record in this regard and India will continue to work to prevent proliferation of 

weapons of mass destruction’. 

Sir, I would like to conclude by saying that this is a legislation which has to be 

passed unanimously.  Let us hope for the best. Let us pass the legislation 

unanimously.  

With these few words, I conclude.  

SHRI N. K. PREMACHANDRAN (KOLLAM):  Hon. Chairperson Sir, thank you very 

much for giving me this opportunity to take part in the discussion on the very 

important Bill, namely, the Weapons of Mass Destruction and their Delivery System 

(Prohibition of Unlawful Activities) (Amendment) Bill of 2022.  

 Sir, the original Act of 2005 has to be amended. Section 12A has to be 

incorporated by means of which the financing of all these activities -- financing also is 

becoming an unlawful activity in respect of weapons of mass destruction -- can be 

stopped. I fully support this amendment Bill, subject to certain specific clarifications 

from the hon. Minister.  

 Sir, it is well accepted that the weapons of mass destruction are always a threat 

to international peace and security. Nuclear weapons, chemical weapons, biological 

weapons have already been described as weapons of mass destruction by the 

Resolution 1540 of 2004 of the United Nations Security Council. On the basis of that 
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we enacted a legislation in 2005 and that Bill was piloted by the then External Affairs 

Minister, Shri Natwar Singh. That original Act now has to be amended through this 

Bill.  

 Sir, we have had the bitter experience of Hiroshima and Nagasaki. On August 

06 and August 09, 1945, around 66,000 people died instantly and around 1,60,000 

people died because of radiation related diseases by the end of that year. This was 

the level of devastation caused by these weapons of mass destruction. That is why, in 

my opening remarks itself I have stated that these weapons are against international 

peace and security. Under these circumstances, the Disarmament Policy of the 

Government of India has to be highlighted at all the international forums.  

 These were first invented by Germany during the First World War. Weapons 

like poison gas and pressurised tanks which spread deadly toxins over the battle field 

were used by Germany for the first time. Such weapons killed and wounded 

thousands of people during the First World War. All these bitter experiences 

convinced the United Nations to incorporate and adopt this Resolution of 1540 in the 

United Security Council on 28th April, 2004 in Chapter VII. It is still in existence and 

India is a strong votary of the Disarmament Policy. Our policy is also very specific with 

regard to CTBT and NPT.  

We have to protect and safeguard the interests of the country and at the same 

time, we will not use this weapon at first. Such a policy had been framed and is in 

place since Independence. Just a while ago, Shri Basheer Saheb said we have to 

salute our forefathers for devising consistent policies in respect of nuclear 

disarmament.  
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 Sir, coming to the provisions of this amending Bill, I would like to seek a few 

clarifications from the External Affairs Minister. This is meant to stop financing for 

proliferation as well as its delivery. Now, here it says, `if any person’, any person may 

include a company and the definition of a company is according to Section 20 of the 

original Act. So, it is very clear. Section 20 says, `a company includes a group of 

individuals also’. There is no fault in the definition and there is also no harm in using 

the phrase `if any person’. I agree with it. My reservation is this. I would like know 

whether the provisions of the original Act were not sufficient to deal with this subject 

also. I would like quote Section 15 of the original Act. It says, `Punishment for aiding 

non-State actor or terrorist: Any person, who with an intent to aid any non-State actor 

or terrorist contravenes the provisions of Section 9 of this Act shall be punishable with 

imprisonment for a term which shall not be less than five years but which may extend 

to imprisonment for life and also be liable to fine.’ Any person, `with an intent to aid’, 

`Aid’ here means with an intent to finance. So, `financing’ would then mean and 

include involvement in proliferation and delivery of the weapons of mass destruction 

and will come within the purview of Section 15 of the Act.   

 This is an amendment to the original Act.  My question to the hon. Minister is, 

whether or not the amendment is highly required or essential.  There is no doubt that I 

fully support the amendment.  Already the existing provision in the original Act itself is 

very clear but there is no provision to seize the property to which I agree.  

Sir, let me come to section 17.  It says: 

“17. Punishment for violation of other provisions of the Act. - 

1.      Where any person contravenes, or abets or attempts to contravene,…” 
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‘Abets’ or ‘attempts to contravene’ means a person or a company who is 

financing this proliferation of the weapons of mass destruction and their delivery also.   

Here, section 17 will be attracted.  

 I would like to seek these clarifications from the hon. Minister.  Also, section 3, 

sub-clause 4 is very clear.  The applicability of the Act is also very clear.  There is no 

ambiguity in this.  I am only seeking a clarification.  

 Hence, I fully support the Bill. With these words, I conclude.  

SHRI P. RAVINDHRANATH (THENI):  Sir, I would like to support the Bill.  

 Sir, let me first of all take the opportunity to appreciate our hon. Prime Minister, 

Shri Narendra Modi for transforming our nation as a global leader through several 

significant strategic initiatives.  Thanks to the vision and leadership of our hon. Prime 

Minister, India is now playing an active role in being a constructive contributor in the 

efforts to create an international order through reformed multilateralism and human 

centric globalisation.   

 I also wish to appreciate our hon. Minister of External Affairs, Shri Jaishankar 

whose guidance and efforts are helping India secure improved bilateral relations and 

regional stability.  

 Sir, the influence of online media was not that rampant in 2005 when this Bill 

was adopted.  Now, on You Tube or dark web, even a teenager can manufacture a 

WMD sitting at the convenience of their homes, instructed by an insane terrorist or 

even a hostile nation and financed by another in a different nation.  The web of terror 

financing has expanded manifold and it is important that we protect our nation from 

such insane terror or militant attacks.   
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 The United Nations Secretary-General, Antonio Guterres in April, 2020 had 

warned that the pandemic has revived the spectre of bio-terrorism.  He has said: 

“The weaknesses and lack of preparedness exposed by this pandemic provide 

a window on how a bio-terrorist attack might unfold.” 

Preparation is the key. We cannot be complacent and we cannot be preparing 

alone.  Misuse of WMD leading to incidents like bio-terrorism is a global issue.   

India, under the leadership of Prime Minister, Shri Narendra Modi, certainly has 

reasons to be proud of its achievements.  However, in the regional context, India’s 

pride, unfortunately, is also neighbour’s envy.  

In 2008, when the UPA Government was in power, we saw a massive and 

coordinated terror attack in Mumbai.  This was not an attack carried at the borders.  

This happened well within our boundaries, at the heart of our commercial capital.  Of 

course, some attackers were neutralized and some were put behind bars.  But what 

about those who financed them?   Should we believe that they came within our 

boundaries without the support of insiders?  It means that there is a well-oiled 

financial network functioning within our nation and across as well.  

I support this Bill in anticipation that these terror financing networks will be 

wiped off from our country as well as across the borders.  

 I suggest to the hon. Minister that we must encourage the use of technological 

innovations and policies to improve our counter-proliferation efforts. We must be 

prepared to combat the use of new mechanisms of financing these weapons, like the 

use of blockchain technology which supports cryptocurrencies like bitcoin or online 

crowdfunding websites. 
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 Sir, our Government should ensure that periodic assessment of this enactment 

should be there so that we can ensure proper functioning of our multiple agencies 

engaged in this work.  

Sir, I support this Bill on behalf of our Party.  

�ी हनुमान बनेीवाल (नागौर): सभापित महोदय, सदन म� आज सामूिहक सहंार के आयधु और उनक� 

प�रदान �णाली (िविध िव�� ि�याकलाप� का �ितषेध) सशंोधन िवधेयक 2022 पर चचा� हो रही है। मेर े

से पूव�  माननीय सद�य� ने भी िचतंा जािहर क�। िव� का हर �यि� यह िचतंा जािहर करता है। अभी �स-

यू�ेन का मामला था तो भारत म� भी सभी लोग इस बात क� िचतंा कर रह ेथे िक कह� परमाण ुय�ु न हो 

जाए, कह� एक देश दूसर ेदेश पर परमाण ुबम न फ� क दे �य�िक ि�तीय िव� य�ु के समय नागासाक� और 

िहरोिशमा पर जब अमे�रका ने बम फ� के, उस समय वहा ं1,40,000 लोग मर ेथे। आज भी इतने साल� के 

बाद भी जब वहा ंब�चे पैदा होते ह�, तो वे कह� न कह� ग�भीर आनवुािंशक बीमा�रय� का िशकार होते ह�। पूरा 

िव� इसक� िचतंा करता है िक परमाण ु हिथयार का उपयोग न हो। म� माननीय मं�ी जी को इसके िलए 

ध�यवाद दूगंा। 

 महोदय, इस िवधेयक के ‘उ�े�य और कारण� का कथन’ म� आपने बताया िक अंतरा���ीय सगंठन� 

�ारा सामूिहक सहंार के आयधु� और उनक� प�रदान �णािलय� के �सार से सबंिंधत िविनयम� का िव�तार 

िकया गया है, इसके अित�र� सयं�ु रा�� सरु�ा प�रषद ्क� लि�त िव�ीय शाि�तया ंऔर िव�ीय ए�शन 

टा�क फोस� क� िसफा�रश� को सामूिहक सहंार के आयधु� और उनक� प�रदान �णािलय� के �सार के 

िव�� अिधदेिशत िकया गया है। उपरो� को �यान म� रखते ह�ए उ� अिधिनयम को सशंोिधत करने क� 

आव�यकता है तािक सामूिहक सहंार के आयधु� और उनक� प�रदान �णािलय� के �सार को िव�पोिषत 

करने के िव�� िकया जा सके िजससे हम अपनी अंतरा��ीय बा�यताओ ंको पूरा कर सक� ।  

 सभापित महोदय, यह िवधेयक �यि�य� को सामूिहक िवनाश के हिथयार� और उनके िवतरण 

�णािलय� से सबंिंधत िकसी भी िनिष� गितिविध के िव�पोषण से रोकता है और �यि�य� को ऐसी 

गितिविधय� के िव�पोषण से रोकने के िलए के� � सरकार उनके धन, िव�ीय स�पित या आिथ�क ससंाधन 



06.04.2022  809 
 
को ��ज, ज�त या सलं�न कर सकती है। यह �यि�य� को िकसी भी िनिष� गितिविध के सबंधं म� अ�य 

�यि�य� के लाभ के िलए िव� या सबंिंधत सेवाए ंउपल�ध कराने से रोकता है। म� इस िबल का समथ�न 

करता ह�।ं 

 महोदय, म� एक आलेख पढ़ रह था, उसम� जो िलखा था, उस बात को म� सदन म� पढ़ना चाह�गंा िक 

परमाण ुअ�सार छ: दशक� से अिधक समय से दिुनया के िलए बड़ी चनुौती बना ह�आ है, लेिकन इस दौरान 

इस सम�या के �प बदलते गए ह�। खासतौर पर शीत य�ु के ख�म होने के बाद से इसम� काफ़� बदलाव 

आया है। �लोबल �यिु�लयर ऑड�र के �थािपत होने के बाद से सभंािवत ख़तर� और स�ा के सतंलुन म� 

�यापक प�रवत�न ह�आ और इस वजह से पहले क� तलुना म� परमाण ुअ�सार आज कह� अिधक चनुौतीपूण� 

बन गया है। हम� इस स�चाई को �वीकार करना होगा िक �यादातर देश� के िलए परमाण ुहिथयार अंततः 

उनक� सरु�ा से जड़ेु ह� और परमाण ुअ�सार �यव�था क� पेशकश को किमय� के बावजूद इसिलए �वीकार 

िकया गया �य�िक इससे दिुनया खदु को अिधक सरुि�त महसूस करती है।  

इसके साथ इस पर भी गौर करना होगा िक परमाण ुअ�सार के बारगेन का असर कम होने के साथ 

ऐसे देश� क� सं�या बढ़ी है, जो परमाण ुहिथयार क� �मता हािसल करने क� कोिशश कर रहे ह�। शीत यु� 

के दौर म� इस मामले म� िसफ़�  अमे�रका और सोिवयत सघं क� होड़ को लेकर आशकंा रहती थी और लगता 

था िक इस वजह से वैि�क परमाण ुय�ु श�ु हो जाएगा. हालािंक, आज इस खतर ेम� वेपसं ऑफ मास 

िड���शन (WMD) यानी सामूिहक िवनाश के हिथयार, उनके िडलीवरी मैकेिन�म यानी उ�ह� छोड़ने वाली 

�यव�था-तकनीक और परमाण ुआतंकवाद भी शािमल हो गए ह�। इस सदंभ� म� चीन और पािक�तान के बीच 

परमाण ुऔर िमसाइल के �े� म� सहयोग और उ�र को�रया व ईरान म� िमसाइल से जड़ुी गितिविधय� का 

िज़� करना भी ज़�री है। इनम� से हर एक का असर एिशया म� सै�य सतंलुन पर पड़ा है। 

 सभापित महोदय, ताकत के इस खेल से मौजूदा परमाण ु�सार �यव�था �भािवत हो रही है। इसम� 

म�ुय चनुौती यह है िक इस खेल म� नए देश� के पावर हािसल करने के साथ परमाण ुअ�सार से जड़ुी बहस 

कह� अिधक चनुौतीपूण� हो जाती है। नई वैि�क �यव�था म� होड़, �ित�िं�ता, अराजकता और सघंष� बढ़ रह े

ह�। अभी तक हम िजस वैि�क राजनीितक और साम�रक �यव�था को देखते आए ह�, उसक� खास बात कई 
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देश� के बीच गठजोड, िनयम आधा�रत एगेंजम�ट और अंतरा��ीय कानून का स�मान रहा है, लेिकन अब इन 

पर दबाव बढ़ रहा है। दिुनया समझती थी िक अंतररा��ीय उदार �यव�था उसका अिधकार है, जो िक सच 

नह� है। जब तक इसे मौजूदा िस�ातं� और �यव�था के आधार पर मज़बूत नह� बनाया जाता और बरकरार 

रखने क� कोिशश नह� होती, तब तक इसके ख़�म होने क� आशंका से इनकार नह� िकया जा सकता। 

 सभापित महोदय, म� अपनी अंितम बात कहकर ख�म क�ंगा। चूिंक यह िवषय इस िबल का मामला 

नह� है, लेिकन आज लोग अवैध लाइस�स ले लेते ह� और अवैध हिथयार� के मामले िदन� िदन बढ़ रहे ह�। म� 

राज�थान क� बात क�ं तो इसम� राज�थान बह�त बदनाम रा�य रहा है।… (�यवधान) 

 अभी हमार ेएम.पी. साहब बह�त िचिंतत हो रहे थे। म� इनके �े� को अभी छोड़ देता ह�।ँ मै गंगानगर 

को छोड़ देता ह�।ँ गंगानगर िजले म� करोड़� �पये लेकर िज�मेदार �शासिनक अिधका�रय� ने हिथयार� के 

फज� लाइस�स जारी कर िदए। अलवर के अदंर कले�टर के फज� ह�ता�र और महुर लगा कर िजला 

मिज��ेट काया�लय म� डीएम क� नाक के नीचे फज� हिथयार का लाइस�स बनाने का मामला सामने आया 

था। म� इसम� एक सझुाव देना चाह�गँा।  म� आपको एक उदाहरण देना चाह�गँा िक राज�थान के एटीएस ने वष� 

2017 म� ऑपरशेन जबैुदा के तहत दलाल �ोवर को िगर�तार िकया। दलाल �ोवर ज�मू-क�मीर के 

िजलािधका�रय� और हिथयार बेचने वाल� के बीच दलाल का काम करता था। उस समय एटीएस ने उसस े

565 लाइस�स ज�त िकए थे, िजनम� से 93 लोग ऐसे थे, िज�ह�ने कभी ज�मू म� नौकरी नह� क�। वहा ँउनके 

नौकरी-पेशा बताकर लाइस�स िदए गए। िजला कले�टर के अलावा के�� का अपना एक �ितिनिध भी होना 

चािहए। मेरा यह कहना था िक िजला कले�टर लाइस�स बनाता है, लेिकन उसम� हमारा कोई ह�त�ेप नह� 

रहता है। म� चाहता ह� ँ िक िजन लोग� को वा�तव म� लाइस�स क� ज�रत है, वे साल� से कले�टे�रएट म� 

च�कर लगाते रहते ह�, उनको बीस-बीस साल हो गए। लेिकन, िजनको आव�यकता नह� है, वे तीन-तीन 

हिथयार लेकर बैठे ह�। मेरा िनवेदन रहेगा िक इसम� के�� सरकार भी ह�त�ेप कर ेऔर के�� का �ितिनिध 

भी लाइस�स बनाने क� उस कमेटी के अंदर रहे। 
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SHRIMATI APARUPA PODDAR (ARAMBAGH): Mr. Chairman, Sir, I thank you for 

giving me an opportunity to speak on the Weapons of Mass Destruction and their 

Delivery Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022.  

 This Bill is in line with our international obligation under the UN Charter of 

promoting international peace and development. The existing law covers unlawful 

activities relating to biological, chemical, and nuclear weapons and their delivery 

systems, and provides for integrated legal measures to exercise control over the 

export of materials, equipment, and technologies in relation to weapons of mass 

destruction and their delivery systems, and for prevention of their transfer to non-

State actors or terrorists. 

 Sir, India is a responsible nuclear weapon State and is committed, as per its 

nuclear doctrine, to maintain credible, minimum deterrence with the posture of no-first 

use and non-use against non-nuclear weapon States. The parent Act provides 

overarching and integrated legislation prohibiting unlawful activities in relation to 

weapons of mass destruction and their delivery systems. While reiterating India’s firm 

commitment to safeguard its security as a Nuclear Weapon State and its 

undiminished commitment to global nuclear disarmament, the Act seeks to effectively 

translate, at the operational level, India’s commitment to prevent proliferation of 

weapons of mass destruction. 

 Sir, the Indian Government must view nuclear weapons as part of a 

comprehensive national security strategy that includes diplomacy, arms control 

initiatives, and conventional forces to maximise stability and peace in the region. 
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 Cyber warfare technology is another trans-domain capability that is spreading 

rapidly. India’s nuclear weapons-related systems should be ready to respond to cyber 

threats. As India remains particularly vulnerable to biological threats and has a history 

of hostile political conflicts, India needs to take a lead in ensuring the Biological 

Weapons Convention is effective in its aim at curbing use of biological agents or 

toxins. The primary focus of India at the Biological Weapons Convention should be to 

instil and participate in a scientific advisory board on the same lines as the one 

attached to the Chemical Weapons Convention. The board should have scientists 

representing various participating countries, industry, societies, and academics. 

HON. CHAIRPERSON: Please conclude now. 

SHRIMATI APARUPA PODDAR: Sir, I am just concluding. 

 Sir, there should be an immediate reform of DRDO whose top laboratory is the 

Defence Research and Development Establishment located at Gwalior in Madhya 

Pradesh. Since DRDO’s massive failures of its indigenous weapons programmes do 

not paint an inspiring picture, I would want the Minister to clarify how the Government 

plans to revamp production at DRDO. 

SHRI KURUVA  GORANTLA  MADHAV (HINDUPUR): Mr. Chairman, Sir, I thank 

you for giving me this opportunity. 

 Sir, the Weapons of Mass Destruction and their Delivery Systems (Prohibition 

of Unlawful Activities) Amendment Bill, 2022 seeks to prohibit financing of any activity 

in relation to weapons of mass destruction and their delivery systems. The Bill also 

aims to prohibit making available funds, financial assets or economic resources for 
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any prohibited activity in connection with weapons of mass destruction and their 

delivery systems. 

 The Bill seeks to modify the 2005 law – Weapons of Mass Destruction and their 

Delivery Systems (Prohibition  of Unlawful Activities) Act, 2005.  The 2005 Act 

prohibits  unlawful activities including  manufacturing, transport, or transfer and 

delivery of weapons of mass destruction. 

 The Bill bars people from financing any prohibited activity related to weapons of 

mass destruction and their delivery systems. To prevent such financing, the Bill 

empowers the Centre to freeze, seize or attach funds, financial assets, or economic 

resources held, owned or controlled directly or indirectly.  

 The Bill also prohibits people  from making finances or related services 

available for the benefit of other persons connected to any prohibited activity.  

 It is in accordance with the recommendations of the  Financial Action Task 

Force that have mandated against financing of proliferation of weapons of mass 

destruction and their delivery systems as well as the United Nations Security 

Council’s targeted financial sanctions. 

 The need of the Weapons of Mass Destruction Bill, 2022 was felt to fulfil India’s 

international obligations. 

 Sir, I congratulate the Government for bringing this Bill and convey our party’s 

support to this Bill.  With these few words, I conclude.  Thank you. 

KUNWAR DANISH ALI (AMROHA): Mr. Chairman, Sir, I rise here to support the 

Weapons of Mass Destruction and their Delivery Systems (Prohibition of Unlawful 

Activities) Amendment Bill, 2022. 
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 सर, सदन का यह इितहास रहा है िक जब भी इस तरीके का कोई िबल लाया जाता है तो 

सव�स�मित से हम लोग ऐसे िकसी भी िबल को पास करते ह�। मझेु इस बात का फ� है िक गौतम ब�ु क� 

ल�ड से, महा�मा गाधंी क� धरती से हम पूरी दिुनया को अमन-शािंत का पैगाम देते ह�। यह हमार ेदेश का 

इितहास रहा है िक हमने हमेशा ऐसी चीज� के िखलाफ अंतरा���ीय �लेटफॉम� पर बात रखी है। मझेु इस बात 

क� खशुी है िक हमार े जो आज के िवदेश मं�ी ह�, वे कै�रयर िड�लोमैट रहे ह�। उ�ह�ने भी लगातार इसे 

इंटरनेशनल �लेटफॉ�स� पर रखा है। पूरी दिुनया जानती है िक इस तरीके के जो वैप�स ऑफ मास 

िड���शन होते ह�, दिुनया ने देखा है िक िहरोिशमा और नागासाक� म� �या ह�आ? वैप�स ऑफ मास 

िड���शसं के नाम पर इराक के अंदर इतने िदन �या ह�आ? वहा ंकुछ नह� िनकला। म� का�ंलीम�ट करना 

चाह�गंा, हमार ेदेश के पहले �धान मं�ी पिंडत जवाहर लाल नेह� से लेकर �ी नर�े� मोदी जी तक, िजतने 

भी देश के �धान मं�ी रहे ह�, उनके समय म� हमने �यूि�लयर हािसल िकया। �ीमती इंिदरा गाधंी के जमाने 

म� �यूि�लयर टे�ट ह�आ। वाजपेयी जी के जमाने म� भी �यूि�लयर टे�ट ह�आ। शायद उससे पहले वह हो 

सकता था, जो मेरी जानकारी है, वह काफ� पहले तैयार था, लेिकन उस व� के �धान मंि� य� क� आ�टर 

िलबरलाइजेशन �ायो�रटीज़ कुछ और थ� या हमार ेपड़ोसी म�ुक के साथ शािंत बहाल करने क� बात थी, 

इसिलए शायद उसको िडले िकया गया। वाजपेयी जी के टाइम पर पोखरन टे�ट ह�आ। सर, इसम� सी�ेसी 

क� ज�रत है। म� अपने देश के साइंिट�ट्स को का�ंलीम�ट करना चाह�गंा िक उनका यह असली कं�ी�यूशन 

है। हम पॉिलिटिशयंस लोग अपनी पीठ भले ही थपथपाय�, लेिकन सी�ेसी का भी मह�व है। ऐसी सी�ेसी, 

पूरी दिुनया म� िकसी को पता नह� था, देश के अंदर भी िसफ�  तीन लोग� को पहले मालूम था, ऑनरबेल 

�ाइम िमिन�टर वाजपेयी जी, उस व� के िडफ� स िमिन�टर जाज� फना�डीज साहब और �धान मं�ी के 

साइंिटिफक एडवाइजर थे, डॉ. ए. पी. जे. अ�दलु कलाम साहब, िसफ�  तीन लोग� को मालूम था। वह� हम 

देखते ह� िक हमार े पड़ोसी म�ुक के जो �यूि�लयर साइंिट�ट्स थे, उ�ह�ने इसे लीक िकया, वहा ं क� 

टे�नोलॉजी �ासंफर क� और वह ऐसे लोग� के हाथ म� लग गई, जो दिुनया के िलए खतरा बन सकती है। 

लेिकन, हमार ेयहा ंसी�ेसी रही। पािक�तान ने खदु माना िक ए. �यू. खान ने गलती क� है और इनफाम�शसं 
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लीक क� ह�। सभापित महोदय, यहा ं�यूि�लयर स�लाई �पु क� बात आई और �लीन वेवर क� बात कही 

गई।  

जब माननीय मं�ी जी अपना जवाब द�गे तो उस समय इस पर रोशनी डाल�गे। ऐसे हर मामले म� हम 

लोग सव�स�मत रहते ह�। वष� 2008 म� जब हम �यूि�लयर वैवर लेने जा रहे थे, उस समय मनमोहन िसहं जी 

क� सरकार थी, लेिकन उस व� �यूि�लयर वैवर के िखलाफ आज के स�ाप� के लोग िवरोध कर रहे थे। 

इस सदन के अंदर ऐसी चीज इस पटल पर रखी गई जो इस सदन के नाम पर काला ध�बा सािबत ह�ई है। 

हम इस िबल के समथ�न म� ह� और इस िबल को सव�स�मित से पास करना चाहते ह�।  

 जब मं�ी जी अपना जवाब द�गे तो �यूि�लयर �लाट्ंस वगैरह म� जो लीक होता है, जापान म� सनुामी 

के समय और चन�िबल म� �लाट्ंस म� लीक ह�आ, हम� इसका भी �यान रखना चािहए। म� इसके साथ ही 

अपनी बात समा� करता ह�।ं बह�त-बह�त ध�यवाद।  

Mr. Chairman, Sir, I rise to support the Weapons of امروہہ(علی دانش کنور:(      

Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) 

Amendment Bill, 2022. 

 

جناب، اس ایوان کی یہ تاریخ رہی ہے کہ جب بھی اس طریقے کا کوئی بِل لایا جاتا 

ہے تو ہم سب ملکر ایسے کسی بھی بلِ کو پاس کرتے ہیں۔ مجھے اس بات کا فخر ہے کہ 

تی کا پیغام گوتم بدُھ کی زمین سے، مہاتما گاندھی کی زمین سے ہم پوری دنیا کو امن و شان

دیتے ہیں۔ یہ ہمارے ملک کی تاریخ رہی ہے کہ ہم نےہمیشہ ایسی چیزوں کے خلاف بین 

الاقوامی پلیٹ فارم پر بات رکھی ہے۔ مجھے اس بات کی خوشی ہے کہ ہمارے جو اجٓ کے 

وزیرِ خارجہ ہیں، وه کیریر ڈِپلومیٹ رہے ہیں۔ انہوں نے بھی لگاتار اسے انٹر نیشنل پلیٹ 

رکھا ہے۔ پوری دنیا جانتی ہے کہ اس طرح کے جو ویپنس افٓ ماس ڈیسٹرکشن  فارم پر

ہوتےہیں، دنیا نے دیکھا کہ ہیروشیما اور ناگا ساکی میں کیا ہوا؟ ویپنس افٓ ماس ڈیسٹرکشن 

کے نام پرعراق کے اندر اتنے دن کیا ہوا؟ وہاں کچھ نہیں ملا۔ میں کومپلیمینٹ کرنا چاہوں گا 

ے وزیرِ اعظم پنڈت جواہر لال نہرو سے لیکر جناب نریندر مودی جی ہمارے ملک کے پہل



06.04.2022  816 
 

تک ، جتنے بھی ملک کے وزیرِ اعظم رہے ہیں، ان کے وقت میں ہم نے نیوکلیر حاصل کیا۔ 

محترمہ اندرا گاندھی جی کے زمانے میں نیوکلیر ٹیسٹ ہوا۔ واجپئی جی کے زمانے میں بھی 

وه ہو سکتا تھا، جو میری جانکاری میں ہے، وه نیو کلیر ٹیسٹ ہوا۔ شاید اس سے پہلے 

کافی پہلے تیار تھا، لیکن اس وقت کے جتنے بھی وزیرِ اعظم تھے ان کی افٓٹر لبرلائزیشن 

ترجیح کچھ اور تھی یا ہمارے پڑوسی ملک کے ساتھ شانتی بحال کرنے کی بات تھی، اس 

ن ٹیسٹ ہوا۔ سر اس میں لئے شاید اس کو ڈیلے کیا گیا۔ واجپئی جی کے ٹائم پر پوکھر

سیکریسی کی ضرورت ہے۔ میں اپنے ملک کے سائنس دانوں کو کمپلیمینٹ کرنا چاہوں گا 

کہ ان کا یہ اصلی کنٹری بیوشن ہے۔ ہم سیاسی لوگ بھلے ہی اپنی پیٹھ تھپ تھپائیں، لیکن 

تھا، سیکریسی کی اپنی امِپورٹینس ہیں۔ ایسی سیکریسی، پوری دنیا میں کسی کو پتہ نہیں 

ملک میں بھی صرف تین لوگوں کو پہلے معلوم تھا، عزت مابٓ وزیرِ اعظم واجپئی صاحب، 

اس وقت کے وزیرِ دِفاع جناب جارج فرنانڈز صاحب اور وزیرِ اعظم کے سائنٹفِِک ایڈوائزر 

تھے، ڈاکٹر اے۔پی۔جے۔ عبدالکلا صاحب صاحب، صرف تین لوگوں کو معلوم تھا۔ وہی ہم 

مارے پڑوسی ملک کے جو نیو کلیر سائنس داں تھے، انہوں نے اسے لیک دیکھتے ہیں کہ ہ

کیا، وہاں کی ٹیکنا لوجی ٹرانسفر کی اور وه ایسے لوگوں کے ہاتھ میں لگ گئی، جو دنیا 

کے لئے خطره بن سکتی ہے۔ لیکن ہمارے یہاں سیکریسی رہی۔ پاکستان نے خود مانا کہ 

نس لیک کی ہے۔ چیرمین صاحب، یہاں نیو کلیر اے۔کیو۔خان نے غلطی کی ہے اور انفارمیش

  سپلائی گروپ کی بات ائٓی اور کلین ویور کی بات کہی گئی۔

جب عزت مابٓ منتری جی اپنا جواب دیں گے تو اس وقت اس پر روشنی ڈالیں گے۔ 

میں جب ہم نیو کلیر  2008منفقہ طور پر ساتھ رہتے ہیں۔ سال ایسے ہر معاملے میں ہم لوگ 

جا رہے تھے، اس وقت منموہن سنگھ جی کی سرکار تھی، لیکن اس وقت نیو  ویور لینے

کلیر ویور کے خلاف اجٓ کے رولنگ پارٹی کے لوگ مخالفت کر رہے تھے۔ اس ایوان کے 

اندرایسی چیز سبھا پٹل پر رکھی گئی جو اس ایوان کے نام پر کالا دھبہّ ثابت ہوئی۔ ہم اس بِل 

  منفقہ طور پر پاس کرانا چاہتے ہیں۔کے سپورٹ میں ہیں اور بِل کو 
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جب منتری جی اپنا جواب دیں گے تو نیو کلیر پلانٹس وغیر میں جو لیک ہوتا ہے، 

جاپان میں سُنامی کے وقت اور چرنوبِل میں پلانٹس میں لیک ہوا، ہمیں اس کا بھی دھیان 

  )شد ختم(۔۔ یہ رکھان چاہئیے۔ میں اس کے ساتھ ہی اپنی بات مکمل کرتا ہوں ۔ بہت بہت شکر

 



06.04.2022  818 
 
 डॉ. िनिशकातं दुबे (गोड्डा): सभापित महोदय, म� माननीय �धानमं�ी जी के नेत�ृव म� The Weapon 

of Mass Destruction and their Delivery Systems (Prohibition of Unlawful Activities) 

Amendment Bill, 2022 के समथ�न म� बोलने के िलए खड़ा ह�आ ह�ं। गीता म� 18व� अ�याय म� कृ�ण ने 

पूरा सार कहा है, सार यह था िक  

सव�धमा�न ्प�र�य�य, मामेकम् शरणम् �ज 

अह ं�वा ंसव� पापे�यो, मो�िय�यािम मा शचु:॥  

आज दिुनया पूरी �लोबल व�ड� हो गई है। आज िजतना खतरा आम जनमानस को है, उतना खतरा 

कभी नह� था। कोिवड के बाद पूरी दिुनया बड़ी परशेान है। �या ह�आ, चीन म� यह बायॉलािजकल वेपन के 

तौर पर यूज ह�आ या नह� ह�आ, अमे�रका और चीन एक-दूसर ेसे लड़ रहे ह�। लेिकन दिुनया म� कभी िकसी 

ने सोचा नह� होगा। इस पािल�याम�ट म� वसधैुव कुटंुबकम क� बह�त चचा� होती है, हम भी बात करते ह�। लेिकन 

िपछले दो साल� म� वसधैुव कुटंुबकम हो पाया? आज लोग अपने िलए परशेान ह�। हमने कोिवड म� देखा, बेटा 

िपता के लाश क� जलाने के िलए तैयार नह� था या िपता बेटे का लाश लेने के िलए तैयार नह� था।  

 आज जब माननीय िवदेश मं�ी जी कह रह ेथे, िजसके ऊपर सभी सद�य� ने समथ�न करते ह�ए बड़ी 

चचा� क�। �या िवदेश मं�ी जी ने ठीक नह� कहा िक कोई भी िवदेश नीित है, आज क� डेट म� भारत कहा ं

खड़ा है, हमको कहा ंसिुवधा है, हमको कहा ंफायदा है, �या कोरोना के बाद भी हम यह नह� समझे? आज 

भी हम पूरी दिुनया का ठेका लेकर बैठे ह�ए ह�। ईरान म� �या हो रहा है, यू.के म�  �या हो रहा है, यू�ेन म� �या 

हो रहा है, �स म� �या हो रहा है? जहा ंजो हो रहा है, यिद हमको कोई बलुाएगा तो  हम अपनी �यव�था 

द�गे। मान न मान म� तेरा मेहमान। इस तरह से आप टागं अड़ाने क� बात करते ह�। आपके साथ कौन है?  

फा�ख साहब आप जहा ं से आते ह�, चीन पािक�तान ऑ�यूपाइड म� आ गया, वह पहले हमारा 

िह�सा था। वष� 1947-48 से पािक�तान ने उस पर अवैध �प से क�जा कर िलया है, वे हमार ेनाग�रक ह�। 

लेिकन �या वष� 1947-48 से कोई भी ऐसा कं�ी खड़ा ह�आ जो पािक�तान ऑ�यूपाइड क�मीर दे रहा है। 

चीन ने अ�साई चीन ले िलया, वहा ंपूरा रा�ता बना िलया। �या हालत है? आपके साथ पूरी दिुनया नह� 

खड़ी है और आपको उतना ताकतवर नह� मान रही है। आप चाहते ह� िक पूरी दिुनया को ठीक कर द�।  
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 आज भी चचा� चल रही है। म� बड़े स�य तरीके से सभी का बड़ा स�मान करते ह�ए कहता ह� ंिक पहले 

अपने बार ेम� सोिचए। म� आपको कह रहा था, माननीय �धानमं�ी जी पचंामतृ के िस�ातं पर चले। केवल 

हसंने से नह� होता है, केवल मजाक उड़ाने से नह� होता है, केवल यह कहने से नह� होता है िक भारतीय 

जनता पाट� अपने आप को बढ़ा चढ़ाकर पेश करती है। भारतीय जनता पाट� काम कर रही है। आज 

आपको अपने �धानमं�ी पर इतनी ताकत नजर आ आ रही है तभी आप कह रहे ह�। आज यह िबल �या 

है?       

�लोबल व�ड� म� आज अलग-अलग एि�टिवटीज़ म� िकसी के पास पैसा है, िकसी के पास ब�क है, 

िकसी के पास कोक�न है तो कोई ��स दे रहा है। भारत म� प�ुिलया म� एक काडं ह�आ। मेर ेबगल म� ह�आ। 

प�ुिलया म� हिथयार िगरा िदए गए। िकस कं�ी ने िकस इंट�शन से िकया, हम इसक� जाचं आधी-अधूरी ही 

कर पाए, �य�िक हमार ेपास कोई कानून नह� था िक हम िकसी क� सपंि� ज�त कर सक� , ब�क एकाउंट 

��ज कर पाए ंया िकसी को ध�का पह�चंा सक� । वष� 1993 बम �ला�ट क� बात कर रहे थे।  

HON. CHAIRPERSON: Please conclude. We are short of time. The hon. Minister is 

ready for reply. 

डॉ. िनिशकातं दुबे: वष� 1993 म� दाऊद इ�ािहम चले गए। �या हम उनक� सपंि� ज� त कर पा रहे ह�? 

दिुनया म� उनक� सपंि� गलत तरीके से अिज�त क� गई है। हमार ेदेश को तोड़ने के िलए उनक� सपंि� है। 

सलाउ�ीन साहब ह� मफ के, वष� 1987-88 के बाद चले गए। हम उनका �या कुछ कर पा रह ेह�? आज हम 

सबको इस िबल क� आव�यकता है। यूएन का �रजॉ�यूशन आया. एफएटीएफ का �रजॉ�यूशन आया, 

िजसका िस�नेटरी होना है। चाहे केिमकल वेप�स ह�, बायोलॉिजकल वेप�स ह�, एटॉिमक वेप�स ह�, साइबर 

िस�यो�रटी का मामला हो या ि��टो का मामला हो, हम सबको दिुनया के साथ िमलकर इस तरह क� 

चीज� को रोकने के िलए एफएटीएफ �रजॉ�यूशन म� मदद करने क� आव�यकता थी और यूएन का साथ देने 

क� आव�यकता थी। इसी कारण से माननीय िवदेश मं�ी िबल लेकर आए ह�। हम इनके समथ�न म� खड़े ह�। 

मझेु लगता है िक िव�ग�ु बनने और भारत को ताकतवार बनाने म� माननीय �धान मं�ी जी के योगदान के 

िलए पूर ेसदन को ध�यवाद देना चािहए। 
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 इ�ह� श�द� के साथ म� अपनी बात समा� करता ह�।ं जय िहदं, जय भारत। 

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to support the 

Bill under the nomenclature ‘Weapons of Mass Destruction and their Delivery 

Systems (Prohibition of Unlawful Activities) Amendment Bill, 2022’ as it intends to 

amend the Weapons of Mass Destruction and their Delivery Systems (Prohibition of 

Unlawful Activities) Act, 2005. So, without having any reservation or without having 

any quarrel, all of us are extending our support to this Bill. 

 Since yesterday, the House has been reverberating and ruminating over the 

mission, vision, thought, and philosophy of our predecessors such as Jawaharlal 

Nehruji, Indiraji, Rajivji, and Atal Bihari Vajpayeeji. Ours is a great country; so, it is the 

bounden duty entrusted upon us to defend and protect the country. 

 In the year 1988, on the 9th June, at the United Nations Special Session on 

Disarmament, Shri Rajiv Gandhi presented a time-bound action plan for nuclear 

weapon free world. So, it was enunciated by our country long back about what needs 

to be done for the people across the world to stem the rot arising out of the nuclear 

proliferation.  

 Here, we are all talking about Hiroshima and Nagasaki catastrophic destruction. 

It is alarming to note that still, the world possesses more than 13,400 nuclear 

weapons. There have been over 2,000 nuclear tests conducted till date. So, 

disarmament is the best protection against such dangers. It was first conceived and 

enunciated by our country.      
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 Jawaharlal Nehru conceived the Atomic Commission. In 1974, the project, 

Buddha came. In 1998, we had the project, Shanti. We had, at least, made ourselves 

as a force to be reckoned with. 

 So, now the point is that we are trying to resist the threat of weapons of mass 

destruction by adopting some measures that have been depicted here in this Bill. 

म� जयशकंर जी से एक बात पूछना चाहता ह� ंिक जब िह�द�ुतान से एक नह�, एक के बाद एक भारी 

तादाद म� लोग िह�द�ुतान के सार ेब�क� को लूटकर देश से भाग रहे ह�, लेिकन हम कुछ नह� कर पा रहे ह�। 

कै�रिबयन सी के िकनार ेबैठकर वे लोग म�ती मार रहे ह� और हम उनको यहा ंफेसबकु और वाट्सऐप पर 

देख रहे ह�। हमार ेदेश के सार ेधन को लूटकर और हमार ेदेश को छोड़कर जो आराम से बाहर घूमते ह�, उन 

लाग� के िलए अब हम कुछ नह� कर सकते ह�।  

इस िबल म�  है िक अगर कोई �यि� इसम� शािमल होगा, तो उसक� सपंि� ज�त करने के िलए 

आपको एक कानून चािहए। आप कानून लीिजए, हम तो आपको कानून देना चाहते ह�। म� लाज�र �ॉ�पे�ट म� 

दो-चार बात� ज�र कहना चाहता ह�।ं … (�यवधान) 

HON. CHAIRPERSON: Do not disturb.  

SHRI ADHIR RANJAN CHOWDHURY: Jaishankar Ji, what is the unequivocal 

definition of weapons of mass destruction? … (Interruptions) 

HON. CHAIRPERSON: Let him complete, please. 

SHRI ADHIR RANJAN CHOWDHURY: I do not have any idea. What is the 

unequivocal definition of weapons of mass destruction? I think it depends upon the 

creativity of the enemy. Before 9/11 in America, when the twin tower was demolished, 

had we, at that time, imagined that an aircraft could be turned into a flying missile? 

So, it depends upon the creativity of the enemy. So, we have to prepare ourselves for 

any eventuality. That should be done right at this situation because rogue States are 



06.04.2022  822 
 
there. A.Q Khan laboratory, I think, is still existing somewhere in the world.  So, how 

will India be dealing with this kind of unforeseen situation? 

 Here you are talking about a person. A person cannot do anything on his own 

capacity. On the one hand, you are talking about State-sponsored terrorism. The 

implication of it indicates that some States must be behind the terrorist activity. So, we 

know, and even knowing everything, our hands are tied. We have to plead in the 

international fora. Besides that, we can do nothing more. 

 I would even suggest one thing to the hon. Minister and the Government of 

India. Till date, from 1925 to 2017, 10 International Treaties on Weapons of Mass 

Destruction have been signed. They are Geneva Protocol, Partial Nuclear Test Ban 

Treaty, Outer Space Treaty, Non-Proliferation Treaty, Seabed Arms Control Treaty, 

Comprehensive Nuclear Test Ban Treaty, Biological and Toxin Weapons Convention, 

Chemical Weapons Convention and Treaty on Prohibition of Nuclear Weapons. जो 

सबसे �यादा मह�वपूण� है, Comprehensive Nuclear Test Ban Treaty. अब तक ये not in force 

है।   अब वष� 2022 आ गया है। अब तक entry into force का जो डेट है, वह डेट अभी तक नह� पह�चंा है। 

एक जो सबसे बड़ा Comprehensive Nuclear Test Ban Treaty होना चािहए, वह अभी तक नह� 

ह�आ है। कैिमकल और बॉयोलॉजीकल वेपन �या होता है? This is poor man’s atom bomb.  

Conventional asymmetric को offset करने के िलए �मॉलर कं�ी का इ�तेमाल कर सकते ह�। हमने 

देखा िक वेप�स ऑफ मास िड���शन के नाम पर इराक को िड��ॉय कर िदया गया।   

 वेपसं ऑफ मास िड���शन आज से नह� है, बि�क यह बात बह�त परुाने जमाने से चली आ रही है। 

केिमकल वेपन, बायोलॉिजकल वेपन, ये आज क� तारीख के नह� ह�, लेिकन हमार ेपास इन सबसे जूझने के 

िलए फायरवॉल �या है? कॉि��हेि�सव इमरजे�सी मैकेिन�म �या है? हमार ेपास उतना इंटैलीजे�स है या 
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नह�? �य�िक सबसे �यादा इंटैलीजे�स क� ज�रत होती है। अमे�रका पर हमला होने के बाद सारी दिुनया 

सचेत हो गई थी।  

उसके बाद हम भी सचेत होने लगे, लेिकन �या हमार े पास साधन ह�? हम िसफ�  कानून पा�रत 

करके इससे मुकाबला नह� कर सकते ह�। आप मेजरम�ट लीिजए, उस पर हम� कोई आपि� नह� है। कम से 

कम हमार े देश को सरुि�त रखने के िलए आप जो-जो कदम उठाएगें, हम िबना िहचिकचाहट उसको 

समथ�न देते रह�गे। चाहे नेह� जी को अ�छा लगे या बरुा लगे, इंिदरा जी को अ�छा लगे या बरुा लगे, राजीव 

गाधंी जी को अ�छा लगे या बरुा लगे, लेिकन यह देश हम सबका है, हम देश के िनमा�ण म� सबसे आगे रहे थे, 

आगे ह� और आगे ही रह�गे।  

THE MINISTER OF EXTERNAL AFFAIRS (DR. SUBRAHMANYAM JAISHANKAR): 

Mr. Chairman, Sir, I have the privilege of speaking to this august House for a second 

time today, and I would say that it is a particularly satisfying day in Parliament 

because twice I have seen that there is unanimity in the House on a foreign policy 

matter. Earlier in the day I said that foreign policy should be a subject for maximum 

consensus. I am so glad that people are moving in that direction, and the support that 

I have had from every Member who has participated – there were totally 21 Members, 

who spoke on this Bill – is indeed something which is very heartening.  

 It is also natural that there will be questions, there will be concerns, 

clarifications sought, and naturally when any Bill is tabled, it is the obligation of the 

Minister moving it to provide it.  

17.52 hrs         (Hon. Speaker in the Chair)  

 Mr. Speaker, Sir, what is it today that we are trying to do through this Bill? We 

are upgrading a law, which is 17 years old, which like many other legislations clearly 
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needs updating, and updating laws and ending terminating antiquated rules are both 

part of good governance. So, today is an exercise in one way of good governance.  

 Now, to understand this particular Bill, I would take you back to a legislation 

which was passed by this House in 1947, which is called the United Nations Security 

Council Act. The Act essentially obligates us that the Central Government will apply 

any measures, not involving the use of Armed Forces, which will give effect to any 

decision of the Security Council. So, we have made a commitment as a part of our 

foreign policy at the very start of our Independence. We are good members of the UN, 

and therefore, if there is a UN Security Council Resolution, which requires action, we 

will implement it.  

 What they did not do at that time in Resolution 1540 was to specifically refer to 

finance. So, when we moved this legislation in 2005, we took our provisions from the 

Security Council Resolution. Since then, the importance of finance has increased. 

Some Members have raised this issue whether finance was implicit in it. I will address 

that particular issue. This has been the subject of a comment of the FATF.  

Now, all hon. Members will understand the importance of FATF. Today, the 

FATF evaluates whether countries are responsible in terms of their financial policy. 

We have seen countries, who have done things, who have followed policies and 

actions which are not right, brought to account. There are very significant 

consequences of that. I think, most Members are familiar with the countries involved. 

Some of them are very close to us.  

 The FATF has a recommendation number 7 which says that countries should 

implement targeted financial action to comply with Security Council Resolution and 
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that they should freeze without delay funds and assets and ensure no funds and 

assets are made available, directly or indirectly, to any person or entity dealing with 

WMD. So, it is this process – our initial obligation, the 1540 Resolution, the 2005 

legislation we passed which today in the light of FATF deliberations and our own 

security and our international obligation and the importance of finance to this – which 

is causing us to come to you with this amendment.  

 Now, some specific issues were raised. I will deal with them very quickly. I 

think, Uttam Reddyji, who was the first speaker, brought up the issue that we are 

referring to persons; we are not referring to entities. Now, I would like to inform him, 

through you Sir, that under the General Clauses Act, 1897, ‘persons’ is defined to 

include any company or association or body of individuals, whether incorporated or 

not, and it covers entities, companies and organisations, and that the original Act, 

which we are amending today, also uses ‘persons’ in view of this. I think, 

Premchandranji, later on in his remarks, recognised this.  

 The second issue which came up was this. What is the necessity for this? Can 

it not be done under the current legislation? Why do we have to take the trouble of 

amending it? Many other countries have specific legislation. Switzerland has 

Switzerland War Material Act. Germany has Germany’s Foreign Trade and Payments 

Act. So, there are many examples because FATF and the current requirements need 

a very specific reference to financing.  

 What were we doing till now? Till now, we were issuing notifications under the 

United Nations (Security Council) Act, 1947. What would we do? This would relate to 
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financial measures. Our notifications are implemented by the Reserve Bank of India 

and other involved government bodies.  

They would advise banks and they would do the monitoring, following the order 

which MEA would regularly bring out. Our effort today is to give legislative backing so 

that this is not a one-by-one ad hoc measure, but there is a legal statutory way of 

dealing with what is a continuous problem.  

 Sir, there was an issue, which was raised, why this is so limited. It is limited. 

Many hon. Members have raised many other concerns. People have debated 

disarmament. They have debated world order. They have referred to other issues 

also.  

माननीय अ�य� : माननीय सद�यगण, अगर सभा क� सहमित हो तो सभा क� काय�वाही िबल पा�रत होने 

तक बढ़ा दी जाए? 

अनेक माननीय सद�य: जी हा।ँ … (�यवधान) 

18.00 hrs 

DR. SUBRAHMANYAM JAISHANKAR: The issue is whether the proposal is very 

narrow or not. It is meant to be an amendment for a shortcoming or for something 

which is missing in the current law. It is not meant to be a new law. It is not meant to 

be a broad policy directive. So, I acknowledge hon. Members who appreciated it. I 

appreciate and understand a lot of what they have said on different issues. Many of 

them are not directly relevant to what we are discussing. For example, there was a 

reference to BrahMos missile. I think Raksha Mantri ji has made a statement already 

on this issue. There were some other issues which came up. I do not want to address 

all the issues. We are already at 6 o’clock. But I want to emphasise that the whole 
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purpose of this exercise is to make a very specific change in additionality in law so 

that this country’s record, this country’ reputation, and this country’s security is 

ensured by financial measures which the Government is in a position to take. 

 There was also a concern expressed by Ritesh Pandey ji. He mentioned 

whether businesses by mistake will get caught in this situation that they did not know 

or something wrong was done or no one told them. Again, in the past, we have 

experience of this. We have outreach with industry. There is a way of communicating 

this. There is a long list of individuals and entities who are already sanctioned.  

I think anybody who is dealing with this business, who is looking at anything 

which involves weapons of mass destruction, their technology, their equipment, our 

reach out, and the nature of the business would alert them to it. So, I think the 

possibility that somebody would by mistake get caught in a financial law is something 

which is not realistic. He was also concerned about another issue. He said sometimes 

you get false positives. You put one name, somebody else’s name comes. A 

sanctions list is not just about names. I have it in front of me. It has a lot of particulars. 

It has a person’s name; it has aliases; it has date of birth; it has place of birth; it has 

nationality; it has passport number; identification number; address; etc. So, the 

possibility that somebody would get mistakenly caught in a financial situation, and 

therefore, will be wrongly harmed is something for which I would say the experience 

since 2005 has not borne out. If it has not happened in the last 17 years, I think 

Members should be confident that that is something which would not take place. 

 There was also an issue whether this would affect legitimate research and 

development. I think Jayadev Galla ji raised this issue. That is again not the case. 
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This is a very specialised area. I think the country’s scientists and Government are 

very aware of what they are doing. 

 Manish Tewari ji raised one particular case. This was relating to Bodhgaya. He 

wanted to know whether NIA had filed a chargesheet referring to the WMD Act in the 

case of the Bodhgaya incident in 2018. I would like to confirm to him – he is not in the 

House – that this was not the case. The FIR had mentioned it. But this was not a 

decision of the NIA, and when NIA took charge of the case, there was no reference to 

the WMD Act. 

 Premachandran ji raised one very specific issue saying that there was a 

reference to aid and to abet, and if there is aid and abet in the existing law, why 

should you have a specific reference to finance. The judgement of the Finance 

Ministry, the Law Ministry, and even the Foreign Ministry is that aid and abet were not 

sufficient, that it required something very specific on finance. FATF required it. 

Section 15 only refers to punishment for contravening section 9. He wanted this 

clarification and he said if I give that clarification, he would be prepared to support the 

Bill. So, I hope he will support the Bill. 

 Sir, over and above this, I will very quickly run through some notable points 

which hon. Members raised. There were references to extradition agreement. It is a 

very different matter. What extradition agreements we have, what is our success, who 

have we been able to bring, who did what crime under which regime, is a different 

subject. We will have, I suspect, differing opinions. We will not have the consensus 

that we have on foreign policy. 
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 The second issue, I think, is the relevance of this. I think Rajyavardhan Rathore 

Ji made a very good point. We think of this like something happening in a movie - हो 

सकता है, कोई �यूि�लयर अटैक हो सकता है।  These things have happened in real life. In 

Japan, you had a sarin attack. You had the anthrax letters that he referred to. So, 

they are not far-fetched scenarios. So, we are dealing with the security of the nation. I 

referred to the broad purposes.  

Saugata Roy Ji today and yesterday made a set of observations, again not 

specific to the issue. He felt that I was very taciturn. I spoke very little. I think perhaps 

I am reflective of a Government which does more and speaks less. Maybe he is 

comfortable with that period, and I noted the remarks of Nishikant Ji. In fact, 

yesterday, he referred to Krishna Menon. Krishna Menon is known for a record of 

giving the world’s longest speech in the United Nations. Yes. I assure you, I can say 

the same in six minutes. So, my point is that today, we should be less concerned 

about giving gyan to the world over  foreign policy. We should play our role. We 

should make our contributions. We should look at our national interest. I wish you do 

this effectively.  I am, hon. Speaker Sir, with your permission, referring to this because 

he made a very specific observation saying that our diplomacy is passive. At the 

same time, he said, the Prime Minister had spoken to Ukraine and Russia only.  अब 

झगड़ा रिशया और यू�ेन के बीच म� है, who else will he speak to? So, he is speaking to the 

relevant parties. Maybe doing the relevant thing may look irrelevant to other people, I 

do not know. But the point I want to make is that we are today in diplomacy very, very 

focussed. In the morning, we had discussed one aspect of our diplomacy. Today, we 
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are looking at a policy and legal issue which is very pointedly aimed at something 

else.   

Beyond this, I would make the point that today there are big challenges. A lot of 

the challenges are there in disarmament, in arms control, and in the proliferation 

domains. There are regimes and laws which we are part of. One thing which many 

hon. Members expressed interest in is, where are we in the Nuclear Suppliers Group. 

The Nuclear Suppliers Group requires a consensus. There is a reason, and many of 

you are aware of why that consensus is not there. There are countries which 

genuinely have concerns which they are willing to debate; there are countries which 

seem to have another agenda and are creating blocks to the consensus. So, it is 

something that we are working on. But again, the House will appreciate that since 

2014, we have become a Member of the MTCR, we have become a member of the 

Wassenaar Arrangement, and we have a become a member of the Australia Group. 

So, our role in global arms control, disarmament, proliferation regimes, and initiatives 

is very strong today. Our reputation is very good, and I believe that the passage of 

this Bill will strengthen both our national security and our global reputation. 

 With your permission, this was my response to the queries of the hon. 

Members. 

माननीय अ�य�: �� यह है: 

“िक सामूिहक सहंार के आयधु और उनक� प�रदान �णाली (िविधिव�� ि�याकलाप� का �ितषेध) 

अिधिनयम, 2005 का सशंोधन करने वाले िवधेयक पर िवचार िकया जाए।” 

��ताव �वीकृत ह�आ। 
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माननीय अ�य�: अब सभा िवधेयक पर ख�डवार िवचार करगेी । 

माननीय अ�य�: �� यह है: 

“िक खंड 2 िवधेयक का अंग बने।” 

��ताव �वीकृत ह�आ 

खंड 2 िवधेयक म� जोड़ िदया गया। 

 

Clause 1                      Short title and commencement 

माननीय अ�य� :  �ी िवनायक राऊत जी, सशंोधन स�ंया -1. 

�ी िवनायक भाउराव राऊत (र�नािगरी-िसधुंदुग�): अ�य� महोदय, म�ने िवधेयक के अम�डम�ट म� यह 

अम�डम�ट िदया है। आज इस ससंद म� मं�ी महोदय ने िह�टो�रकल िवधेयक पेश िकया है। मेरी िवनती है िक 

इस िवधेयक को आज लोक सभा म� और कल रा�य सभा से पास होने के बाद तथा महामिहम रा��पित जी 

के िस�नेचर होने के तरुतं बाद इसका अमल होना चािहए। इससे एक आदश� परपंरा का इस ससंद म� िनमा�ण 

हो जाएगा। यह मेरी िवनती है। 

माननीय अ�य� :  �या आप सशंोधन को िवद�्ा कर रहे ह�? 

�ी िवनायक भाउराव राऊत: म� िवद�्ा करता ह�।ं 

माननीय अ�य� : �या सभा क� यह इ�छा है िक �ी िवनायक भाउराव राऊत �ारा ��ततु सशंोधन को 

वापस िलया जाए? 

सशंोधन को सभा क� अनमुित से वापस िलया गया। 

माननीय अ�य� : �� यह है: 

 “िक खंड 1 िवधेयक का अंग बने।” 

��ताव �वीकृत ह�आ। 

खंड 1, िवधेयक म� जोड़ िदया गया। 

अिधिनयमन सू� और िवधेयक का पूरा नाम िवधेयक म� जोड़ िदए गए। 
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माननीय अ�य� : माननीय मं�ी जी, अब आप ��ताव कर� िक िवधेयक पा�रत िकया जाए। 

DR. SUBRAHMANYAM JAISHANKAR : Sir, I beg to move : 

 “That the Bill be passed.” 

माननीय अ�य� : �� यह है: 

  “िक िवधेयक पा�रत िकया जाए।” 

��ताव �वीकृत ह�आ। 

 

__________ 
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18.11 hrs 

MOTION RE: 33rd  REPORT OF BUSINESS ADVISORY COMMITTEE 

 

ससंदीय काय� म�ंालय म� रा�य म�ंी तथा स�ंकृित म�ंालय म� रा�य म�ंी (�ी अजु�न राम मेघवाल): 

अ�य� महोदय, म� ��ताव करता ह� ं: 

“िक सभा 6 अ�ैल, 2022 को सभा म� ��ततु काय� मं�णा सिमित के 33व� �ितवेदन से सहमत है।” 

माननीय अ�य� : �� यह है :  

“िक सभा 6 अ�ैल, 2022 को सभा म� ��ततु काय� मं�णा सिमित के 33व� �ितवेदन से सहमत है।” 

��ताव �वीकृत ह�आ। 

SEVERAL HON. MEMBERS : Sir, ‘Zero Hour’. … (Interruptions) Please, Sir. … 

(Interruptions) 

माननीय अ�य�: सभा क� काय�वाही ग�ुवार, 7 अ�ैल, 2022 को �यारह बजे तक के िलए �थिगत क� 

जाती है।  

18.12 hrs 

The Lok Sabha then adjourned till Eleven of the Clock on  
Thursday, April 7, 2022/Chaitra 17, 1944 (Saka).  
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